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LOK SABHA
Frday, May 8, 1959/Vasakha 18, 1881
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‘The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEakEr in the Chair]
ORAL ANSWERS TO QUESTIONS

Newsprint Factory, Nizsamabad

+
Shri Subodh Hansda:
Shri 8. C Samanta:
| Shrl R. C. Majhi:
| Shri Ram Krishan Gupta:
Shri T. B Vittal Rao:

*23¢7. { Shri Rami Reddi:

Shrimati Parvathi Krishnan:

Shri Nagi Reddy:
Shri D. V. Rao:
Shri D. C Sharma:
Shri N. M. Deb:

Will the Minister of Commerce and
Endustry be pleased to refer to the
reply given to Starred Question No
128 on the 20th November, 1858 and
state *

(a) whether the negotiations with
the West German firm for setting up
a Newsprint factory at Nizamabad in
Andhra Pradesh, have since been fina-
lised,

(b) if so, the terms of the agree-
ent,

(c) the estimated cost of this fac-
tory, and

(d) when the factory 1s likely to go
mnto production?

The Minister of Indusiry (Shri
Manubhal Shah): (a) No, Sir

(b) to (d) Do not anse.
113(A1) LSD.=1.
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Shri Subodh Hansda: In answer to
a question on the 9th September, the
hon Minister stated that the soil
survey was to be conducted by the
State Government May I know whe-
ther that -o1 survey was conducted
by the Andhra Pradesh Government
and, if so, whether 1t has concluded
or not?

Shri Manubhai Shah: This does not
anse, that 1s, the question of any
survey being carried out by the State
Government does not mrise Thiz 18
& new process and, as I had the pn-
vilege to inform the House, unless
the West German firm, which has in-
vented this new process, gives a
guarantee about its success we are 1 ot
m a position to conclude the agree-
ment

¥ www fagy w7 ooft g
L O I SO R Cl I
N i w1 Feoq gy Tt wefve
R At o A E @ R ?

oft soparf g WTHTT T QT
T b fe gafye ded wwl snd,
W ey o T et § e -
foamam gt v & 1

Shrl T. B. Vittal Rao: Am I to un-
derstand from the reply of the hon.
Minister that manufacture of news-
print from bagasse 18 done only
West Germany?

Shri Manubhal Shah: Yes, Sir This
15 the first plant of its type mn the
whole world Everywhere newsprint
is made either from fir or spruce,
eucalyptus or long staple fibre trees

Shrl T. B. Vittal Rao: May I know
whether the negotiations are being
carried on only with one firm in West
Germany or with two or three firma?



or eucalyptus,

negotiations with that firm?

Shri Manubhai Sbah: I have already
said that unless the technical guaran-
tee is given to the effect that if we
adopt this process it will be success-
ful, we will land ourselves 1nto a
process which has not been tried out
snywhere in the world.

Shri Tridib Kumar Chandhurl: May
I know 1f this process has been known
to our Government in any way or
whether any technical opinion of our
ewn experts has been obtained there-
an?

Bhri Manubhal 8hah: Our own tech-
mical opinion does not rule out the
possibility. Therefore we approach-
ed the West German Government,
who also cautioned us against it,
unless and until technical examina-
tion is done at the expert level Then
they suggested the appointment of a
technical expert. We requested the
West German Government for the
services of the experts. German
experts and our own experis are
now examining the possibility whe-
ther :.lu process will be successful
or no

ot ow forg wif wi: i ot
w1 wrear Wi fear @ g
Wi sfeneat ff @ & vl st
Wi gwT W § o W owfaw ¢
T HA WERT ¥ A W oS w9
fe wF & wieamEi & wid 9\« s
W wnfedt & ¥ wr R ¥ s
a0
sft sparé wrg ;o T T
IR YT § O g I 9 Ay er
sqrt v @ & ot e sl el sTe

MAY 8, 1950
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el ot aRfiT W gt AT
Forad ¥ a § v N fo oo
wToar §, Ty g @y aft
T 97 Wi I8k criz A Rl
A gowTT 7T A &

Shri Bam Krishan Gupta: May [
know whether these two German
experts will visit India and will also
see the site?

Shri Manubhal SBhah: There is no
question of selection of site. They
would procure bagasse from warious
parts of the world. We want Lo salis-
fy ourselves through an independent
examination by technical experts that
the process i3 a successful one.

Shri §. R. Armugham: There was &
proposa]l to start a newsprint factory
at Nilgirls in Madras State. May X
know whether that proposal has been
considered and at what stage that pro-
posal is at present.

Mr. Speaker: From one small
matter, we go on to the other.

Shri Mannbhai Shah: The Nilgiris
are having bamboo trees and not coni-
ferous trees which, as I mentioned,
are the proper raw materials for the
manufacture of newsprint As a
matter of fact during the Second Plan
and during the Third Plan, it 13 our
intention to put up more than two
newsprint factories 1n the public sec-
tor provided we are satisfied that the
technical process 15 perfect,

Enquiries into Dalmia Concerns

+ .
(Shri Ram Krishan Gaptar

Shri 8. M. Banerjee:

Shri Tangamani:

Shri A. K. Gopalan:
| suri Ajit Singh Sarhadi:
LShrl D. C. Sharma:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Starred Question

No. 121 on the 20th November, 1958
and state:

(8) whether the Commission of In-
quiry appointed to investigate imtor
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the affairs of Dalmia concerns hes
since submitted its report;

(b) M so, what are its findings; and

{¢) the nature of action proposed to
be taken by Government.

The Minister of Commerce (Bhri
Kanungo): (a) No, Sir.

(b) and (¢). Do not arise.

the Government to investigate into
the affairs of Swadesh Nirman Com-
pany to which this Dalmia Cement
eompany has been transferred?

Shri Kanungo: I have a list of nine

Oral Answers 15760

reference any number of companies
can be included in the list before

September?

S8hri Eanungo: The question was
about another company.

Mr., BSpeaker: Swadesh Nirman
Company and not the cement factory.

Shri Tangamanl: How many com-
panies are now being investigated
into—nine or ten companies?

Shri Kanungo: - Nine. The Com-
mission has got authority to go into
nther companies if they feel it neces-
sary.

Shri 8. M. Banerje¢: When the re-
port iz likely to be submitted by
September, 1858, may I know whether
Government propose to lay a copy of
% on the Table of the House?

Mr. Speaker: Let 1t come first.

Bhrli 8. M. Banerjee: .... .....in
two enquiries, that is why I am say-
ing.

Mr. Speaker: There are gomng to be
three months from now to August
Hon. Member may take it up after-
wards as to why 1t was not placed
on the Table.

SBhri D. C. Bharma: What are the
obstacles in the way of this Commus-
mion that are delaying theiwr work and
what 1s being done to overcome those
obstacles by the Government?

Shri Kanungo: They are the legal
obstacles, The enquiry was hung up
by the courts for almost two years.
Now the courts have given their clear-
ance The Commussion has got to wade
through a large volume of documents
and therefore 1t 1s taking tume

Sardar Igbal Singh: May I know
whether 1t is a fact that shares of the
former New Aswmatic Udyog Company
were transferred to the Swadesh
Nirman Company and whether Gov-
ernment has enquired into this trans-
fer of shares?

Shri Kanungo: All the factors con-
nected with these companies and their
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operations i1n other compames are
being investigated by the Commussion

Shri Joachim Alva: Has Govern-
ment observed that these concerns
adopt quick change methods, namely,
when we start an investigation they
transfer the ownership of the company
to somebody else, as has been done m
the case of the Times of India® Has
Government also observed that the
Pakistan Times has been seized by
Pukistan Government and new direc-
tors have been appointed thereon?

Shri Eanungo: These poimnts are for
the Commussion to consider

Shri Ram KErishan Gupta: May I
*now whether Government have re-
cavers ary reyusatt - avestndur
into Swadesh Nirman Limited?

Shri Kanungo. No Government
have not yet received any request
about the Swadesh Nirman Company

Nepa Newsprint

*2309, Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether Government are aware
that the price of Nepa Newsprint was
raised during the last year, and

(b) 1f so, what was this Increase
and on what basis 1t was effected?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir

(b) The prices were raised with
effect from 1st May, 1858 frdm 425
nP per b FOR Nepanagar to 475
nP per b FOR Nepanagar This
excludes the excise duty of 10 nP per
b The price had to be 1ncreased
because of increase m cost of Taw
materials, coal, steam and freight
charges

Shri Rameshwar Tantia: What was
the total production of the Nepa
factory during 1857-58 and what
were the results of the profit and loss
accounts?

MAY 8, 135

Shri Rameshwar Tantia: May I know
Whether 1t 1s a fact that the quality
0! Nepa papers 1s nferior to the 1m.
Ported paper? If so, what improve-
Ments are proposed?

Shri Manubhai Shah: It 1s true that
the qualty 1s not as satusfactory as
1t 15 desired to be, but 1t has much
yproved in the last two years

Shrl Jaganatha Rao: When 1is thus
Nepa Paper Mill to reach the original
target of 30,000 tons?

Shri Manubhal Shah: Now we seem
o have turned the corner With the
ingtallation of the Chandm power
house, for which orders are being
Placed, I think next year we should
Téach the target -

¥ wuw fag w7 A g
WY 7g 7w & f v § Sy ety
F1 T W § IWA qFT AR TH
wagEFE AvHe A faE @y’

ot waad Wy W N X I
a1 BT AT AW AGY § | AfeA
oW 1 4g oA § e gy At F avw
AR FIRTSAE 1 Hrer fy o @
¢ ol ©e Ao dio ¥ ATCHT YA
TIT ST W@ | FEFAC S AR
1 A Am T g |

Shri Braj Baj Singh: Has 1t been
Lrought to the notice of Government
that even at this increased prie
beople are not getting paper from the
Nepa Mulls®

Shri Manubhai Shah: That 1s partly
true, because the demand 18 EOINE
Yp very fast and in spite of the fact—
4s I stated In the other House—that
Wwe have exceeded the target in paper
broduction this year and last year, the
demand has gone up and 15 more than
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sur estimated demand. Therefore,
we have licensed almost one lakh
tons extra over the Second Five Year
Plan target.

Shri Vajpayee: Is it not a fact that
in spite of the 1ncrease in price of
newsprint, the Nepa Mills are running
at & heavy loss?

Shri Manubhai Shah: No, Sir. 1
am glad to inform the House that in
1858-50 we expect to make some profit
after meeting some of the depreciation
and wrnting off of a part of the old
losses. *

Shri Rajeshwar Patel: The hon.
Minuster just now stated that there is
very little room for misuse and
black-marketing. I would lke to
draw the attention of the hon. Mins-
ter to a photostat facsimile of a letter
that was wrntten by one of the
Directors of a big Newspaper in Mad-
ras to his Assistant Manager which
shows what gross misuse 15 being
made of the newsprint quota:

“We will have to deliver the
balance of five tons of overissues
to Mr. K A. Raja and nine tons of
overissues to M/s Jothee Waste
Paper Company . .. Besides
dehvering the five tons . . .

Mr. Speaker: The hon Member is
dehvering a speech.

' Shril Rajeshwar Patel: No, Sir, there
are instances In this letter which
clearly show.

Mr. Speaker: The hon. Member can
only put ® question.

Shri Rajeshwar Patel: Yes. The
hon. Minister just now stated that
there 1s no room for nususe or black-
marketmg, Here 1s positive evidence.

Mr. Speaker: The hon. Member
may transmit it to the hon. Minister.

Shri Rajeshwar Patel: I am prepared
to place it on the Table of the House.

My, Spesker: I am not prepared to
Illqwthat;tha'hblehverynm.

VAISAKHA 18, 1881 (SAKA)
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The hon Member may as well put
& question as to whether certain
things have come to his notice

Shri Rajeshwar Patel: Has it been
brought to the notice of the hon.

Mr. Speaker: That he has read al-
ready.

Shri Manubhai Shah: Az I have
already mentioned there was some
shght varmation m the hon. Member’'s
repetition. First I was supposed to
have said there was very little scope
and then there was no scope I never
said so I said the scope 1s less than
what 15 was before

Mr. Speaker: All that the hon.
Member wants 13 to bring certamn
mstances to hus notice so that he may
take certain steps.

Shri Manubbal Shah: That was
what I answered: 1n spite of increase
in production, the demand is going
up There 15, of course, some truth in
what the hon. Member suggests.

Shri Vasudevam Nair: May I know
how the new price of Nepa Newsprint
compares with the price of imported
newsprint?

Shri Manubhai Shah: It vanes, At
one stage 1t was Rs 100 less than the
imported price; but there are fluctua-
tions in the international price and at
present 1t 1s about Rs. 80 or so more.

All India Middle Class Family Budget
+

{Shri T. B. Vittal Rao:

Shri D. C. Sharma:

Shri Ignace Beck:

Shri 8. C. Godsora:

Will the Prime Minister be pleased
to state:

*2310.

(a) the progress made up-to-date
in regard to field work in connection
with the All India Middle Class Family
Budget Survey; and

(b) when the survey is likely to be
concluded?



Nehru): The Central Sfatistical Orgs-
nisation is in over-all charge of this;
the Central Statistical Organisation is
intimately connected with the Insti-
tute.

Shri Yadav: May I know how fami-
lies are termed as ‘“middle class”
families?

Shri Jawaharlal Nehru: That I do
not know, Sir.

Mr. Speaker: He wants to know the
exact definition of it.

Shri D, C. SBharma: May I know if
this survey has been conducted only
in big towns, or it is being carried out
in small towns and elsewhere also.

Shri Jawaharial Nehru: I take it
wherever the middle class live.

Bhri C. D. Pande: What is the

range of income that determines the
middle class? Is this classification
based on the way of thinking and
living or merely income?

MAY B, 1959
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Shri Jawaharial Nelvu: [ do not
know, Sir; I cannot straightway say,

Oral Answers

(a) family membership, earning
strength and wuctivity status;

(b) family income and other re-

ceipts;

(c) family expenditure and con-
sumption; investment and
savings; .

(d) births and desths in the
family;

L]
Schedule B:

Sickness, educational standards,
service conditions of em-
ployees, trade union partici-
,pation, social security, em-
ployment and unemployment,
utilisation of leisure, housing
conditions, indebtedness,
savings, assets and luxury
goods, family habits, condi-
tion and relationship.

Shri K. N, Pandey: I wanted to
know about the size of the family.

Shri Jawaharial Nehru: “Family
membership” means size,

Indo-Pakistan Agreement on Movable
Property

*2312. Shri D. C. Sharma: Will the
Minister of Rehgbilitation and Mino-
rity Affairs be pleased to refer to the
reply given to TUnstarred Questios
No. 828 on the 3rd December 1958,
and state the further progress made,
it any, in the implementation of the
Indo-Pakistan Agreement on Movable
Property?
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The Deputy Minister of Rehabilita-
ton (Shrl P. 8. Naskar): There hus
been no further progress.

Sbhri D, O, Bharma: May I know
whether the bottleneck has been on

our side or on the other side, and 1f -

80, what is the nature of that bottle-
neck which delays the implements-
tion of this agreement?

The Minister of Rehabilitation and
Minority Affairs (8hri Mehr Chand
Khanna): I do not want to apportion
blarme. I can only assure the Housge
that on our side we have tnied to do
our best.

Sardar Igbal Singh: May I know

and if so what were the reactions of
the new Pakistan Government in this
regard?

Shri Mehr Chand Khanna: I have
mude an approach. I do not think
anything has come out of it. The atti-
tude appears to be as unhelpful today
as it was before,

sl qere wordy whiefiv
+

\‘ﬁ'mﬁl:
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(n) afifer W Ferwnfiat o war
Wi w7
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(=) ot () wor A 9k
An Hon. Member: In Enghsh also,

Mr. Speaker: Yes.

Shri Abld All: (a) No. The Com-
mttee hopes to finalise its mport
within a fortnight.

(b) and (c). Do not arise.

off wew wwiw . g sl (v 9w,
ey s % wrfaa gf off < 78 womT
nar g7 fe w@ 7 3§ A s AR
Wit | 9w ¥ ¥rx v wmwew fag
my o freelt are s Ao oY A
wgr o1 fis vw o ¥y wwfe ¥ @@
oy foid wer wy A o & awieft
W . W7 WA WA off % 9] e
TR N O FE e ¥ sroiY
Ywadbg @ y?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): It
only shows that the Committee is en-
deavouring to work with the greatest
care and it has in mind the import-
ance of the findings and the possible
repercussions. The fact is that just
a few weeks ago it was found that
some important element in the infor-
mation was missing; that is, the re-
turns received from the establish-
ments were not complete in one res-
pect. In order that the results may
not be vitiated on mccount of the de-
ficiency, another attempt was made to
get that information which has now
been received. It is being processed.
I have this information from the Com-
mittee that within this fortnight they
will be submitting a report to the
Government.

ot e Wi W WA WY
fedte s & T w1 oF e R Ay
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Shri Joachim Alva: Is the Govern-
ment aware that newspaper owners
are transferring their ownership either
in the names of sons or any other
associates when these proceedings are
going on? Only last week or rght
this week, an application has been
made 1n the High Court of Madras for
the sale of Indwn Express Group of
papers.

Shri Nanda: Yes, Sir. This 1s
happening.

Shri Joachim Alva: Thereby pre-
venting journalists from getting their
due wages—that 158 the effect.

Shrl Nanda: In some cases of trans-
fer,—particularly the one mentioned
by the hon Member 1s within our
knowledge We also know that action
15 being taken and 18 in progress
this particular State The matter is
sub judice now.

Shri Ansar Harvanl: May I know
whether the Government 18 aware
that some of the semor journalists
working In various newspapers, partl-
cularly in the newspapers in Calcutta
are bemng sacked so that they may
not enjoy the benefits which may ac-
crue as a result of the findings of this
Committee?

Shri Nands: In such cases, there
is a remedy. They can approach the
machinery of industrial relations and
have their redress.

oft o feg vk wmt: & s
e e N} fe
wdy of foiid & 30 7 & wrow &

o awagr

ot v ¥ o taw aaa
rawr 1
Shri K. N. Pandey: The Amrit
Bazar Patrika case has been referred
to adjudication. May 1 know whe-
ther after the report of thuis Com-
mittee is submitted to the Govern-
ment, the new concern will be affect~
ed by the award of the tribunal, and
how the workers will be benefited by
the award?

Shri Nanda: The findings or what-
ever the decision will apply of course.

Shri Goray: 1 would hke to know
what steps the Government are con-
templating against the strategy that
1s being followed by the newspaper
managers and whether it was not
foreseen by the Government before
this particular step was taken by the
newspapers?

Shri Nanda: We are deeply comn-
cerned about 1t Whatever powers we
have now, we should exercise. We
would If they are not adequate, we
may consider anything further that
may have to be done.

Shri K. N, Pandey: My question has
not been properly replied I wanted
to know whether the award of the
Tribunal will be binding on the old
owners or not Unless the old owner
is bound by the award, the workers
are not going to be benefited.

Mr. Speaker: In cases where during
the course of the investigation the old
owners transfer away their property,
whether the ultimate award will be
binding on the original parties who
were the old owners?

Shri Nanda: This is @ matter which
the Tribunal also can certainly deal
with.

Shrl Tangamani: May I know whe-
ther there is any other special reased
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whyfhehstmeeﬁns;uadimed
by about & fortnight?

Shri Nauda: I did not follow.

Mr. Speaker: Was there any othe:
veason for adjourning the proceedungs
last time by a fortnight?

Shri Nanda: They wanted more time
in order to submit more information.

Bhri Tridib Kumar Chaudhuri: T'::
hon. Mumuster stated at the outset that
the Committee could not finalise its
report because & certain aspect of in-
formation obtained from the news-
vapers was missing May [ kncw
what was that particular aspect which
was mussing and which has now been
considered by the Commuttee®

Shri Nanda: We found later on thut
the total number of employees of
different categories was not precisely
stated. Therefore the consequences of
the new facts in terms of financal
burden could not be precisely work-
ed out.

Bhri Joachim Alva: Has the com-
mittee taken note of a very important
fact, namely, that the total advertise-
ment revenue of the newspapers wns
only Rs 5 crores at the,time of the
Press Commussion. It has risen to
Rs. 8 crores Will the journalists get
the benefit of the increase m revenue?

Shri Nanda: I am not on that coni-
mittee The committee will deal
with this matter in its own way.

Green Tea

-
Shri Anirudh Sinha:
Shri Daljit Singh:
Shri Naval Prabhakar:
Shri Bhakt Darshan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it has come to the
notice of Government that there ir
huge stock of green tea of Kangra
Valley and Dehra Dun lying unsold;

(b) if so, the reasons for the slump
in green tea; and

2314
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(¢) the steps that are- peing taken
to find out new and revive the tra-
ditional markets for green tes®

The Minister of Commerce (Bhrl
EKanungo): (a) to (c). A statement
15 laid on the Table of the House. [See
Appendix VIII, annexure No. 58].

Sbri Anirudh Binha: Is 1t a fact
that Afghanistan used to buy 40 per
cent of our total production of green
tea, but due to vigorous Japancse
competition, we have been eliminated
from the Afghan market and huge
quantities of tea are lying? If so,
what steps are being taken by the
Government to find a market for the
accumulating stocks

Mr. Speaker: It 15 coming up almost
every day Again and agamn.
Afghanistan 1s not purchasing.

Bhrl Kannongo: This question has
been answered several times But, I
may repeat again that taste of con-
sumption of tea is changing in Afghan-
istan as it has been changing else-
where That means, they are gomng
in more for black tea than green
tea. To help our green tea trade,
special arrangement has been made
with the Afghan Government which
would help export certain quantities
of our green tea

«fy gelte g - # s A
g i sEmfrerT & A o 3 mivdz
qemé ey & far mr a1 9w A
ww o faeer i & agr o o 2
st s wemar fer R W ey
| A0 awlt § W 9 9w amw
M ¥ fou 819 & Faw d o1 @
§7

st wrpmt: fe st @ &
wf  wix feelt ok &, vt o el
@t 7@ 1 afer o =1 2 |
faar an §, W= ¥ fgaw ¥, SAE qav
worr § v g5 womar & v
w§ ¢ ) 72 aw @ wfgd fe s
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¥ fag i & o amr gy wx F o a1 ag @ e wwa §
LR N fir quer oY wrwy &, SEe o g o
Shri Hem Baj: Is 1t not a fact that 0 |
green gone of market?
mt;ghuwmmmc.m:?qm. Shri Anirudh Sinha: Heas it come to
ment take to encourage the produc- the notice of the Government that 3
tion of black tea in Kangra and other out of & total of 21 tea gardens in
areas? Dehra Dun producing green tea have
closed down and many more will close
Shri Kanungo: We are waiting for  down if the Afghan markets are not
a scheme by the Punjab Government reguned quickly? 1 want to know
to have a co-operative factory or any what action the Government are tak-
other type of organusation where g for rehabilitating this distress in
green tea could be turned into black the Dehra Dun District

off oo v @ fawror &
aamar Tt § 5 Ao ¥ W oy
¥t feaftr gurR & fog g9 w2 SeT@
g1 & oven wrer g feow
e ¥ qre OEE & W wiE
# gear & o7 Wi e I
wrar & fomd g srdem o ok § e
“To mmplfy the taxation policy

by levying at one point and more
flexible and reasonable controls”

W W wET § Ay v 9T w1 fae
foar mrar g ar S wrdark My ¥ 7
&t et o ¥ W
arir are o ffirdfer &t O §
g & W g gad ik F wd et
wet or el w1 avegE §, ay Wy

1stan, and if so, have they submutted
any report, and if so, what action Gov-

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Nehru): May 1 suggest to my colle-
ague the hon. Minister of Commerce
to introduce green tea here, so that we
may ncrease the consumption of green
tea and hon Members may have the
advantage of green tea?

Shri Braj Raj Singh: Can the Prime
Minister put & question to a Minister
here mn the House?

Mr Speaker: Yes
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Production of Cocon and Chocolate
*2315. Shri Biddananjappa: Will the

(a) whether it is a fact that =
foreign company has set up a factory
for producing cocoa and chocolate in
Bembay;

(b) if so, the name of the firm;

(c) whether it is a fact that estab-
lishment of this factory has placed
the indigenous cocoa and chocolate
industry at a great disadvantage; and

(d) if so, in what way and what
asteps Government are taking to help
the Indian Industry?

The Minister of Industry (Shri
Manubbai Bhah): (a) and (b). No
new foreign owned factory has been
set up in the last ten years in this
line.

(c¢) and (d). Do not arise.

a national concern like the Cadburys
in regard to its advertisement and

organisation?
Shri Manubhal Bhah: The Sathe Co.
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As far as treatment to the com-
panies 18 concerned, it is all equal,
according to the past performance.

Shri Joachim Alva: Will Govern-
ment lay on the Table a statement
gwing concessions granted to the Cad-

bury company during the last five
years? -

Shrt Manubhai Shah: No concess-
fons have been granted. The choco-

tence in the country at present?

Shri Manubhai Shah: Three in the
large-scale sector, of which two are
entirely Indian-owned.

st wradet - it oy el ol

ot awg 78 2 Y IF AN w7 g
IygTe & ¥z frar mar 4T 0 & S
wigar g i war o Wik Sreew &
JNTEE #t g ¥ fed ey whw
Y Y T FHTT & gre S wA Ry
gem &g g

Mr. Speaker: The hon. Member also
can go.

Bhrl Vajpayee: Nobody presenta
Members with chocolates.

Shri Goray: May I know whether
the Cadbury company still enjoys the
privilege of importing chocolate in
bulk?
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respect of chocolates, everything 1s
banned for import, and only a certain
amount of powder 1z allowed to come
n; and we have been able to export
chocolate and chocolate products worth
about Rs, 3 lakhs last year

Cooper Allen and Co.

*2316. Shri K. N. Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t 15 u fact that the
condition of Cooper Allen and Co, a
branch of the British India Corpora-
tion at Kanpur, 1s deteriorating every
day inspite of Government's support;

(b) 1f so, whether Government con-
template launching an enqury into
the causes of its deterioration; end

(e) if the reply to part (b) is in
the negative, the steps proposed to be
taken to save this leather industry?

The Minister of Industry (Shri
Manubhai Bhah): (a) to (¢} Though
mitially there were some set backs,
Cooper Allen, a subsidiary concern of
the British Indma Corporation has
made some headway since September,
1958 in effecting economies and 1m-
proving its general financial position.
Certain measures to further stabilise
this concern are under examnation,
m consultation with the Receiver and
the Ministry of Defence

Shri K. N. Pandey: [s it a fact that
the condition of the factory has gone
bad simply because of mismanagement
and 1if so, what steps have Govern-
ment taken to improve the condition
of the management there?

Shri Manubhai Shah: Precisely flor
those reasons, it has gone mnto the

Recewver's hands, and Government

are now trying to reorganise 1it, and as
I have mssured the House, several
steps have been taken which have
improved the working even during
the last six months.

Shri S. M. Banerjee: The hon. Min-
ister has stated that certain measures
are under consideration. I want to
know what those specific measures

MAY 8, 1059
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are and whether any suggestions have
been given by the Recesver in con-
sultation with those people.

Shri Manubbal Shah: Recently, we
moved the Allahabad High Court, and~
a board of directors hag been only
appointed 1n February this year, with
ten members with experience, and
they are suggesting & large diversi-
fication of production in this line, And
we do hope that in the next few
months, we shall be able to establish
new Lnes of production. We  are
also contacting the Defence Ministry
who have discontjpued purchase of
ankle boots from this company, to see-
if new lines can be given to thus par-
ticular firm.

it ol woreddy - ST i Y
it WET 7w FIL AHT HEAAT 0
wifas feafy @we gnf or @ & )
# wrr g g R owmoawe wEe
T & gEewe F e woe ¥
it wwTe €Y wfaT araT ww wfe
Ter A AT e AR M AT swaT
sy geaTe 7§ fawe femm &7

st apng wg W e
seaTee fa st § @1 59 F RaEw
ag § fF dRadie & meadr § 0 A
s qEEieed & ®1 § @ I
w1 #7 7oy ¥ fofar ez fean
o &1 99 ¥ T g faard
it o Frfae F R A ez @
s g AR R AR A TTAFRTRY |
Import Licences

+ .
{53 3 o

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 1315 on the 11th December, 1958
and state:

(a) whether the investigations re-
garding the grant of import licences {0
Fedeo and Wakefield have been com-
pleted;
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(b) if so, what are the results of the
investigations; and ~

(c) if the answer to (a) be in the
negative at what stage the investign-
tions are going on?

The Minister of Commerce (Shri
XKanungo): (a) No, Sir.

(b) Does not arise.

(¢) The investigations are siill in
progress. It will not be in the publie
interest to disclose any information.

Shri A. K. Gopalan: May I know
whether 1t is a fact that one of the
Tlicencees whn was wanted by the
police is absconding?

Shri Ranaungo: I have no informa-
tion. As I have stated already, the
investigation 1s proceeding.

Shri Warjor: May 1 know whether
any interim action had been taken
against those responsible for issumng
this licence?

Shri Kanungo: The case 1s under
investigation by the police, and no
action 1s taken until the investigation
15 completed.

Shri Warfor: May I know whether
any departmental action 1s taken
after the investigation made depart-
mentally?

Shri Kanungo: No, departmental
action will be taken after the investi-
gation 15 completed

Shri Assar: May I know whether
the attention of Government has been
drawn to a report appearing n &
section of the Bombay press alleging
that the son of a Cabinet Minister has
been involved in this affarr, and if
s0. what the fact is?

Shri Kanungo: It 1s entirely untrue.
Shipping Freight Charges on Tiles and
Ridges

+
Shri A. K. Gopalan:
*2318. J Shri V. P, Nayar:
{ Shri Punnoose:
Will the Minister of Commerce and
Industry be pleased to state:
(a) whether the attention of Gov-
ernment of India has been invited by
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the Government of Kerala on conti-
nuing increase of shipping freight
charged on Tiles and ridges exported
from Feroke (Malabar) to Malaya;

(b) when was this brought to the
::tdme of the Government of India;

(c) the action taken by the Gov-
ernment of India m the matter?

The Minister of Commerce (Shrl
Kanungo): (a) Yes, Sir.

(b) June, 1858

(¢) The matter was taken up by
the Ministry of Transport and Com-
munications with the shipping com-
panies through the Director General
of Shupping The rates were declared
as “OPEN" from the end of 10857.
Each line 15 now in a position to
quote 1ts own rates having regard to
the competition in the trade, as dis~
tinguished from the normal proce-
dure under which the shipping com-
panies settle a specific rate among
themselves There 1s, therefore, full
freedom for the Indian exporters to
negotiate with the shipping Companies
to move goods at as favourable a
rate as possible in regard to their
shipments The Government of
Kerala have been informed of the
above,

Sewing Machine Factory

*2318-A Shri Birbal Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether 1t 1s a fact that Messrs
Mahabir Export and Import Company
of Delh: 1s opening a big factory in
collaboration with Messrs Singer
Sewmng Co of USA. for the manu-
facture of sewing machines;

(b) whether negotiations have been
practically completed and a licence is
to be granted shortly; and

(¢) what will be the effect of the
opening of this big factory in collabo-
ration with a foreign company on the
small scale industry of sewing
machines?



The Minister of Indastry (Shri
Maoubbai Shab): (a) to () A

statement is laid on the Table of the
House
BTATEMENT

Mjs Mshabir Export & Import Co
have a factory 1n Dellu even now
producing domestic sewing machmes
and hold a licence under the Indus-
tries Act for a capacity of 5,000
domestic type and 12,000 industrsl
type sewing machines per annum

In January 1958, they had applied
for expanmion of therr capacity fof
the domestic type machines and Gov-
smment have approved the expansion
wpto 20,000 Nos per annum No

8hri Birbal Singh- May I know
when the licence under the Industres
Act for the production of 5,000 domes-
tic type and 12,000 industrial type
sewing machines was gmiven® And
what 1s the number of machmnes that
have been produced up to this tune?

Shrl Manubhai Shah: Ths parti.-
cular factory, up till now, was in the
small-scale sector Recently, they

produc-

-
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my maun answer The reque
under consideration, though the 1
mng commiftee, has, m prm
approved of the increase to 30,0

Shri Tangamani: WI:;;
many sewing machines
manufactured by g:un. Ma
Export and Import during
59 bath of the domestic type m
the industrial type?

Shri Manubhai Shah: In al), the
production of these sewing mac
hag mncreased from 1,80,000 to 2.3
during the last two years,

Mr Speaker: Of this company

got the company-wise ~up, L
can say that broadly spesking
perticular company, namely Mah
Export and Import Co has manw
tured about 4,000 odd machines

Shri Birbal Singh: Is it & fact

Shri Manubhai Shah: That 15 w
I have made clear in the statem
that whereas we would have perh
no objection to a techmical coliabc
tion, we shall neither allow fore
financial participation i thig orge:
ed as well ag small-scale and I
engineering industry, because th
are many indigenous manufactur
In the fleld who are Lkely to be h
thereby, nor shall we allow any br
name of a foreign type wn any fo
whether it be that they say ‘Sin
Machine' or they say ‘Made in Col
boration with Singer? or they
any such description which m
leopardise or prejudice the manuf
ture of indigenous brands

8hri Bishwanath Roy: May I kn
whether there 13 heavy demand
this machinery outside India also®
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aboutil-“hﬂl.ﬁhkhslovuim
countries ineluding Yugoslavia and
America, UK. etc,

Dyeatuft Case

eg31p, Bhri N, R. Munlsamy: Wil
the Minister of Commerce and Indus-

try be pleased to state:

(a) whether it iz a fact that the

cage in the Bombay Export

Trade Controller's Office which occur-

red in the year 1950 has not yei been
finalised; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (®) and (b). The Hon'ble

the withdrawal of the case against
Shrn G S, Naicker and one other
person; if so, why not that particular
gentleman be reinstated in office
especially since he was discharged as
early as 19507 _

Shri Kanungo: The departmental
enquiry has started after the case was
finished in the High Court, and there-
fore till the departmental enquiry is
over, no cage of punishment or lack
of punishment will "be considered.

Shri N R. Munisamy: May 1 know
if the departmental enquiry was com-
menced only in 1056 or 1057 when all
the accused were discharged or
scquitted by the High Court? Why
were the innocent and guilty persons
clubbed together in this enquiry?

Shri Eaouago: No, Sir. The
enquiry was started
ely in 1058. The fact is that the two

men were sent for prosecution and
the prosecution withdrew the charges
against them. That does not mean
they are not liable to a departmental
enquiry,

years, including certain officers against
whom there is no case at all? Why
not the period of retirement be

be-

Suspension, they are getting compen-
""”Vl allowance as provided in the-

*2320.

f
§

Will the Prime Minister be pleased
to state:

(a) Whether the Vishnu Sahm: Com-
mittee appointed to investigate nto
the M.O. Matha: affair has subicitted
its report;

(b) if not, at what stage it is;

(c) when the report 1s likely to be
submitted;
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(d) whether the enquiry mncludes
investigation into the Chechamma
Memorial Trust, and

(e) whether a copy of the report
will be laad on the Table of the
‘House?

The Prime Minister and Minister of
External Affairs (8hrl Jawaharial
Nehrn): (a) to (¢) The Cabinet
‘Secretary has submitted his report to
the Prime Minster who sent it to the
Finance Minister and the Comptroller
and Auditor-General for thewr
comments Thereafter, the Prnme
Minister sent a note on this report,
together with the comments of the
Finance Minister and the Comptroller
and Auditor-General, to Mr Speaker

(d) Yes

(e) The reports of departmental
enquiries and other investigations are
not usually laxd on the Table of the
House

Shri § M Banerjee: Unfortunate-
ly, the report has not been laid

Mr. Speaker: It has been laid
Shri 8. M. Banerjee: The report

Mr Speaker: He means the Secre-
ftary s report?
Shrnn 8. M Banerjee: Yes

I want to know whether 1t 15 a fact
that Shr1 Vishnu Sahail has stated 1n
Mis report that this so-called sum of
Rs 3,80,000 was held m cash for
several years right up to 1952 or 1953,
and even part of 1t afterwards, and
that, except for Shn Mathal's own
statement that he had this money m
cash, no proof of the legal possession
of this amount could be produced, ang
Shn Vishnu Sehai has had to rely
solely on the statement of the Prime
Mmister in Parhament that this
money was Invested 1n shares, deben-
tures etc ?

Shri Jawaharlal Nehru: It 1s diffi-
cult to grasp all that question, but
towards the end of 1it, the hon
Member said something about my

MAY B8, 1950
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having said that it was invested 1n
shares etc I do not quite know what
the hon Member 1s referring to

Mr, Speaker: The hon. Member is
ostensibly refermng to some passage
in the report alleged to have been
made

Shri Jawaharial Nehru: I am asking
about what I said

Mr., Speaker: The hon Prime
Mimster said with respect to this
amount that it had been held 1n stocks
and shares,

Shri Jawaharlal Nehru: No, Sir
That 15 not my recollection of what I
said There are two things in what
I said One was that when Shn
Matha: came here, I gathered from
him on enquiry that he had certan
assets, about Rs 2 or Rs 3 lakhs
Subsequently—not then, but subse-
quently—on another occasion, I sew,
in fact he gave me, some hst of hus
investments when I enquired about
that That was a litle time after-
wards It was not contemporaneous
with that

Shrimatl Renu Chakravartty: In the
other House, the Prime Minister had
said "I have an actual account He
gave me an account 1n  wnting
Broadly speaking, there were Rs 2 to
Rs 3 lakhs invested in shares and
debentures 1n various companies” In
view of that we are told that Shn
Vishnu Saha: has not been able to
prove 1t except basing himself on the
statement made by the Prime Minis-
ter in Parhament In view of 1its
very great importance, could we know
whether the Prime Minister will lay
this particular paper on the Table of
the House so that we may be able to
Judge which 1s correct—Shn Mathar's
statement to Shm Vishnu Sahai, or
Shri Mathar’s statement 1n wntng to
the Prime Minster®

Shri Jawaharial Nehru: Both are
correct, and there 15 no contradiction

Shri Prabhat Kar: May [ know
whether the Vishnu Sahai commuiitee
had the power ang the authority
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id not expect any one to come In
fact, they did not think there was any-
body who could come, that is to say,

g
¥
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enquiry was not even what 1s
normally called a departmental en-
quiry, but an investigation made at
my request by the Cabinet Secretary
to ascertamn the facts so that one mught
form some 1dea as to whether one
should proceed in this matter or not
Such enquiries are often held before
one proceeds, and such enquiries are
always treated as confidential be-
cause, 1If they are not so treated, one
cannot usually get the evidence that
one requres Evidence 13 often of
fellow officers and others who would
confidentially give their views about a
subject, but who would hesitate pro-
bably to do so if they thought it
was gomng to be published There-
fore, they are treated as confidential,
and the hon Member 1s quite right 1n
saying that Shr1 Vishnu Sahai had no
authority to compel people to come to
him to give evidence

EO

Shri Prabhat Kar: I was asking
whether he had the right of examun-
ng and cross-examining witnesses, and
to ask for the production of docu-
ments

Mr Speaker: The hon Prime Minis-
ter has said he had no right

Shri Jawaharlal Nebru. He had no
right to do that, he could only request
people, such people as he wanted to

Bhri H N. Mukerjee: In view of the
Government having restricted the
terms of reference of the Vishnu Sahai
Commuttee and made 1t virtually im-
possible for 1t to probe into the facts
of the situation, and in view of so
many allegations having been bruated
about in regard to this matter, may I

113(A1) LSD—2
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evidence to be placed before a proper
investigation tribunal and not this kind
of semi-departmental or quasi- depart-
mental committee?

Shri Jawaharlal Nehru: It 15 an odd
request, if I may say so A number

ment from hon Members opposite or
other Members When we ask for
other information to be placed, prae-
tically nothing 1= placed The only
information that we have had really
are the charges in speeches here
Now, the hon Member suggests that
there was a limitation on Shn Vishnu
Sahai There was no hmitation at all
excepl the legal lmitation that he
could not act as a court of law and
summon people  Oluerwise, he was
given the broadest terms of reference
to enquire into and ascertan the facts
as to whether Shr: Matha: had done
anything improper during his service
mn regard to these various charges.
Every single charge that was mention-
ed m this House has been taken up by
Shri Vishnu Sahai, and as I mention-
ed m my note to you, Sir, there were
three or four major charges

The matter first came up because of
the trust Then 1t came up about the
msurance premia and gnnuities Then
reference was made to certain propertv
purchased in the Kulu Valley and
certain remittances sent to his rela-
tives These are the four heads He
has enquired 1nto them and submutted
lus report And I do not understand
how we can go on having enquiry
after enqury simply to please the
hon Member opposite

Shri H N. Mukerjee: I do not wish
to be factious I want the Prime
Minister to understand that personal-
ly I have no mformaton in this
matter, but I know that Members .of”
Parliament were disinclined to offer
whatever evidence they had to a Com-
miitee hike the Vishnu Sahai Com-
nuttee with attenuated functions. But
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Mr. Speaker: It 18 hypothetical.

8hri Jawaharial Nehru: I would ke
40 assure the hon Member that I
have paid qute a good deal of atten-
fion to this matter Naturally so.
Apart from that, since he was work-
ing directly under me, indirectly I
was very much interested in this
mnttr S ahve gald quie anmaat
&ttention to this I am sorry if any
hon Member who had some informa-
Tion was disinclined to produce 1t I
cannot myself see any such thing, be-
couse these are financial matters,
bank books and other things They
may of course be there But I
really think it will be odd 1if hon
Members who have some information
would not produce 1t but would want
another Committee before they can do
&0

Shri Vajpayee: Rajkuman Amnt
Kaur joined this Trust when she was
a Cabinet Minister and collected
donations, from whom we are not
told In view of thi, may I know if
Government will con ider the desira-
bility of askung the Minmsters not to
associate themselves with private
trusts, particularly of this nature?

Shri Jawaharial Nehru. Cabinet
Minusters, as anybody else, have a
perfect right to be trustees of chant-
able organisations There 13 absolute-
iy nothing to prevent them Whether
&n organisation 13 charitable or not 1s
another matter In fact, Rajkuman
Amnt Kaur did not jon this Trust
Bhe started 1t She was the origina-
tor, In fact, she collected money for
some two or three years before the

““Trust was started and then put it in
4his account {Interruptions). The
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Guestion was whether I would issue

to Ministers. Minsters

be careful, but I cannot tell

them not to join a charitable trust
It 15 @ very ordinary thing.

Shri Vajpayee: But Mnsters
should say from whom they get
Mgoney, from whom they collect dona-
tigng Minsters are public servants.

Shri Tangamani: Why are the names
Nyt revealed?

Shri Vajpayee: Why anonymous.
dynations?

Shri Jawaharial Nehru: I really do
Nyt understand this question I can
Very well accept the statement that
Minsters have to be very careful and
al] that But why should Mimsters
Nt accept anonymous donationsT
Thig 15 the first time I have heard that
28 person should not accept anony-
Moys donations (Interruptions)

Mr Speaker: We are going away
from the Mathai case to the Rajkumari
‘cue.

Shrimati Renu Chakravarity: As
f8r as I could make out from the
Primc Minister's statement, this Com-
Mittec had no power of verfication
In view of the fact that the invest-
Ment of Rs 2-3 lakhs in shares and
debentures, which has been stated by

Prime Mimster, 1s of very great
Ynportance for coming to a conclu-
S5on whether to exomerate Shn
Matha: or not, could we ask whether
the Prime Minister will be pleased to
Plare on the Table of the House at
least that written statement given to
hym so that we can judge, even if he
does not give us the report of the
departmental inquiry committee?

Shri Jawaharial Nehru: I confess I
45 not understand this approach to
this question In the course of 11 or
12 years of service under me, ths
&entleman, Sht1 Matha,, gave me
Various pieces of information from
time to time, sometimes at my inst-
8nce when I enquired from him,
Otherwise, I was not interested in his
brivate affairs When he came to me,
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: ‘What is it going to cost
you got investments?’ It
at that time that he gave me that

of investments. Subsequently,
again he showed me a list and I look-
ed through it; I was not auditing it;
7 had a broad glance at it. Sub-
sequently, when something else

&3
£

doubt they are somewhere. But at
that time, this question did not arise
in this form. It was merely for my
satisfaction that I did it.

Some Hon, Members rose—

Mr. Speaker: Next question.

Shri Jagdish Awasthi: A few more
supplementaries should be allowed.
It 18 an important question.

Shri 8. M. Banerjee: I would re-
quest you to allow a few more ques-
tions. This is an important matter.

_Mr. Speaker: I have allowed suffi-
cient number of questions.

Shri Braj Raj Singh: There are
some facts which are there which are
not reverled.

Mr. Speaker: Next question.

Biforcation on Education Ministry

*2321, Shri Harish Chandra Mathur:
:ﬁmmmumm
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(a) what considerations persuaded
Government to bifurcate the Minlstry
of Education;

(b) whether any asseisment of the
working of this arrangement hag been
made; and

(¢) what organisation brings about
co-ordination between the two sec-
tions of the bifurcated Ministry of
Education?

‘The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The old Ministry of Edu-
catior end Scientific Research had
grown considerably and comprised a
very large variety of work. There
were eighty sections in it. The work
of these sections was varied. Apart
from the purely edutational side,
there were scientific research and
development comprising a large num-
ber of National Laboratories and Insti-~
tutes, and technical education which
dealt with a giowing number of tech-
nical institutes and with the deve-
lopment-of modern industry and tech-
nology. There were also various
typer of cultural activities, sports,
athletics, etc. The Prnime Mnster
considered all this work too heavy for
one Ministry and decided to separate
it into two. At present, the Minis-
try of Education consists of fifty-two
sections and the Ministry of Scientific
Research and Cultural Affairs of
thirty-five sections.

(b) No formal assessment has been
msde. The present arrangements
have been working satisfactorily and
are largely fulfilling the objectives in
view.

(¢) There iz no special organisation
for co-ordination. There are, how-
ever, Committees where both Minis-
tries are represented, and close con-
tact and mutual consultation are
maintained,

Shri Harish CBandra Mathur: Has
the hon. Prime Minister discussed "
with the two concerned Ministers and
ascertyined what dificulties they have
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faced during this one year 1n carry-
mg out their responsibihities in the
bifurcated Ministriea?

Shri Jawaharisl Nehru: I am con-
stantly in touch with the two Minis-
ters I have not invited them to
come and tell me what thewr diffi-
culties are The question did not
anise In fact, so far as I know, the
two Ministries have been working
satisfactorily and I have no particular
information of any major difficulties

Shrl Harish Chandra Mathur: Has
it ‘been brought to the notice of the
hon Prime Minister that during the
meetings of the Consultative Commut-
tees of these two Ministries on several
gceasions 1t has been felt that the
bifurcation of this Mirustry has caus-
ed considerable difficulty and does not

conform to efficiency and efficacy of
working?

Shri Jawaharlal Nehru This 1s the
first time I have heard that Nobody
has told me about it The hon Mem-
ber talks mbout fifurcation of this
Ministry, the so-called bifurcation of
the Ministry as it existed before 1t
only came into existence m that form
only because of the great personality
of the late Maulana Azad, otherwise,

these two were not together under
one Minmstry

Dr Sushila Navarr Is the hon
Prime Mimster aware that at the Cen-
tral Adwvisory Board of Education also
1t was pointed out that the separation
of the Labraries from the Education
Department as a result of spliting up
of the Ministry was causing consider-
able difficulties to the educationists?

8bri Jawabarlal Nehru The hon
lady Member 1s talking about the
Labrarv Qbviously, one cannot splt
the Library into two Libraries It
has to be one single Library If 1t 1s
one single Library, it has to be under
one single administration

Dr. Sushila Nayar: I do not think
my question has been understood
Libraries today are under the Mins-
tev of Cultural Affaurs Libraries are
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Board of Education

Shyl Jawabarlal Nehru: I have
heard of that I do not qute under-
stand why educationists or anyone
should not utilise fully the Lbraries.
The hbrary 15 for everybody, much
more 80 for educatiomsts Every in-
dividual member of the public camn
go there easily 1 do not understand
why any difficulty should arise [
can understand that it 1g feamble to
put the libraries under Education
Labraries deal with both aspects, not
only educational but also cultural and
s0 many others

Shrl Thirumala Rao: In view of the
importance of the subject may we
know whether this Ministry will be
kept 1n the Cabinet?

Mr Speaker We are gomng away
from the subjuci

Shri Thirumala Rao The hon
Minster has neither Cabinet rank nor
1s a Minmister of Btate

Mr. Speaker The question relates
to bifurcation and not to elevation

ghri Thirumala Rao, Maulana Azad
was 1 charge of the Muustry before
as a full-fledged Cabinet Minuster Has
Government got any proposal now to
appomnt another Mimster mn charge of
Education from the Cabinet?

ghrl Jawaharlal Nehru. Hon Minus-
ters who are in charge of Minstries
are 1n full charge of the Mimstres
having the same powers and autho-
rity—whether they  arg
Mgustm or Ministers of State—with
a right to attend Cabinet meetings
It 15 true that, to some extent, the
subject counts an appownting & mem-~
ber of the Cabinet But much moré
it may also be due to other factors.
Maulana Azad would have been in

g
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tion? There should be sometimes co-
ordination between these things.

Bhrl Jawabarial Nehru: The hon.
Member is quite right. There must
be perfect co-ordination; and I do not
say that there is no room for some
shght adjustments ete But, there
must be complete co-ordination bet-
ween the twn departments he has
mentioned

Shrl Harish Chandra Mathur: Has
the hon. Prime Minister given any
thought and consideration to the
various factors brought out in the
criticisms against this arrangement,
both in Parliament as well as in cer-
tain editorials of leading papers?

Shri Jawsharlal Nehru: I try to
keep pace with the newspapers; but,
1 feel I cannot read many papers. 1
have heard some criticismg as hon.
Member said. But I really have not
yet understood the justification for
their criticism. It is easy to criticise
and with justification to point out
that thig is the difficulty as the hon
Member opposite was saying. That I
can understand and that applies to
every Ministry. They have to be
dovetailed to each other. Otherwise,
there is a tendency for our Ministries
{0 grow so big that it is rather difi-
cult for the Mnisters to keep in touct
with the various activities,

Mr. Speaker: The Question hour is
over,
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Commonwealth Technical Training
Scheme

*2311. Shri Afit Singh Sarhadi: Will
:.?:uhhe Minister be pleased to

(a) whether any scheme has been
evolved w have Commonwenlth
Scholarships and fellowships for
mutual assistance and technical traiu-
Ing under the decsion taken by the
Commonwealth Trade and Economae
Conference held in Montreal in Sept-
ember, 1958: and

(b) if so (he niuure of the schcme
and the number of Indian scholers
who will be given traming Dby the
Commonwealth countrie«?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Not
yet. A Commonwealth® Education
Conference has been convened by the
Government of the United Kingdom
m July next to formulate a new pro-
gramme of Commonwealth scholar-
ships and fellowships and to review
the existing arrangements for co-
operation between the Common-
wealth countries on all "aspects of
education.

Silver Dollar Exports from Tibet

*2322. Shrl Raghunath Singh: Will
the Prime Minister be pleased to
state:

(a) whether it 1s a fact that China
has restored the export of Silver Dol-
lar from Tibet at the rate of Rs 3'31
whereas the Chinese official Dollar
rate 15 Rs. 2'85; and

(b) it so, whether it has affected
Indian trade adversely?

The Parliamentiry Secretary to tho
Minister of External Affalrs (Shri
Sadath Alli Kkan): (a) No, Sir. The
position as far as we are aware is that
the official rate of exchange of
Chinese Silver Dollar is Rupees three.
The Chinese charge two per cenl
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Commisston if Dollars are converted
mnto Rupee drafts payable at Calcutta.
The official rate is thus reduced to
Rs 24 The Indian Traders on the
other hand accumulate dollars from
sale proceeds of their goods converted
at the rate of Rs 831 to 337 which
15 the market rate The traders thus
suffer loss when they reconvert accu-
mulated dollars at the official rate by

purchasing rupee drafts

(b) It 15 usually difficult to 1solate
the effect of any one factor But ac-
cording to information available there
was no marked decline in Indian
trade with Tibet at least until the out-
break of the present disturbances
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Sikkim Enclaves in Tibet

. Shri P. C. Borooah:
%324, Shri Raghunath Singh.
Shrl 8. A, Mehdi:

Will the Prime Minister be pleased
to ttate

(§) whether there sre three tny
bits of Jand m Central Tibet under
the control of Sikkim Royal Family,

(b) what 15 the position of these en-
clavey .l.:dgardmg admimstrative con-
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(c) whether any restrictions have
recently been imposed on the 800
<citizens of these enclaves by the
«Chinese Government?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) and (b). According to the infor-
mation available with the Government
of India, Maharaja of Sikkim owned
some estates in the Tibet Region of
China and has a personal representa-
tive to look after these. No revenue
ig derived by the Maharg)a although
he may be receiving butter, meat etc.
from time to time from these estates.

(c) We have received no informa-
tion of any additional restrictions
having been placed on travel recent-
y.

Charges against Officia]

*2325. Shrl Dinesh Singh: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1327 on the 17th September, 1858
and state:

(a) whether any charges have been
framed against the official concerned;

(b) if so, the nature of charges and
when the enquiry is likely to be held;
and

(c) whether the official concerned
is being offered another senior post 1n
another Ministry?

The Deputy Minister of External
Mlll;s (Shrimati Lakshmi Menon):
{a) Yes;

(b) The charges have been served
on the officer and he has been re-
quired to submit his written state-
ment of defence on or before 15th
May 1968 after which an inquiry into
the charges to the extent necessary,
will be held in acordance with the All
India Services (Discipline and
Appeal) Rules, 1955. Government do
not consider it to be in the public
interest to disclose the nature of the
charges until the inquiry has been
completed.

(c) The official is at present on
leave. His name has, however, been

circulated for consideration by Minis—
tries in which suitable wvacancies

Code of Eficiency and Welfare

*2326. Shri Tangamani: Will the~
Minister of Labour and Employment
and Planning be pleased to refer to
the reply given to Starred Question
rhy.h!m:mthelthm 1859 and

(a) the main features of the Code
of Efficiency and Welfare.

{b) whether this Code is based on
the discussions of the 16th Indian
Labour Conference; ang

{c) the steps Covernment proposed
to take to enforce the said Code?

The Deputy Minister of Labour
(Shri Abld AH): (a) A copy of the
preliminary draft Code of Efficiency
and Welfare iz laid on the Table of”
the Sabha. [See Appendix VIII, an.
nexure No. 60].

(b) No.

(c) The steps to be taken to enforce
the Code, if adopted by the Indian
Labour Conference and finally ac-
cepted by Government, will be decid-
ed in due course.

Employees’ State Insurance Scheme

vp397. [ Shri Anthony Pillal:
' Shri L. Achaw Singh:

Will the Minister of Labour and
Employment and Planning be pleased
to state-

ta) whether the views of the State
Governments were ascertained with
regard to the extension of medical
beneflts to the families of the insured
workers under the Employees’ State
Insurance Act; and

(b) the names of the States which
have opposed such extension of medi-
cal benefits?

The Deputy Minister of JLabowr
(Shri Abid Al): (a) Yes.

(b) None.
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Lajpat Nagar (New Delh)

¢2330. Shrimati Sucheta Kripalani:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it 1s a fact that Gov-
ernment had originally proposed to
charge market price of land prevail-
ing at the fime of raimng structurgs
plus development charges from allot-
tees 1n Lajpat Nagar (New Dell);
and

(b) if so, the reasons for changing
the bams for evaluating the property?

The Minister of Rehabilifation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No

(b) Does not arise
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Staple Fibre

Shri Subodh Hansda:
Shei 8, C. Samanta:
Shri B. C. Majhi:

Wili the Minister of Commerce and
Indastry be pleased to state:
.

*2331.

(a) whether it is a fact that the
sale and production of staple fibre
have been controlled by Government;

(b) if so0, the reasons therefor;

(e) whether all the producers have
submitted their stock returns after
the enforcement of the control;

(d) whether price for various varie-
ties of fibre has been fixed; and

(e) whether these are now sold at
fixed rate?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) For ensuring equitable distri-
bution;

(e) to (e). Yes, Sir.

2332, Shri Rami Beddy:
SMJ.B.S.IM.
Will the Mmster of Information

at what stage is the question of setting

up a Film Finance Corporation to

ﬁ,ﬂ effective help to the flim indus-
?

Negotiations for New Plants

(a) whether it is a fact that Dr,
Nagaraja Rao, Joint Secretary in the
Ministry of Commerce and Industry,

with the European Governments in
regard to the setting up of new plants;
(b) it so, whether he has since sub-
mitted his report;
(¢) whether the report has been
examuned by the Government; and

(d) if so, whether a copy of the
report zlongwith the decisions taken
thereon will be laid on the Table?

The Minister of Industry (Shri
Manobhal Shah): (a) Yes, Sir.

(b) and (c). Dr. Nagaraja Rao’s and
Shri Ghei's deputation overseas was
to progress certain projects in respect
of which negotiations were continu-
mg. Further action 15 being taken
wherever necessary in light of these
discussions.

(d) Does not arise,
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Eviction of a Tenant

2385, Shri Ram Krishan Gupta:
‘ Shrl Bhakt Darshan:

Will the Minister of Works, Housing
and Bupply be pleased to refer to the
reply given to Starred Question No.
847 on the 11th December, 1958 and
stata:

(a) whether the private individual
allotted a Government requisitioned
house for running a hotel on a rent
of Rs. 1,200 p.m. has been evicted; and

(b) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) No,
Sir.

(b) A statement iz given below:—

STATEMENT

The premises No, 1, Man Singh
Road, New Delhi were leased by the
owner, Nawab Sir Mohammed Akbar
Khan of Hoti, to Shri J, E. da Fonesca
for five years, in the first instance, 1n
December, 1830. These premises were
requisitioned by Government in Sep-
tember 1841 for use as a residence for
a Member of the Viceroy’s Executive
Council, It was, however, later de-
cided to allow Shri Fonesca, who had
been running a boarding house in the
premises, to continue to run the estab.
lishment. Accordingly, an agreement
permitting him to retain the premises
for one year was executed. The agree-
ment provided that the Government
would have the right to allot accom-
niocation in the establishment and to

MAY 8, 1059
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fix the amount of payment to be made
by such allottees.

2. A number of Government officers
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*2336. Shri D. C. Sharma: Wil] the
Minister of Works, Housing and Sup-
ply be pleased to state: !

(a) the steps taken under the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1958, to evict squat-
ters in public premises in Delhi and
New Delhi; and

(b) the results achieved so far?

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): (a) In 153
cases show cause notices have been
served upto 15th April 1858 by the
estate officers in Delhi and New Delh
under Section 4(1) of the Act. In 6
cases out of these, orders of eviction
have also been served under Section
5(1) of the Act. The other cases are
being processed further in accordance
with the provisions of the Act.

(b) Two houses in New Delhi have
been vacated after receipt of show
cause notices.
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Village ","“"‘ Projects

4229. Shri Ram Krishan Gupta: Will
the Minster of Works, Housing and
Supply be pleased to state the num-
ber of Village Housing Projects pro-
posed to be allotted to Punjab during
1959-60 and for the remaining period
of Second Five Year Plan?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The num-
ber of villages allotted to Punjab for
setting up of Village Housing Projects
during 1958-60 15 120 (including 60
allotted to them in the previous years)
The allocation for the Plan perod is
200 villages.

Mahatma Gandhi's Writings

4230, Shri Bam Krishan Gupta: Will
the Minister of Information and
Broadcasting be pleased to state the
names of the States which have set up
advisory bodies so far for collection
of Mahatma Gandhi's wntings?

The Minister of Information and
Broadeasting (Dr. Keskar): Commit-
tees for collecting material for inclu-
sion m the Collected Works of Mahat-
ma Gandhi have been set up in
Andhra Pradesh, Assam, Bihar, Bom-
bay, Jammu and Kashmir, Madhya
Pradesh, Madres, Mysore, Orissa, Pun-
jab, Rajasthan and Uttar Pradesh.

ment and Planning be pleased to state
the estimated number of employecs in
cement factories in India as on the
81st March, 19587

The Deputy Minister of Labour
(Shri Abid Ali): The informatioh as
on the 31st March 1958 13 not yet
available The average daily employs
ment during the year 1957 was 24,252,

Export of Handloom Cloth

4232, Shrl D. C. Bharma: Wil! the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 400 on the
25th November, 1958 and state the
result achieved during 1958 <o {ar due
to implementation of the scheme to
increase the export of handloom
cloth?

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri): It
18 yet too early to assess the resulis.

Community Radio Recelver Sets

4233, Shrl D. C, Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the pro-
gress made so far with regard to the
nstallation of Communty radio
receiver sets in villages in the States
(State-wise)?

The Minister of Information and
Broadcasting (Dr, Keskar): A state-
ment 15 lm1d on the Table of the Sabha.
[See Appendix VIII, annexure No 81].

Kingsway Refugee Camp, Delhi

Shr1 D. C., Sharma:
234 Shri Padam Deo:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 379 on the 25th Novem-
ber, 1858, and state the further pro-
gress made in meeting the demands of
the residents of the Kingsway Refugee
'Camp in Delhi?
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The Minister of Rehabilliation and
Minority Affatrs (Shri Mehr Chand
Khanna): Rent of the tenements has
been reduced from Rs. 10 per month
to Rs 650 nP per month

Cotiage Industries in Punjab

Shri D. C. Sharma:
a8 {smmmsm:

Will the Minuster of Commerce and
Industry be pleased to state:

(a) the amount sanctioned to the
Punjab Government for the develop-
ment of Cottage Industries in Punjab
during 1956-59;

(b) whether 1t has been utilised in
full; and

(c) if not, the reésons therefor?

The Minister of Commerce and In-
dustry (8Bhri Lal Bahadur Bhastri):
(a) The followmng amounts were
sanctioned to the Pumjab Government
for the development of cottage mdus-
tries dunng 1958-58:—

Industry Amount sanctioned
Rs 1n lakhs
Handicrsfts . 3 86* (upto 17-2-59)
Seniculture 1+ 74 (upto 12-3-59)

Handloom . . f4 os“(\tg:m-s)

Khadi-Traditional {l-m ( %
and Ambar o sBi(upto 31-12-58)

Village Industnes . 6 28}( Do. )

*Includes revalidation of old san-
ctions and techmcal approval for new
schemes,

**Technical approval for new scheme
only.

tExpenditure mcurred by the State
Government on continuation schemes.

1The Khad: and Village Industries
Commussion disbursed these amounts
to the Punjab Khadi and Village In-
dustries Board.

(b) and (c¢) The final position 1is
not yet known. All the schemes are
in progress Generally, the details of
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(a) whether the Government of
Ind.a propose to start traming-cum-
production units in Bombay; and

(b) i 80, when and location thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(e) and (b) The following is the only
direct Central Government scheme in
Bombay State involving traming-cum-
production—

Surgical Instrument Factory, Bom-
bay This Centre is expected to start
functioning shortly

E¥mport of Telephone Equipment

4237, Shri Pangarkar: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) the value of telephone equip-
ments imported into India during the
year 1958-59; and

(b) the value of telephone instru-
ments exported to foreign countries?

The Minister of Commerce and In-
dustry (S8hri Lal Bahadur Shastrl):
(a) The value of Telephone instru-
ments and parts imported during 1958-
59 (Apri] '58-January '58) was of the
order of Rs. 89,58,000,

(b) No Telephone instruments were
exported during 1058-59. The value
of parts of telephone instruments ex-
ported during 1958-50 (Aprfl '56-
January's9) was, however, of the
order of Rs. 5,000,
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All Indla Handicrafts Board

4338, Shri Pangarkar: Will the Mi-
nister of Commerce and Indusiry be
Plensed to state:

{a) the number of meetings of the
All India Handicrafts Board held
Aduring 1858-30; and

(b) the decisions taken at these
meetings?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement iz laid on
the Table of the Sabha [See Ap-
pendix VIII, annexure No. 62]

Migration from Pakistan

Shri Pangarkar:
4239, Sardar Igbal Simgh:
Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) the number of applications for
migration certificates received during
the first quarter of the year 1959 in
the office of the Deputy High Com-
mussioner 1in Dacca; and

(b) how many of these applicants
have since been granted migration cer-
tificates?

The Prime Minister and Minister
of External Affairs (Shri Jawsharlal
Nehru): (a) 1,515

(b) 366 upto 31st March, 1959

Naga Hostlles

8hri Pangarkar:
4240, Shri D. C. Sharma:
Shri P. C. Borooah:

Wil the Prime Minister be pleased
to state:

(a) the number of Naga hostiles who
have surrendered during the first
quarter of the year 1939;

(b) the number of Naga prisoners
released during the above period; and

{c) the quantity of ams surrender-
ed by them?

The Prime Minlster and Minister of
Exterval Affairs (Shri Jawsharial

Nehru): (a) .. 1979,
(b) .. 108,
(c) .. 308.

Institute of Nuclear Research, Bombay

4241, Shri Pangarkar: Will the
Prime Minister be pleased to state:

(a) Whether Government have re-
ceived any request from the Bombay
Government for approval of scheme
for seiting up Institute of Nuclear
Research at Bombay; and

(b) if so, whether the scheme has
been approved®

The Prime Minister and Minis-
ter of External Affairs (Shri Jawahar-
lal Nehru): (a) and (b). No such re-
quest has been received.

Export Trade Promotion Organisation

4242, 8hri Ram Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to state the names
of the countries in which organisations
to promote export of Indian goods
have been set up so far?

The Minister of Commerce and In-
dustry (Shrl Lal Bshadur Shastrl):
Only one organisation to promote ex-
port of Indian goods has been set up
at Frankfurt (West Germany).

Competent Officers

4243. Shri M. C. Jain: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state:

(a) the number of Competent
Officers appointed by the Central
Government under the Evacuee Inte-
rest {(Separation) Act; 1851;

(b) whether all of them were mem-
bers from permanent service;

(¢) if so, what office was held by
each of them before thair appointment
as Competent Officers; and
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(d) how many of them ate Law
Graduates and how many are not
Law Graduates?

The Minister of Rehabilitation and
Minority Affalrs (Shrl Mehr Chand
Khanna): (a) Only the Competent
Officer Delli 1s appointed by the Cen-
tral Government Those functioning
in others States are appointed bv the
Btate Governments

(b) The Competent Officer, Dell
was a permanent member of the
Punjab Civil Service (Judicial)

(c) The last office held by hum was
of District and Sessions Judge

(d) He 15 a Law Graduate

Loans and Grants to Colomes in
Punjab

4244 Bhri Daljit Singh: Will the
Minmister of Rehabilitation and Mino-
rity Affairs be pleased to state the
total loan and grants given to diffe-
rent refugee colonies constructed
after partition in Punjab under various
heads, so far”?

The Minister of Rehabilitation and
Minority Affairs (S8hri Mehr Chand
Khanna): No loans and grants are
@mven to the colonies as such Loans
and grants are sanctioned to the State
Governments for distribution to indi-
vidual displaced persons or for their
benefit in respect of approved schemes

Minimum Wages for Road Transport
Workers

4245, Shrl L, Achaw Singh: Will the
Minister of Labour and Employment
and Planning be pleased to state

(a) whether any wages have been
prescribed under the Mimimum Wages
Act, 1948 for road transport workers,

(b) 1f so, the rates of wages pres-
cribed by the Centrfl and State Gov-
ernments giving in each case the dates
of publications 1in the concerned
Gazette,

(c) whether Government have fixed
minimum wages under the above Act
in Manipur; and

MAY ¢, 1969
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(d) if not, the reasons therefor”

The Deputy Minister of Labour
(Shrl Abld Al): (a) Yes

(b) Information regarding the rates
notified 1s contammed m the Annual
Reporis on the working of the Act
for the years ending 1953, 1954 and
1955, published by the Labour Bureau,
Simla, copies of which are available
in the Parliament Labrary Informa-
tion regarding the dates of publica-
tions in the concerned Gazette is not
avajlable

(c) No

(d) No action has been taken
Manipur Territory in view of Sectio
3(1A) of the Minimum Wages Ac
04 ws Ay e nen ‘ham
thousand employees in this
ment m Manipur

Residential Flats in Indra Market,
Delhl

ks

4246. Shri Liladhar Kotokl: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state"

(a) what 13 the price fixed for two-
roomed and three-roomed residential
flats 1n Indra Market, Subzimandi,
Delh1, and

(b) whether the above flats are al-
lottable at present?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b) The price of
the residential flats in Indra Market
15 above Rs 10,000 each and are,
therefore, not allotable

Commercial Flats in Indra Market,
Delhi

4247, Shri Liladhar Kotoki: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state

(a) the number of commercial flats
constructed in Indra Market, Subzi-
mandi, Delhi; and

(b) whether these flats are now
ready for allotment?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehsnus): (a) and (b). The number of
flats ( and residential) m
Indra Market is 56. Of these 25
pave been allotted. 12 have been dis-
poted of and the remaining 19 are
lkely to be disposed of soon.

Indra Market, Delhi

4248, Shri Liladhar Kotoki: Will the
Minister of Rehabilitation and Minor~
ity Affalrs be pleased to state:

(a) whether the commercial flats
are being used as residential flats by
the refugees in Indra Market, Subzi-
mandi, Delhi; and

(b) if so, the action taken in the
matter?

The Minister of Rehabilitation and
Minority Affairs (Shrl Mehr Chand
Khanna): (a) and (b). 28 commercial
flats have been constructed in Indra
Market. Of these 12 have been sold
under the Compensation Scheme.
Government have no information
whether these flats are being used for
residential purposes. It is no longer
concerned with the matter. One flat
has been allotted and the remaining
15 vacant flats are likely to be dis-
posed of soon.

Allotment of Shops in Indra Market,
Delhi

4249, Shri Llladhar Kotoki: Will the
Minister of Rehabllitation and Minor-
ity Affairs be pleased to state:

(a) whether it is a fact that some
shopkeepers already having their own
shops elsewhere have been allotted
shops 1n Indra Market, Subzimandi,
Delhi; and

(b) whether any protest has been
teceived from the shopkeepers there?

-
that in one case an allottes was found
to be an employee in g firm in Jaipur.
His allotment was cancelled.

" Rules under Minimum Wages Act

4250, Shri Anthony Pillal: Will the
Minister of Labour and Employment
and Planning be pleased to state:

(a) whether any draft amendments
to the rules framed by the Central
Government under the Minimum
Wages Act, 1948 have been published;

(b} if so, when; and

(c) when such amendments are
likely to be finalised?

The Deputy Minister of Labour
(Shri Abd AID: (a) and (b). Yes.
Draft amendments to Rule 23 of the
Minimum Wages (Central) Rules,
1950 have been published in August
1958.

(c) The amendments will be final-
1sed as early as possible.

Labour Appeals

4251. Shri Anthony Pillai: Will the
Minister of Labour and Employment
and Planning be pleased to state:

(a) how many appeals by employers
and by employees have been prefer-
red to the Supreme Court against
awards or decisions given by Indus-
trial Labour Tribunals or Labour
Courts since the adoption of the Code
of Discipline by the 16th Indian
Labour Conference;

(b) in how many cases was the
Government able to persuade the
concerned appellants to  withdraw
such appeals; and

(¢) how many of these appeals have
been preferred by employers in the
public sector?

The Deputy Minister of Labour
(Shri Abid Al): (a) to (¢). The in-
formation is being collected and will
be placed on the Table of the House
in due course,



25817
Wages of Reserve Pool Masdeor

va) what is the daily rate at which

the reserve pool mazdoor under the
Dock Workers (Regulation of Em-
ployment) Scheme at each of the ports
©of Bombay, Calcutta and Madras 18
paid-

(1) on days he is granted leave
with pay,

(1) when he 1s granted a festival
hohday with pay;

(m) when he is assigned time rate
work, and

11v) when ‘ms mummum guarantee
of 21 days wages 1s calculat-
ed, and

(b) if the rate of pay vanes at any
one port for the four above stated
purposes, the reasons therefor?

The Deputy Minister of Labour
(8hri Abid All): (a) and (b) A state-
ment giving the requisite informa-
tion 18 laid on the Table of the Sabha
[See Appendix VIII, annexure No
63]

Dock Labour Boards

4253 Shri Anthony Pillai: Will the
Munmister of Labour and Employment
and Planning be pleased to state

(a) what categomes of workmen
have been brought under hsting
schemes by the Dock Labour Boards
at Bombay, Calcutta and Madras;

(b) how many workers have been
listed in each of such categones,

(c) when the process of Lsting
commenced for each category at each
port, and

(d) when it was completed?

The Deputy Minister of Labeur
(8hri Abid All): (a) to (d). A state-
ment giving the requsite information
18 Jaid on the Table of the Sabha
2;: Appendix VIII, annexure No
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Docasualimtion molieme for Deock
Werkers

(a) whether any draft schemes for
the decasuahsation of the dock work-
ers under the Dock Workers (Regula-
tion of Fmployment) Act have been
published for the Ports of Cochin,
Vizagapatnam and Kandla;

(b) if so, when;

(c) what steps Government have
taken to finalise the said schemes,
and

(d) when 1t 1s proposed to imple-
ment such schemes?

The Deputy Minister of Laboar
(Shri Abld All): (a) Draft Dock
Workers (Regulation of Employment)
Schemes for the ports of Cochin and
Vizagapatnam only have been publ-
shed No Scheme for Kandla has
peen prepared

(b) On 2nd June, 1858

(c) and (d) Comments received
have been examined and the Schemes
are likely to be finahised shortly

Absenteeism in Industrial Establish-
ments

4255. Shri Anthony Pillal: Will the
Minister of Labour and Employment
and Planning be pleased to state

(a) the instructions relating to the
defimition of absenteeism which have
been given to the employers tq, enable
them to submit thewr returns for as-
certaining the rate of absenteeism In
industrial establishments for the pur
pose of publication m the Indan
Labour Gazette,

(b) whether the definition of absen-
teezsm for such returns has been
amended 1n the light of the comments
made by the Rege Labour Investga
tion Committee; and

(¢) whether any steps have been
taken to ensure that industrmal em-
ployers submit returns on absentee
ism based on a uniform definition of
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for the members of the family of the
workers insured under the Employ-

(b) when such extension of medi-
cal benefits to the family members of
the insured workers will be made
effective in other States; and

(c) which States have not as yet
agreed to cooperate in extending
medical benefits to the families of the
insured workers?

The Depuly Minister of Labour
(Bhri Abld All): (a) (i) Andhra Pra-
desh: Hyderabad, Secunderabad, Vis-
akapatrvem, Chittivalaa, Nellimarla,
glmur:,“‘?ijmwudn. Mangalagiri and

(i) Assam: Gauhati, Tinsukhia,
Makum, Dhubri and Dibrugarh,

(iil) Bihar: Patna, Monghyr, Kati-
har and Samastipur.

(iv) Madhya Pradesh: Indore,
Jabalpur, Gwalior, Burhanpur, Ujjain
and Ratlam.

(v) Mysore: Bangalore.

(vi) Punjab: Ainbala, Amritsar
(Chhehrata and Verka), Batala, Bhi-
wani, Jagadhri, Abdullapur (Yamu-
nanagar), Jullundur and Ludhiana.

(vil) Rajasthan: Jaipur, Jodhpur,
Bikaner, Peali-Marwar, Bhilwara,
Beawar and Sawai-Madhopur.

{b) Most of the remaining areas are
likely to be covered during the cur-
rent year and the rest before the
close of the 2nd Plan period.

(c) All State Governments have
agreed in principle.

Steering Committee on Wages for
Industrial Workers

and Planning be pleased to state:
(a) how often and when the tri-
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4258, Shri Anthony Pillai: Will the
Minister of Labour and Employment
and Planning be pleased to state:

(s) whether it is a fact that the
Ministry of Labour and Employment

(b) it s0, the extent to which each
of the said Dock Labour Boards have
re-

the
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sald decision of the Ministry of Trmms-
port and Communications? N

The Deputy Minister of Kabvur
(gShri Abld All): (a) Yes, to the ex-
tent practicable as regards corres-
ponding categories of Dock Woarkers.
(b) The position is as under:—

Recommendation Extent of Implemen-
made » mtion
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be implemen
000,
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%Mm implemented by all
stice, the three Dock La-
bour Boards.

Government of India Press, New
Delhl

Pandit Thakur Das
4259 Bhargava:
Shri Naval Prabhakar:

Will the Minister of Works, Housing
and Bupply be pleased to state:

(a) whether it is a fact that in the

and third shifts are not rotated with
workers employed in day shifts;

(b) if so, the reason therefor;
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(¢) what are the terms and condi-
of workers epployed in second
third shifis as compared to the

workers in the day shift;

(d) whether it is a fact that conti-
nuoug night duty by staff employed
in second and third shifts affects
their health; . \

(o) whether it is a fact that some
workers have been continuously
working in the third shift for more
than six months; and

(f) the action Government propose
to take in the matter?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). No. The workers are liable *
to work in any shift and are normal-
ly rotated subject to requirements
and suitability.

(c) The terms and conditions of
employment of all workers are the
same, except that the workers in the
second and the third shifts have to
put in less hours of work.

(d) No. It is not considered that
night shift duty affects the health of
workers as such shifts are practised
in wvarious industries. The hours of
work are also less.

(e) Normally not; but, there are
some cages in which the employees
have been retained in the third shift
for longer periods at their own re-
quest.

(f) There is no need for any general
action to be taken. If there are any
individual cases requiring considera-
tion they will be looked into.

National Instruments Lid.

try be pleased to state:

(a) whether there has been short-
fall in the fulfilment of the target of
production in the National Instru-
ments Ltd, Calcutta;

(b) if so, to what extent; and
(c) the reasens therefor?

The Ministsr of Oommerce and In-
dustry (SBhyl Lal Bahadur Bhastrl):
(a) to (c).’ The target of production
for 1958-59 was Rs. 4467 lakhs in
value The sctual production was

Rs. 44'12 lakhs. The target wag thus
very nearly achieved. The small
shortfall was mainly due to reduc-
tion in prices of some of the instru-
ments in respect of which the wvalua
of production fell short of the values
set in the target even though the
quantity of production was higher
than the target.

smmvwdm

[ 8kl Ram Krishan Gupts:
6. Ehrl Vidya Charan Shukia:
Shri Kistalya:
| Sardar Igbal Singh:

Will the Minister of Commerce and

No. 328 on the 28th November,
and state at what stage is the question
.of amending the Articles of Associa-
tion of the State Trading Corporation
of India Ltd?

The Minister of Commerce and In-
dustry (S8hrl Lal Bahadur Bhastrl):
The matter is under the consideration
of the Government of India.

Mountaineering Foundation

4262, Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to re-
fer to the reply given to Starred
Question No. 671 on the 8th Decem-
ber, 1958 and state:

(a) whether the Indian Mountain-
eering Foundation has since been
formed for conducting a survey of
Mount Everest;

(b) if so, whether survey work has
started; and

(¢) if not, when the’survey work
will start?

The Prime Minister and Minivter of
External Affalrs (8hri Jawaharial
Nehru): (a) The Foundation has not
so far been formed.
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(b) ;t:ﬂ (c). m”w o{

Nepal have agreed reserve Moun
Everest for an Indian Expedition in
1960. It is learnt from the Sponsor-
ing Committee of the Indian Expedi-
tion to Mount Everest that since there
15 not much time left for making pre-
parations for the attempt to scale
Mount Everest in 1980, it may not be
possible for them to undertake a pre-
liminary reconnaissance survey of the
Everest region in 1938.

_ Industrial Estates

4263. Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to refer to the re-
ply given to Unstarred Question
No. 1627 on the 16th December, 1958
and state:

(a) whether the final decision re-
garding the revised allocation for In-
dustrial Estates for the Second Five
Year Plan period has been taken; and

(b) if so, the nature of the decision
taken?

The Minister uf Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) It has since been decided that
the expenditure on Industrial Estates
during the Second Plan period should
not exceed Rs. 11'00 crores.

Indian Traders in Tibet

4264, [ Shrl Ram Krishan Gupta:
"\ Shri Bhakt Darshan:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1616 on the 16th December, 1958 and
state the further progress made in set-
thng by negotiation with the Govern-
ment of the People’s Republic of China,
difficulties in the payment of prices
and other matters which are faced by
the Indian traders in Tibet?

The Minister of Commerce and In-
dustry (8hrl Lal Bahadur Bhastri):
The matter has been engaging atten-
tion but there have been no fresh
developments since then to repert.
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Indusirial Burvey of Delkd

4265, Shri Ram Krishan Gupia: Will
the Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 1618 on
the 16th December, 1058 and state:

(a) whether necessary budget pro-
wision for undertaking industria] sur-
vey of the Union Territory of Delhi
has been made;

(b) if so, the nature of the provision
made; and .
(c) whether the survey work has
been started?
L W
The Minister of Commercs and In-
dustry (Shri Lal Bahader Shastri):
(a) and (b). Necessary budget provi-
sion has been made for staff and
equipment etc. required for wunder
taking an industrial survey of the
Union Territory of Delhi during
1959-60.

(¢) Not yet, Sir.
Collection of Gandhijli’s Writings

4266, Shri Ram Krishan Gupta: Will
the Minister “ of Information and

Broadcasting be pleased to state:

(a) the progress made so far in
collection of Mahatma Gandhi's
writings; and

(b) at what stage is the question of
publishing these writings?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Most
of Gandhiji's writings upto 1927 and a
large number of speeches and letters
have been collected.

(b) The first two volumes
Collected Works of Mahatma Gandhi
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gubstitutes for Steel and Cement in
Building Construction

4268, Shri D C. Sharma: Will the
mnis.er of Works, Housing and Sup-
piy be pleased to réfer to the reply
given to Unstarred Question No. 13 on
the 17th November, 1958 and state the
gurther progress since made with re-
gatd to the use of substitutes for
steel 1nd cement in the execution of
pytlding projects by the Central and
state Governments?

The Minister of Works, Housing
apd Supply (Shri K. C. Reddy): The
national Buldings Organisation have
gddressed all the State Governments
gnd Central Government Minstries
concerned requesting them to carry
out the necessary assessment in this
regard. Details of the assessment
have not been received so far.

Civic Amenities in Bharat Nagar,
Deilt

4269, Shri D. C Sharma: Will the

iy Affairs be pleased to refer to the
reply given to Unstarred Question
No. 1284 on the 1ith December, 1958,
gnd state the further progress made
far in providing street lighting,
ter



No. 33 on the 11th February, 1858
and state:

(8) whether the report submitted by

works in N.E.S. Blocks and Communi-
ty Development Projects in Orissa
State has since been examined; and

{b) whether a copy of this Report
will be laid on the Table?

The Deputy Minister of Planning
(8hri 8. N. Mishre): (a) and (b). All
the Evaluation Officers including the
Evaluation Officer in Orissa collect
data about the working of the Com-
munity Development programmes in
some of the selected Blocks. These
data are utilized in the preparation
of the All India Evaluation Reports,
copies of which are circulated among
Members of Parliament and are also
available in the Library of the House.
State-wise Evaluation Reports are not
prepared at present,

Doll Industry

4271. Bhri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 140 on the 14th
February, 1938 and state:

{a) whether any scheme for the
development of doll industry has
since been received from the Orissa
Government; and

(b) if so, whether any allocation
has now been made to Orissa for the
development of this cottage industry?

MAY 8, 1959
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The Minister of Cemmerce and
Endustry (Shrl Lal Bahsdur Shastri):
(a) No, Sir.

(b) The question does not arise.

Code of Discipline in Industry

Shrl Pangarkar:
‘m'{smn Iqbal Singh:

Will the Minister of Labour and
Employment and Planning be pleased
to state the number of cases of
breaches of the Code of Discipline in
Industry which have been reported to
the Union Government during 1958-
587

The Deputy Minister of Laboyr
(Shri Abid All): 235, ’

Employees’ State Insurance Scheme
in Bombay

4273, Shri Pangarkar: Will the Min-
ister of Labour and Employment and
Planning be pleased to state:

(a) the number of workers in Bom-
bay State still left to be covered by
the Employees’ State Insurance
Scheme; and

(b) when the scheme will be extend-
ed to all the districts of Bombay
State?

The Deputy Minister of Labour
(Shri Abid AH): (a) About 3,41,500
workers,

{b) The Employees' State Insurance
Scheme is likely to be extended to the
other centres in Bombay as under:—

() 9 centres with an During the 195
; bl . uring year 1959
tion of

1,97,000 emp-~

loyees. '

i with ing the
(u')mu centres ith During the year 1960.
pulation of

1,30,000 emplo-

yees.

) The remain Third
(w;ﬂm w i:‘l’ D?’lfiwu?zer Plan
insurable penod.
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Shri

Shrl
&84 { Shri D,

Shri Vajpayee:
Shri Wodeyar:

Will the Prime Minister be pleased
to state:

(&) whether 1t is a fact that Pakis-
tan 18 constructing new roads in the
border area of Jammu and Kashmur,
making encroachments on State terr-
tory and doing other acts ncluding
intensification of vicious propaganda
on the Radio, and

(b) it so, the nature of action to
be taken for keeping peace mn the
Kashmir area?

The Prime Minister and Minister of
External Affawrs (Shri Jawaharlal
Nehru). (a) Reports have appeared
in the Pakistan Press about new
roads under construction m Pakistan
occupred Kashmir and mm the viemty
of the border between West Pakistan
and Jammu and Kashmir To the
extent that construction of such roads
increases the mlitary potential of
Pakistan in Kashmr, it would be g
violation of the Cease-Fire Agreement
This matter 18 being exammned

Apart from the roads constructed in
Pakistan-occupied Kashmir, the very
presence of Pakistan authorities and
their activities, 1n the area of Jammu
and Kashmir they continue to occupy
by force, constitute an unlawful en-
croachment on the State territory

sabotage activities from its base m
Pakistan-occupied Kashmir

to peace
from our side of the cease-fire line.
of Cease Fire

ernment of Indis to the UN, Chief
Military Observer and, where neces-
sary, protests are also lodged with
the Government of Pakustan,

Water for Tilaknagar (Delhi)

(b) f so, whether it 15 also a fact
that nearly 2,500 remdents of Tilak-
nagar did not get filtered water on
the 14th February, 1859 and imadequate
quantity of water was supplied on the
15th February, 1059,

(¢) if so, the causes thereof, and

(d) the steps Government propose
to take to supply filtered water
regularly in future?

The Minister of Works, Housing
and Supply (Shri K. C, Reddy): (a)
to (¢) Fultered water supply in Tilak
Nager, Delh, failed at 4-30 PM. oOn
the 1st February, and again at
3-30 p M. on the 17th February, 1050
Supply was restored in the morning
of the 3rd February and m the after-
noon of the 18th February, 1059
Water 18 supphed from a tube-well
worked by power obtained through a
diesel engine generating set In the
first instance, the fmlure was occa-
sioned by some defect in the diesel
set and in the second, by the breakage
of a shaft inside the well

(d) A second pumpng set has been
purcheged as a stand-by, for use in
the event of any future mechamcal
failure Besides, arrangements for
piped water supply tu the ares are
already m progress and the liying of
water mans is expected to be com-
pleted shortly,
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Incursions into Jamumu and Kashmir
Shei Bam Krishan Gupta:
Bhri Ayyskanau:
4376, { Shri Shree Narayan Das:
Shri P. C. Borooah:
Shri 8, A. Mehdl;

Will the Prime BMinister be pleased
to lay a statement showing:

(&) the number of incursions which
have taken place in the border terri-
tory of Jammu and Kashmir during
1968-66;

(b) the number of persons killed
and the loss in property suffererd;

(c) the number of cases about
which United Nations' observers were
ntormed; and

(d) the result of inquiry by them
in each case?

The Prime Minister and Minister of
External Affalrs (Shrl Jawaharial
Nehru): (a) to (d). A statement is
laid on the Table of the Sabha.
[See Appendix VIII, annexure No. 65]
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Dandakaranya Scheme Pro)ect

4280, Shri Sanganma: Wil the
Minister of Rehabllitation and MipvTh-
ty Aftairs be pleaged to state:

(a) whether any applications have
been received from the
Caste and the Scheduled Trbe cpndi-
dates for tment in the Danda-
karanya Scl Project;

(b) it so, what 13 the number of
applications under each category,

(c) how many applications are $rom
the persons outside the project srea”

The Minister of Rehabilitation and

Affairs (Shrli Mehr Cpand
Khanna): {(a) Yes,
(b) (1) Scheduleq Castes " 203
(u) Scheduled Tribes ”
(c) 268.
Export of Bones

4281. Shri Ajit Singh Sarhaai; Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No, 243
answered on the 13th February, 1959
and state:

(8| whether the repart, af the cOm-
mittee which had been set up by Gov-
ernment to make detmled nvestiga-
tion of the problems relating to the
collection ang utilisation of bones for
export has since been exarmuned; and

(b) if so, the decisions of Govern-
ment thereon?

The Minivter of Cemmerce and
Industry (Shri Lal Bakadur Shastri):

(a) and (b).

4282, Shrl Nek Ram Negi: Will the
Yininfeer ot Tvoauperes anh “inbufry
be pleased to state:

(a) how many Cottage Industry and.
Small Scale Industry Schemes have
been mmplemented ;n Chini area of
Himachal Pradesh;

(b) what 13 the cost of the indus-
trieg and the results achieved, and

(c) what steps have been taken by
the Department to modernise the pn-
mutive cottage industries of the Chum
area of Himachal Pradesh?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) According to existing procedure,
necessary funds in respect of the
various approved schemes for the
development of Cottage and Small
industries are placed at the disposal
of the Himachal Pradesh Admunstra-
tion It 1 for the latter to decide the
location of the units etc. m the various
parts of the Terntory During the
last three years, the following amounts
were placed at the disposal of the
Himachal Pradesh Admunistration for
implementing schemes for the deve-
lopment of cottage and small indus-
tries:—

NameofIn- 1956-57 1957-58 1958-59
dustry .

Khads . 3404 17,759 2,088
Village Industry 2,230 11,700 79,010
Senculture 25,435 88,560 s5,8%0
Haadicrafts 36,750

Small

Industries 1 1,987 7,
i mw9&6 432,430

Industries
THodsLen) 7500 2300 1AIR0
Handloom 17,360 7,338 17000
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According to information received
from the Himachal Pradesh Adminis- W Divisen o CXWD.
tration, so far, one training centre in Shrl Easwara Iyer:
weaving was started at Chini in 4283.{ Shri A, K. Gepalan:
Mahasu in the year 1953. Shrl Tangamani:
(b) Expenditure on the centre zince Will the Minister of Works, Housing

its establishment bas been Rs. 65,504

and eighteen persons have so far been .

trained at thus centre. At present, 9
trainees are undergoing training.

(c) The Himachal Pradesh Adminis-
tration has reported that the Chini
area is quite rich in wool, and wool
spinning and weaving forms an
imporunuuba!dhryoccupaﬁanlorthe

local people. It was, therefore, con-
sidered advisable to start a training

implemented in the area during the
current financial year:—

1. Production Centre for Namdas
& Gudmas.

2. Production Centre for Manufac-
ture of Druggets.

3. Conversion of throw-shuttle
looms into fly-shuttle looms.

4. Introduction of improved
Kalupati Ghani on the basis of
common facility-cum-pro-
duction centre,

5. A mobile demonstration-cum-
training centre in Wool Spin-
ning.

Under the Social Welfare Schemes,
there is also a proposal for starting
two training centres—one in Weaving
& Spinning, and another in Leather
Work during the Current Sfinancial
yoar,

It has also been proposed by the

Himachal Pradesh Administration that
a thorough survey of the Handicraft
industries in the territory may be
carried out with a view to explore the
possibility of further development of
such industries. The proposal is under
the consideration of the All India
Handicrafts Board.

Division of the Central Public Works

Ry 40 lakhs per year,
(b) Yes,
(c) Does not arise,

Co-operative Factories

‘Shri Venkatasubbalah:
‘““'{sm Ram! Reddy:

Will the Minister of Commerce and
be pleased to state:

(a) the number of co-operative

Eranted licences under the Industries

(bcvelopment and Regulation) Act by

the Central Government yearwise and
te.wise since the commencement of
First Five Year Plan;

(b) whether exemptions like
I ome-Tax eﬁc.m{m given to these
C4.operative factories; and

(c) the pattern of financlal nssist-
Shee which is given o them?

The Minister of Commerce svd
(Shrl Lal Bahadur Shastrd):
4) A statement is laid on the Table
Of the Sabha, [See Appendix VI
&hnexure No. 88].

|
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(b) Broadly speaking, the income of
a Co-operative Bociety is exempt
from income-tax under section 14(3)
of the Indian Income-Tax Act, 1822.
Similarly, under section 14(4) of the

(c) Central assistance to Co-
operative sugar factories is in the
nature of loans to State Governments
to enable them to contribute to the
share capital of Co-operative sugar
factories. According to the present
pattern of assistance, Central assist-
ance upto a meaximum of Rs, 16
lakhs per factory is given subject to
a matching contribution from promo-
ters and members of these Co-opera-
tive enterprises,

In so far Co-operative Bpinning
Mills are concerned, assistance 1is
given from the Cess Fund to the State
Governments for participation in the
share capital of such spinning mills.

Import of Czech Films

4285, Shrl Chandak: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a licence for Rs. 50,000
hag been gran‘ed for the import of
90,000 feet of Czech exposed films
during October, 1958 to March, 1959;

(b) whether the length of fllms is
calculated on the basiz of 37 Naya
Paise per running foot; and

(c) the length of Czech film to be
imported during the period April-
September, 19597

(e) No licence iz proposed to be
issued during the period April-
September, 1089.

Manufacture of Watches
Blmnmnl
"‘"{sms.umm
Will the Minister of Commerce and
Industry be pleased to state:

(a) what are the names of six firms
whose proposals are attractive for the
manufacture of watches in India;

(b) whether Government have
considered the location of such
factorits; and

(c) what centres are now under
contemplation?

The Minister of Commerce and

Industry (Shrli La! Bahadar Shastri):
(a) to (c). It is too early to name
the firms, as their schemes are under
consideration. Location also will be
decided by the parties concerneq after
government have accorded approval
to any of their schemes,

Electric Meters

4287. Shri Aurcbindo Ghosal: Will
the Minister of Commerce and Indus.
try be pleased to state:

(a) whether electric meters are
manufactured in India; and

(b) if not, what steps have been
taken to manufacture the same?

The Minister of OCommerce and
Industry (Shri Lal Bahadur Shsisiri):
(a) A. C. single phase electricity house
service meters are at present, manu-
factured in India.

(b) The targets of production by
1960-61 for single phase meters is
1 million nos, and 1,15,000 nos. (both
per annum) for polyphase meters.
There are at present, five firms manu.
facturing single phase house service
meters with a total capacity of 3
nos. per year and licences have been
issued for an additional capacity , of

:



ment and Planning be pleased to state:

(a) whether there are any un-
aosorbed Burmese employees i India,
and

(b) 1f so, what is their number?

The Deputy Minister of Labour
(Shrl Abid All): (a) and (b) The
information 1z not available

Fertiliser Factory in Andhra Pradesh

m{mmwy:
Shri E Madhngudan Rao:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Techmcal Com-
mattee appointed by the Centre to
advise a suitable place for the location
of a Fertiliser Factory, bas wiaited
Andhra Pradesh during this month,

(b)Y i so, whether they have sub-
matted their report mn regard to the
location of the factory in Andhrs
Pradesh,

(c) the recommendations of the
Commuittee, and

(d‘)'thnmtnkmﬂunmbyﬂle
Centre?

The Minister of Commerce and

(b) if so, the decimon taken there-
on?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No suggestion for the publication
of export rules 1n Hindi has so far
been received A few

were, however, received for the
publication of the Red-Book contain-
mng six-monthly import policy in
Hinds.

(b) The suggestions were examined
but 1t was not found possible to
accept them

National Programme of Musio

4291 Shri L. Achaw Singh: Wil
the Mister of Information and
Broadeasting be pleased to state

(a) the expenditure incurred in
connection with the National Pro-
gramme of Music during 1958-58 by
All India Radio, and

(b) whether the programme will
continue during the next year?

The Minister of Information and

(Dr; Keskar): (a) and
(b) The National Programme of
Music has now an established

feature of AIR, programmes It is
not feamble to caleulate the precise
figure of expenditure on 1t as it forms
an integral part of the entire pro-
gramme expenditure of all the
Stations of AILR which relay the
Programms,
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Conciliation Officers (Central)

4293, Shri Subiman Ghose: Will the
Minister of Labour and Employment
and Planning be pleased to state:

(a) the number of cases filed before
Conciliation Officers (Central), 1 and
II at Dhanbad during the year 1958;
and

(b) the number of cases in which
negotiations failed during the same
period?

The Deputy Minister of Labour
{(Shri Abla Al): (a) Conciliation
Officer (Central) I—312 cases; Con-
ciliation Officer (Central) II--289
cases.

(b) 95.

Class IV Empioyees

4204. SBhrl D, C. Sharma: Will
Prime Minister be pleased to state:

(a) whether it is a fact that steps
are being taken to replace the present
system of employing Class IV em-~
ployees (peons and Jamadars) in the
Central Government;

(b) if so, how the matter stands
and the number of persons involved;

(c) what are the broad features of
the proposed scheme; and

(d) what steps are proposed to be
taken to properly utilise the present
employees by making them useful for

other suitable jobs in the Government
offices?

The Prime Minister snd Minister of
External Affalrs (Shri Jawaharial
Nebru): (a) to (¢). The existing
system of peons in personal attend-
ance on officers or separately attached
to sections 1s proposed to be replaced
by a messenger service system
Messengers will be pooled for con-
venient blocks and their work
organised on a systematic basis.

The new gystem is being tried in
the Ministry of Commerce and Indus-
try, the Mmistry of Defence and the
Planming Commussion. It will be
extended elsewhere also, but the
scattered nature of several officers is a
handicap,

(d) In these three organisations,
the strength of messengers is 1768 less
than the strength of 689 jamadars and
peons admissible according to the
prescirbed scale. There has been no
retrenchment and none is intended.
Reduction has been secured by keep-
ing vacancies unfilled and by diverting
surpluses to where messengers were
needed.

Use of Fraudulent Weights by
Hawkers in Delhi

4205. Shrl D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it 15 a fact that the
hawkers purchasing waste paper in
Delhi cheat the public by using
fraudulent weights and measures; and

(b) if so, what steps are being taken
agamnst such persons?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). Sustained efforts are
made by the Inspectorate of Weighta
and Measures of the Delhi Adminis-
tration to prevent use of fraudulent
weights and measures. Under the
law, every weight or messure or mea-
suring instrument used in trade must
be verified and certified by an Inspec-
tor. It 1s, however, difficult to enforce
compliance with the law in the case
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Prices of Atlas Cycles

o Shri S. M, Manerjee:

‘Y Shri Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it iz a fact that the
production cost of a bicycle manu-
toas Lid, Sonepat, s R 85 per

’ is Rs 65 per
bicycle; and

Written Answere  MAY 8 1300  Writien Answers
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(B) ¥ 50, the veasons for their
seling a bicycle at Re, 135 In the
market? -

The Minister of Commerce and
Industry (Shri Lal Bahadur Shaséri):
(a) and (b). Government have no
information about the present cost of
production of bicycles man
by Mis. Atlas Cycles Indusiries
Sonepat.

Steel Quoia for Mis, Atlas Cyocles
Industries Ltd

Shri 8. M. Banerjee:
9. o Fantgraat:

Will the Minister of Commerce and
Industry be pleased to siate:

(a) whether 1t is a fact that Mis.
Atlas Cycles Industries Ltd, Sonepat
have not submitted their returns fqr
steel quota to Government for the
last 5§ or 6 months,

(b) whether 1t 13 also a fact that
the returns submitted by them previ-
ously for the last 6 years contain
some wrong entries, and

(c) 1if so, whether Government
propose to imstitute an engqury in the
matter?

The Minister of Commerce and

Industry (Shri Lal Bahadur Shastrl):
(a) to (¢) Messrs. Atlas Cycle Indus-
tries Ltd, Sonepat did not send the
usual Steel Processing Industry
returns to the Development Wing of
this Ministry for steel allotments
made to them from the Central Steel
Processing Industries quota, for the
last few months In the returns sub-
mitted by the firm in the past there
were certan discrepancies in the
entries which were brought to the
firm's notice and which they subse-
quently rectified. Government do not
consider it necessary to institute an
enquiry into the matter.
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Year Rupees
1953 2,109,673+ 86
1954 « 37704127
1953 . 3,36:890° 14
1956 3,79:321° 69
1957 3.33,174°67

Will the Minister of Labour and
Employment and Planning be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
introduce a scheme of compulsory
savings; and

(b) if so0, at what stage the proposal
is?

The Deputy Minister of
(Shri 8. N, Mishra): (a) Yes Sir.

(b) At the last meeting of the
National Development Council held
on April 3 and &, 1950 the issus was
considered in broad terms, and it was
decided that the question be examined
in some detail. Accordingly, a study
of possible lines of action will now
be undertaken.

Labour Participation ia Management

Employment
and Planning be pleased to refer to
the reply given to Starred Question
No. 700 on the 8th December, 1058
and state: °

(a) whether a review is available of
the Working of the 18 units where
workers’ participation in management
was introduced;

(b) if not, when it will be available;

(¢) whether more units have come
under the scheme; and

(d) if so, details thereofy

The Deputy Minister of Labour
(Shri Abld All): (a) No.

(b) As the scheme is still at a
preliminary stage it is too early to
conduct the review of its working.

(e¢) and (d). Two. Shree Digvijay
Cement Co, has set up Joint Manage-
ment Council. Hindustan Insecticides
(P) will be expanding the functions
of the Works Committee to meet the
requirements of the Joint Management
Coungeil,
Industrial Esiate, Mangalore

4302. Shri Achar: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Un-
starred Question No. 2527 on the 31st
March, 1959, and state:

(a) whether the place and site for
locating an Industrial Estate near
Mangalore in South Kanara District
of Mysore State have been selected;

(b) if so, the name of the place and
the extent of the site selected; and

(c) when the work will begin and
the approximate time it would take
to complete the works and start the
estate?

The Minister of Commerce and
Industry (8hri Lal Bahadur Shastri):
(a) Yes, Bir.

(b) A site covering 179 acres has
been secured by the State Govenment
in the villages of Khadri and Padavu
near Mangalore,
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Ao
by the
lLkely to be completed dufing the
current financial year.

Indian Engineers in Burma
{ Shri P. O. Boroosh:
4303, { Shri Liladhar Kotoki:
Shri 8. A Mohdi:

Will the Primg Minister be pleased
to state:

(a) whether the services of 16
Indian engineers employed by Steel
Rolling Mills at Ywhma (Burma) have
been terminated by the Burmese
Government; and

(b) if so, Government's
therefo?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehrn): (a) and (b). Our Embassy
at Rangoon have not been able to
confirm this information. They have
stated that the Indian General
Hmmrotthesheluﬂlnvemﬂce

reactions

Government of Burma also gave him
three-month notice of the termination
of his contract, There is no infor-
mation as yet about any other Indian
engineers being affected.

Labour Appeliate Tribunal

s { i e R O

. Will the Minister of Labour and
Employment and Planning be pleased
to state:

(a)whetherit!sahetthlt the

' MAY 0,138 Writien Annwers
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{b) The Law Commission in thelr
fourteenth report on the Reform of
Judicial Admintstration have observed
that the number of applications for
special leave to the Supreme Court m
Labour matiers has been progressively
on the increase and suggested {nter-
alic that Appeal Tribunals may be pet
“p. -

Financial Assistance to Universities
4305. Bhrl Narasimban: Will ‘the
Prime Minister be pleased to state the
amount given by the Atomic Energy
Department Institution-wise in 1988-59
by way of financial assistance to uni-

versities and other scientific institu-
tiong on research projects?

The Prime Minister and Minister
of External Affairs (Shri Jawnharial
Nehru): The details of the amount are
given below:—

Ra.
(1) Andhra University, Waltair . sgrf
2) Benga! Engineering Coll
¢ )Hown.h . . . 7,185
(3) Bombay University, Bombsy 16,122
(4) Bose Institute, Calcuta . 94,617
(5) Delhi University, Delhi 35:954
D.S.B. Gavernment
“)N . thn. 32,808
(7)_Indian A-mmon for the
Qulnvndon Sdme, Cll-
5431
lndiln huxmu: of
mm Sdm 18,094
G)Mldemvuuly Madm 6,063
(10) National C:bumcal Lo-
boratory, Poona . 13,035
(11) Panjab U‘mvuuty, Chm-
5,562
(12) Rueamh leon-
tory, 1,54,450
(:3) Roqdnee Unha-dty Roor-
25,775
«a s-h. Tnatitute of Nudar
ysics, Calcutta 43,133
(15) Tatz Institute of Funda-
mental Resesrch, Bombay 1,911
PR N X
13,002

(17) Wilm Cnllen Bomhuy 4.133
ToTtaL 45,346
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Nepali Programme

€308, Bhrl Manaen: Will the Mints-
ter of Informa‘ion and Brosdeastivg
be pleused to state:

{a) whe‘her there is a proposal to
have & programme in Nepali
other than the present 15 minute
Gorkhali programme;

(b, «f so, whether it is a fact that
the staff for the same has been select-
ed; and

(c) if s0, by whom and what proce-
dure was followed in that selection?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) It
is proposed to start a programme m
Nepali in the External Services;

(b) and (c). The staff for the pro-
gramme is be selected in consulta-
tion with our bassador in Nepal

Steel Requirements

4307. Bhri Subbiah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government propose
to conduct an expert survey in regard
lo steel requirements of the various
engineering ndustries in the coun-
try both in the public and private
sectors; and

(b) f so, whether it will be done
before the end of the Second Five Year
Plan period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasizh:

(a) and (b) Government do not
at present propose to conduct an
expert survey of the steel require-
ments of the various engmeering in-
dustries in the country. -
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Kidnapping of Indian by Pakistani
Troops

4310. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether 1t 1s a fact that an Indian
villager collecting fuel and wood in
Faizjatila was kidnapped by Pakis-
tani troops on the 189th April, 19597

The Prime Minister and Minister of
External Affairs (Shrli Jawahbarial
Nehru): According to a report from
the Assam Government, a boy who
went to cut firewood from Fazalitil-
la has recently been kidnapped by
Palastanis.

Pakistani Intruder

4311, Shri Raghunath Singh: Will
the Prime Minisier be pleased to
state:

(a) whether a Palkistam1 intruder
jumped 1n Upper Bari Doaba Canal
(Lahore Branch) when he was chal-
lenged by two P.A.P. men and tended
to attack with a knife when chaged;
and

(b) if so, full fact of the case?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial-
Nehru): (a) and (b). The Govern-
ment of Punjab have been addressed
for a report, which is awaited.
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Drams Fostival of ALR.

aa1s. [ Shrt 8. A. Mebai:
{mr.c. Deb:

Will the Minister of Information and
Broadcasting be pleased to state:

(e) the amount spent on the drama
festival of All India Radio which is
being held in New Delhi at present;
and

(b) the income from the sale of
tickets? .

Yne achum) ncormne Yrom

Border Incldent

4314. Shrl P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether there was firing on
22nd April, 1950 from Pakistan side
on Indian Border Police patrol near
Ponban, Assam; and

(b) the number of casualties if any
mdtheuﬁmnkeplnthemm

The Prime Minister and Minister of
External Affairs (Shri Jawabarial-
Nehru): (a) and (b). A report has
been called for from the State Gov-
ernment, which is awaited.

Gosnese Deported to Gon

4315. Bhrl P. C. Borooah: Will the
Prime Minister he pleased to state:

(a) the number of Goanese who
were deported from Indian territory

Written Answera 15854
to Goa for their anti-Indian activities -
during the year 1058-59; and

(b) whether eny protest was made
thfough the Arab Embassy to the
portuguese Government?

The Prime Minister and Minister of
Eyternal Affairs (Shri Jawaharial-
Neéhru): (a) and (b). During 1858-59
thirteen persons were deported to
Goe and Daman for &  variety of
refsons. We did not consider that
any purpose would be served by. pro-
tepting to the Portuguese about the
activities of these people.

Minimum Wages of Workers In Sugar
Factories

4316. Bhri 8. L. Saksena: Will the °
Minister of Labour and Employment
be pleased to state the minimum
wages of workers in the Sugar fag-
tories in each Btate in the crushing
geason 1958-507

The Deputy Minister of Labour
(Shrl Abld AH): The information is
not available,

Import Policy
4317. Shri Hem Barua: Will the

Minister of Commerce and Industry
pe plemsed to state:

(a) whether the impact of the res-
trictive import policy on our economic
snd industrial production during the
m!ﬂu‘ has so far been evaluated:

(b) if so, the nature thereof?

The Minister of Commerce and
yodustry (Shri Lal Babadur Shastri):
(a) No, Sir. But the broad picture
¢f the relationship betweew the mpor
policy and industrial production is
slways kept under review while for-

mulating the import policy from time
to time.

(b) Does not arise.
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Marble Flooring in M.Ps Bungalows

4918. Shri T. B. Vittal Rao: Will the
Minister of Works, Housing ansd
Supply be pleased to state:

(a) the number of M.P.s Bungalows
in which marble flooring was done in
1958-09;

(b) whether work was dene depart-
mentally or through contractors;

(c) cost of marble flooring per
oungalow;

(d) whether the work was checked
up when reflooring work was going
on; and

(¢) whether the work was done
according to specification?

The Minister of Works, Housing &
Supply (SBhri K. C. Reddy): (a) to
(e). No ‘marble flooring’ was done in
any of the MP bungalows during
1858-59. Mosaiwc flooring was, how-
ever, taken up in some bungalows.

Due to normal wear and tear in
several M P. bungalows. the floors
needed replacement/renewal and as
such, during 1958-58, the flooring of
30 bungalows was renewed by mosaic
floor (using marble chips) A state-
ment, showing the bungalows where
mosaic flooring was done and the
cost of the work in each house, is
laid on the Tab'e of the Sabha [See
Appendix VIII, annexure No 7]
The cost of the work carried out in
each bungalow is different, as the
number of rooms in each bungalow,
where reflooring was done, was diffe-
rent.

2. The work in question was award-

progress, it wis frequently inspected

Canning Lane). No payment was
made to the contractor for a part of
the work in that case.

Motion for 14836
Adjournment

3. No complaint has so far been
reteived about the quality of reficor-
ing done in the bungalows. Thare
were & few demands for polishing of
the floors from some of the MPs
and these were attended to by the
Central PWD.

1% hre.

-

MOTION FOR ADJOURNMENT
WaTer smomTACE IN Ditar

Mr. Speaker: There is an adjourn-
ment motion which has been standing
over since yesterdav. The hon. Minis-
ter of Health.

The Minister of Health (Shri Kar-
markar): Sir, the Ministry of Health
have received the following further
information from Shri R. S. Mehta,
Chief Engineer, Delhi Municipal:Cor-
peration I am reading his statement,

“The scarcity of water experien-
ced 1n certuin parts of the ci
during the last two or three
is an annual feature and not
result of a deficiency of water
the river or in the pumping
rangements at Wazirabad. The
difficulty has arisen because of a
suddenly incressed demand and
the consequent drop in the pres-
sure 1n the mams That has been
an annual feature in the months
of May and June during the last
7 or 8 years In view of this
difficulty we have found it neces-
sary to stop water supply between
the hours of 10 P, and 430
AM, 80 as to keep better pressure’
during the other supply hours, as
in previous years

As = result of the hot weather
conditions the demand for water
increased by 15 to 20 per cent
result of this increased demand is
that in the morning from 6 A
to # am and in the evening frem
5 to 8 pm, the hours of peak
demand, adequate pressure can-
not be maintained in the mains
and the water is not able to rise

588

by
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Shri  Vajpayee (Balrampur): 1
gave notice of a Short Notice Ques-
tion, but the hon. Minister rejected it

All the
disallowed.

Shri 8. M. Banerjee: About ‘:he
Calling Attention Notice......

Mr. Bpeaker: Hon. Members might
pass on chits,

adjournment motions are

1215 hrs.
PAPERS LAID ON THE TABLE

Avprr Rerorr (Posts AND
TEILEGRAPHE)

The Minister of F.nance (Bhri
Morarfi Desai): I beg to lay on the
Table a copy of the Audit Report,
1950 (Posts and Telegraphs) under
Article 151(1) of the Constitution and
the Appropriation Accounts, 1857-58
[Placed in Labrary. See No, LT-1430/
59].

AupIT REPORT AND AFPPROPRIATION
AcCCOUNTS, RAILWAYS

Bhri Morarjl Desal: I beg to lay on
the Table a copy of each o the fol-
lowing pepers:—

(1) Audit Report, Railways, 1858.
under Article 151(1) of the
Coustitution, [Placed in

MAY & 198 . 15d om thhe Table

gy December, 1858,

15862

Library. See No, LT-1M31/
80).

(2) Appropriatisn Acoounts, Rail-
ways, for 1057-88, Part I—
Review, [Placed in Library.
See No. LT-1432/50].

(3) Appropriation Accounts, Rait-
ways, foy 1057-88, Part Il
Detailed Appropriation Ac-
counts. [Placed in Library.
See No. 1433/89].

(4) Block Accounts (including
capital statements comprising
the Loan Accounts), Balance
Sheet and Profit and Loss
Accounts, Railways, 19567-58.
(Placed” . Libravy. See Ma.
LT-1434/59].

Tenti Revorr or LAw CoMuassion

The Minister of Law (Shri A. K
S45): 1 beg to lay on the Table a
Cdpy of the Tenth Report of the Law
c 1on on the Law of Acquusi-
Y, and Requstioning of Land
alcwed in Library, See No. LT.1435/

1.

Bypont or ComMmissionss Yor LINGUIs-
TIC MINORITIES

The Minister of State in the Minis-
'y of Home Affairy (Shri Datar):
I beg to lay on the Table, under Arti-
cle 350B(2) of the Constitution, &
Copy of the Report of the Commis-
Sipner for Lingwstic Minorties for
"4e period 30th July, 1857 to 31st July,
1858  [Placed 1w  Library. See
N, LT-1438/50].

Riporr or ADMINISTRATIVE VIGILANCE
Drvision

Bhri Datar: I beg to lay on the Table
% copy of the Report of the Adminis-
fauve Vigilance Divisien for the

from the 1st April, 1058 to the
[Placed in
ry. See No, LT-1437/50).
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9863 laid on the Table «

NormcaTions oxpen  Entrrovass’
Provinenr Funps AcT

The Deputy Minister of Laboar (Shri
Abla All): I beg to lay on the Table,
under sub-section (2) of Section 4
of the Employees* Provident Funds
Act, 1952, & copy of each of the fol-
lowing Notifications:—

(i) GB.R. No. 104 dated the 7th
February, 1859, making cer-
tain further amendment to
the Employees' Provident
Funds Scheme, 18562.

(ii) G.S.R. No. 308 dated the
4th April, 1958,

(i) GB.R. No. 400 dated the 4tn
April, 1859, making certain
amendment to the Employees’

Provident Funds Scheme,
1952. [Placed wn Labrary. See
No. LT-1438/88].

Shri Narayanankutty Menon
(Mukandapuram): Sir, may I point
out that the notifications were issued
long before, and the hon. Mimster 1s
coming before the House almost on
the last day eof the session.
During Question Hour a lot of
promises have been given about
the road transport industry and the
workers therein. Now, the notifica-
tion covers hardly 25,000 workers and
there are also a large number of
workers 1in the industry who are not
covered.

Shri Abid Ali: I will look into this
and will place the details before the
House tomorrow.

Mr, Speaker: They say there is delay
n placing the notifications here and
that they cover only a portion of the
workers.

Shri Abid Ali: That was not the
purpose as the hon. Member assumes.

8brl T. B. Vittal Rao (Khammam):
I could not follow.

Mr. Speaker: Hon. Members will
read it and follow it up in the next
sesgion.

VAISAKHA 16, 1881 (SAKA)Estimates Committee 15864

Shri Abid Al: All these workers
who are in transport and who are
coverable by the Act have been cover-

Shri Tangamani (Madurai): Even
the Standing Labour Committee of
Bombay decided......

Mr, Speaker: I am not going to
ullow an enlargement of the scope of
any particular proceeding here. There
are a number of opportunities for
hon. Members to raise such points.

Shrl Tangamani: This is the fag-end
of the session The point about the
road transport workers has alrealy
been discussed, and the notification
covering them......

Shri Dasappa (Bangalore): I beg to
lay on the Table a copy of each «f
the Minutes of the sgittings of the
Estimates Commuittee relating to the
Thirty-third; Thirty-eighth; Thirty-
ninth, Forty-first and Forty-sixth:
Forty-ninth, Fifty-fourth and Fifty-
seventh; Fifty-fifth; Fifty-eighth and
Fifty-ninth Reports.



PUBLIC ACCOUNTS COMMITTEE
NiNzTEENTE AND TWENTIETH RErorrs

Dr. P. Sobbarayan (Tiruchengode)
I beg to present the following Reports
of the Public Accounts Commuttee,
1958-58 —

(1) Nineteenth Report on the
working of the Coal Mines

Safety and Conservation
Fund
(u) Twentieth Report on the

working of the Coal Mines
Labour Housing and General
Welfare Fund.

12.20} hm.
COMMITTEE ON PETITIONS
Sxrr Rrrorr

Shri Barman (Cooch-Bihar—Re-
served—Sch. Castes): I beg to pre-
sent the Sixth Report of the Com-
mittes on Petitions

1221 hrs.

DISCUSSION RE SITUATION IN
TIBET

Mr. Speaker: Shn Khadilkar

Shri Braj Raj Singh (Firozabad;:
What 15 the time allotted for dis-
cussion? Up to what tume will it go
on?

Mr. Speaker: The time allotted 1s
2§ hours It 1s now, say, ® quarter
past twelve The discussion has to
conc.ude by a quarter to three

Shrimati Renu Chakravartty (Basir-
hat) Does 1t mean that 20 or so
minutes more at the end, for the non-
official business, will be given?

Mr. Bpeaker: Yes That would not
be cut Hon Members are aware that
the time allotted 1s 2}
shall restrict each

much time of the House 20 munutes
will be umple for me.
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expanmonism and several other
charges have been leveiled against us.
Unfortunatesy, type

want to repeat here what
said about the gquestion of autanomy
or self-determination of people of
distinct nationality,

matter over. I felt that it wo
have been proper and 1 fervently
hoped that China would wccept tne

terms. Not only that; 1 am really
surprised that this piopaganda 18
carried on at a still lower level
There are ,workers'

1 want to kow what we have done
coacerning Tibet. Have we taken
some new lne! Have we not stated
in 1948-50 what we are stating today,
or, are we stating some.h.ng else tnat
we had not commumcaced before?
This 13 the question. Therefore; I
would lke to point out what we
frankly told before and what we are
saying about the Tibetan uprising
now. There are several charges; I do
not want to repeat them here. They
have been answered by our Prime
Minister 1n a most dignified and res-
tramned manner. The Prime Minster
knows fully well that in our country,
though Government can decide, and
even the Prime Minister can say
something, but, as 1t was said once

muke up their decisions. It is a vital
mora] 1ssue, All the minds cannot be
just controlled. In this country, you
cannot switch off and switch on the



Jail. While we were in 1882,
in our yard, behund a
wall, a young was mercilessly

could not bear it We rushed to the
door of the yard and proteated against
the hatting All the warders came; the
Superintendent arrived on the spot
and saud, “What 13 thus?” We saud, we

of Government?! While we deal with
the propiems like Algera and the
Algenian Government m exile do we
not openly” take smdes? Their Prime
Minister was here and he was received
by our Prime Minister as well as our
people. Our relations with France are
not in any way hostile We have
expressed our views about Central
Africans and the sort of terror prac-

Tibet is concerned, is it proposed that
India should watch the events in
Tibet considering that it is a military
problem and a domestic problem. As
Robespierre, one of the French Revolu-
tion leaders, said, China can send mis-
sinnarjes, though they are not wel-
come, with guns and settle that affair
Can we adopt that attitude? Is it
ronsistent with our policy? What is
our policy?

T would just not lke to go over all
the statements and communications

of Chuny. But I would just poinf out
what we have stated there and what
the people of Tibet fee] about it. It

tation to the United Nations. What
did they say m that repredentation?
They have stated there that:

“The Chinese claim Tibet as a
part of Chuna. The Tibetans feel
that racially, culturally, geogra-
phacally, they are far apart from
the Chinese. 1f the Chinese
find the reaction

We are also saymg the same thing
And at that tume, fortunately, when
this stutement was submitted to the
United Nations, no suspicion was ex-
pressed that there was, 1n drafting i,
snme hidden hand under the influence
of some foreign power, Indian hand
behind 1t. This was the voice of the
Tibetan people as 1t was represented to
the United Nations. Therefore, this
we accepted, and while carrying on
the negotiations, we stated in our
note of the 26th October, 1850:

“In the present context of world
events, invasion by Chinese troops
18 deplorable and, in the consi-
dered judgment of the Govern-
ment of India, not in the interest
o\tphmaorpenee”.

What have we told them today?
Have we changed today? We are
saying the same thing.

Of course, the Chinese reply was
very curt. They said: it is entirely a
domestic problem of China,

Again, when it was a question of
communication, trving to understand
each others problem, we stated, and
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sulted in & very frank manner, that
the Government of India was convine-
ed that the problem copld be settled
by peaceful negotiation, adjusting the
legitimate Tibetan clamm to autonomy
within the framework of Chmese
suzerainty Thuis 15 very umportant
No section of regponsible opinion, no
party in this land, has semously ad-
vocated the independence of Tibet
But certaunly we want Tibetan peaple
assured freedom to shape their own
Jives and their own destiny We do
not want to create a new Himalayan
cock-pit. If Tibet 18 declared mdepen-
dent, there 15 a possibiity of lots of
complications Do we not realse
that? (Shr: Range Who said that?)
But at the same tume we must realise
that when we relinquished whatever
rights we had acquired after the Bri~
tishers left—and I must say we must
feel proud about it, our Prime Minis-
ter said “we do not want to have those
extra-terntorial rights”"—when we re-
linquished them, we never clamed
anything m return It was a umla-
teral declaration But I am confident
that the Prime Minister would have
felt, while making this moral gesture,
that the Chinese would also try to res-
pect the rights of the Tibetan people,
instead of asserting them on the basis
of the old title deeds of doub ful
value, title deeds which were imposcd
on the Tibetan people by the old feu-
dal emperors

Shrl Burendranath Dwivedy (Ken-
drapara) They have rcopected them
by publishing maps wheremn a portion
of India 15 included in China

Shrl Khadilkar: I am coming to
that

Therefore 1t 18 surprising, and the
charge is again repeated that we are
influenced by some foreign power
With all the force at my command, I
would appral to this House to tell the
Chinese people that it 13 nsulting,
hecsuse when we-got frecedom, if we
take the gamut of experience of the
lagt ten years of our relationship with
China, in the early period their re-
marks about our Prime Minister and

VAISAKHA 18, 1851 (SAKA) Swuation {8 Tibet 15873

of our Government, to PMt it very
muldly, were never flattering.
doubted whether we had achieved
freedom 'With all thuis background
we have to consider the repstibon of
tug charge of foreign influence And
in this correspondence also I find thas,
namely, “you are being guided
some foreign influence"-—n order
create the impregsion that because we
were under foreign domination, such
a suspicion could be throwna with
advantage It i1s done with a view
to create a sort of mnhibztion in  our
mind while dealing with our neigh-
bour with whom we want to main-
{ain the most friendly relauons This
18 the position

§

-1

Therefore, so far as the Tibetan up-
rising 1s concerned, on this occas.un,
we must realise that 1t 18 the Tibewan
people who have created the problem
for Chuna Whether it 15 0 be dealt
with militarily and we are to sit quet,
that 15 a diufferent matter altoget.er
We cannot sit quet Of course, they
have a military mught They can send
in divizions and say “we have resior-
ed peace”-—ag 1t 1s said that you can
create a desert by ruthless repres-
sion and call it peace and later on
you can build up socialism there Our
idea of socialism 15 totally different I
am a Maraist, and Marx.sth means the
hughest type of humamsm, If some-
body 1s going to vulgarise Marx sm
and parade over the world a new type
of slavery, I will never tolerate it
(Interruption) Certainly 1t 13 not your
monopoly,

Therefore, so far as Tibet 15 con-
cerned who m this country desires
that the old relic of society should be
preserved as a museum plece? I am
told—J] do not know, but I am pre-
pared to belheve 1t—that even the
young Panchen Lama does not want
to preserve that old society He wants
to change 1t. But he wants to change
1t and transform it with the consent
of the people—that is the mam differ-
ence—not with the military machine,
nil with the milfary strength, but
with the consent of the people That



15673 Discussion ze:
{Sbri Khadilkar}

we have given up our extra-territorial
rights, we have never accepled Chinese
sovereignty—that distinction is there
—, We have only accepted Chinese
suzerainty. We shall accept it in the
larger interests,

MAY 3 1980  Susatios in T  aghyy

sentiments; that is their tradition; they
have nul grown up mn our nationalist
tradition which is the nusfortuzie of
inaian commumsm. -
Shri Mubammed Ellas (Howrah):
You are there to defend it!

Shri Khadilkar: Yes, do not worry
about iv

Therefore, what I am going to
on wus occasion need not be taken
someiung hauviastue, Our a
uun 15 woven rouad the Humalay
ana al our cuiture, our thougnt

e

]

An Hon, Member: The Ganga comes
from the Himalayas,

Shri Khadilkar: I would appeal to
the Chunest 10 give more thought to
this aspect of the problem.

When I mention the Himalayas; I
also feel that after the consolidation
of freedom in China there is an area
of georgraphical indecision, on our
border. We need not bring it over in
this controversy. But one thing is
certan, When they are saying every
time “Oh, you are still being influenc-
ed by some foreign power”, we
must also tell them that whatever
the British did and whatever legacy
they have left, we accept it consistent
with our nationa] interest. We do
not want to encroach upon anybody's
freedom, but at the same time as the
Prime Minister said the other day, we
will have to judge, issue to issue, what
is to be done, what is not to be done,
from the point of view of our national
security. After repeated requests
these cartographic errors, or mistakes
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19877 Discussion re:

[8hri Khadilkar]

. never get dizzy with succesn. ¥ would
appeal to the Chinese friends that in
all sincerity we want their friend-
ship. But we want their friendship
with honour and with mutual trust.
Otherwise with mutual suspicion,
when there are issues, they are kept
at the background, When these issues
come ub before the public, imme-
diately forgetting friendship if they
are going to attack our bona fides,
we must resist Chinese attempts—and
resist it with al) the might at our

With these words, I would appeal
that we should not take seriously
what that teenager Lama said in

open invitation to and meet
and gettle the issue, I hope the
Chinese will appreciate the deep senti-

MAY 8, 195 Mtuation n Tidet
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ment and the vital interest—pot the

Recently, China has become super-
sensitive to any criticism. When a
person is supersensitive, I am afraid,
he has a bad conscience. Even the
mildest remarks of the Congress Pre-
sident were denounced. Why?—be-
cause she said that Tibet was a coun-
try. I can understand the wrath
againast me because I have never be-
lieved in the bona fides. I have never
believed in the professions or the
promises of the Chinese. Mine has
been the solitary voice in this House—
almost solitary—raised against this
rape of a nation. As early as 1050 I
said in this House that the Communist
Government in China was in Tharge
of the country. The Government of
India, therefore, thought it right that
it should not be denied the member-
ship of the UNO and we advocated
the cause of China. But if we had
waited a little, we would have been

had won ita freedom 8o Tdeently,
strangled the freedom of a neighbour-
ing nation with whose freedom we
are intimatelv concernad. Our Gov-
ernment’s attitude is understahdable
only on the assumption that Tibet is
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a far off country and iz none of our

mutelv concerned. because China
hac dectroved a buffer state. In
intarnatirmal politics, when a
buffer State is destroved by a
vowerful nation, that nation s
considered to have committed

aggression against its neighbours.”

Sir. Eneland went to war with Ger-
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Sir, further, I said In this House:

“It is also well-known that in
the new map of China other bor-
der territories like Nepal Sikkim,
ete, flgure. This gives us an
idea of the aggressive designs of
China Let us see what the Chinese

China, it felt insecure and it im-
mediately joined the Korean war..

1 do not say that because China

the Western powers, (If I remem-
ber aright we were called the
‘running dogs of mmperialism’”

Again, Sir, in 1958 talking about

Panchsheel, I said:

“This great docirine was borm
in xin, because it was enunriated
to put the seal of our approval
upon the destruction of an ancient
nation which was associated with

us gpiritually and culturally.”
8ir, at that time, roma hon Mem-

ber intervened and asked:

“Is that nation suffering?”
My reply was:

many not beeause Germany had In-
vaded En#land, but hacause it had in-
vaded Poland snd Belgium,

‘“Whether it {s suffering or not
is not the question. It was =a
nafion which warited to live i
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lated by Chinese people, They (Com-
munist China) do not go that side and
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wards directions from which they
wanted to wean them. China has
extended the area of cold war. It
has made matters worse instead of

themselves and the way in which they
have done it.

Therefore, I am glad that at least
in this, we are not involved and our
Prime Minister in the Rajya Sabha
made 1t clear that whatever may
happen, in this cold war, we maintam
our position of non-alignment. He
has declared his position. But, what
do the Chinese say?

An Hon. Member: Let them sy,
what they like.

Acharya Kripalani: They say, by
name, "Shri Nehru had been pushed
by the West into an important role
in their so-called sympathy with

118 (Ai) LSD.—S.

in Ctha? Do they believe that the
Dalai Lama was really kidnapped?

Shri Kamalnayan Bajaj: Panchen
Lama is in duress.

An Hon. Member: Of course, they

Acharya Kripalani: All right. Do
they believe that the Dalai Lama is

they go to Mussoorie, I am sure, if
they applied to the Prime Minister, or

and from nowhere else. They will
ngt take facts even from the Prime
Minister. They will not go there.
will take it from Peking blindly.
I ask, do
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dafence snd security and so no. K
that much is the problem, I do not
mind it. If 10800 refugees got

friendlness and so on I would plead
that thus bitterness and challenging
each other’s honesty and statement of
facts should stop, because, after all,
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interest 1n a young man of 24 Cer-
tainly, the Lama is inexperienced and
all that, and I am sure the Pnme Min-
ister will advise him properly But
nobody charges the Prime Mimster
with holding the Dala: Lama in dureas
But then 1f you go round and tell the
Indian people that he thinks he is
fighting for Buddhism and the protec-
tion of hus religion by coming here,
then I think that statement should be
verified and the Prime Minster should
later on make that position clear

As regards the questions which have
been asked by these political parties,
I think I have answered one or two
questions about  duress, about
expansionism and so many other
things But I am not prepared to
believe that some of these gentlemen
do not have expansiomst words at
least

Shri C. K. Bhattacharyya (West
Dingjpur) What about the map?

Shri 8. A. Dange: If our terntory is
shown mn the Chinese map as theirs,
the Chinese should correct it

An Hon Member: ‘If’

Shri 8 A. Dange: Yes 1 have not
seen the map, because I did not attend
that Afro-Asian Conference which
Congressmen and other parties and
especially Shr1 Khadilkar attended
with & magnifymng glass!

Shri Ansar Harvaai (Fatehpur)-
How long will it take the Chinese to
correct the map® (Interruptions)



you have the guts to fight about it,
but you have not the guts to fight
about Goa.

which they more or less look at as a
handle to fight the Communist Party.

{Interruptions).

Now, the

to liberate India. We know these

Mahatma Gandhi. Mahatma Gandhi
never debated the question of the
Germans or the Japanese liberating
them. But these gentlemen right in
Yeravda, next door to me, were dis-
cussing that question, not the Acharya
himself. They were discussing ‘'what
would happen when Hitler would
break through Stalingrad and we
would just be out of Yeravda?

‘These were the dreams. But wa
have not got that habit of waiting for
foreign armies to do our job, because
we can do it ourselves, We can die



Now, there are one or two pomnts.
I do not know if I have left any
question unanswered.

Acharya Kripalani: You have cover-
ed everything.

Shri 8. A. Dange: That is good. He
was doubtful whether I would answer
his questions. I think that he is
satisfled that I have covered every-
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stories told as if there was a mis-firing
of guns and that was why the Lama
could go away or was kidnapped,
there was something of an uprising but
the Chinese at first could not handie-
it—all these stories are funny stories.

. Will the Chinese who could put well-

aimed shells at Quemoy which prer
vented the Seventh Fleet from coming
nearer, will they misfire a shell on the-
Dalaj Lama's palace?

An Hon, Member: Why not?
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Mr. Spéaker: Order, order.
%0 the Buddhists as such at all. I am
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feel at home to give
41l prolection. We also feel that the
Tibetans must be given the freedom

not understan China’s attitude to-
wards Indis. We do not understand
why China iz so irritable. Its irrita-
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want to have their own way of life
and practise it in their own country,
1t ought to be our concern to see that
namely, China, is
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tle-they be solved quickly—
that is the very utmost that one can I shall just say one word more. I
do in the circumstances, or at any think Shri

E
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on him except for
seturity reasons, and we have not
pPrevented him from meeting anybody

i
E
g
]
£g
g

!
s
|
it

velopment, to eventy in Tibet. No- if he wants to meet. He has m

body doubts them. But I might say, fact, large numbers of peopie; e:;mi:
that our going oo talking ip fiery and people go for darskan, te him, and
hostile language will not carry een- some individuals, often Buddhist re-
viction to any; it will only lead to presentatives from Ceylon and other
greater gulf being created and less Places are coming to see him; they all
possibility of any help being render- 80 there. Nobody prevents anyone.
ed in understanding or in finding a Certainly, as for the odd newspaper
solution, man, especially from foreign ‘coun-

that we should not al ourselves to vent, but do not welcome him, be-

be swept away in these matters. cause such persons reduce everything
to high sensationalism.

One thing which was referred to

by two or three Members was the  place par anl Wi business of God-

doubt about it that this continuance of Lama, referred
what are called old maps by China, g}dml].:iml, and it mhswn;’:lux
the

of Indian territory, as if they belong

o Ghine b ot e ey S L ot e
creating continual irritation in the ness.

minds of people in this country, It

is not some crisis that has arisen, but Therefore, we do not want this
it has been difficult for our peuple, whole occurrence to be reduced _ or

3
3
g
.
E
R
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a Question of some old little pocket and beseech him; and them
here and there which may be in dis- there will always be difficulties, in-
pute on which we can argue—there terpreters and all that; and confusion
are two or three pockets about which will arise and contradictions and all
we have had, and we are going to that,

have, discussions—but this business 15 hre.

of issuing these maps which are not

true to fact, which are factually un- Acharys Kripalani: You may allow
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They bave not reached, they are on
the way, but it is hardly likely that
Tibet will produce 10,000 lords
Shri P. 8. Danlta rose—
1] agd [0
1599 hrs,

COMMITTEE ON PRIVATE MEM-
BIRS' BILLS AND RESOLUTIONS
Forry-rirTH REPORT

Sardar A, 8. Saigal (Janjgir): 1
beg to move:
“That this House agrees with

the Forty-8ith Report of the Com-
mittee on Private Members' Bills

Resolution re: 15940
Inclusion of Eng-
lish wn the Eighth
Schedule of the
Constitution

l&dﬂuoluﬁmﬁmhdw the
House on the 5th May, 1950."

My, Spesker: The question is:

u;"lhttlﬁaﬂmnew with
Forty-ith Report of the
Committee on, Private Membars’
Blils and Resolutions presented to
the House on the 5th May, 1950

The motion war adopted.

15994 hrs.

RESOLUTION RE: INCLUSION OF
ENGLISH IN THE EIGHTH
SCHEDULE OF THE CONSTITU-
TION.

Bardar A. 8. Saigal (Janjgir): I beg
to move:

“That the time allotted by the
Houses on the 24th April, 1058
(Vide Forty-third Report of the
Committee on Private Members’
Bills and Resolutions) for the dis-
cussion of the Resolution regard-
ing inclusion of English in the
Eighth Schedule of the Constitut-
ion be increased from three hours
to four ours.”

Shri A. M. Tarlq rose—

Shri Braj Raj Singh (Firozabad): 1
suggest it may be five hours.

i/

Shri Raghunath Singh (Varsnasi):
Six hours.

Shri Tangamani (Madurai): We
have already taken ome hour. If the
timg is extended, the House will have
to sit for three more hours for this.

Mr. Speaker: The time that was
originally allotted was thres hours.
Now the hon. Member wants t» in-
crease it by one hour.

The Minister of Parliamentary
Aftairs (Sbrl Batya Naraysn Sinka):
One full non-official dsy will do for
thi; Resclution, that is, 2} hours.

“s3Expunged by the order of the Chair,
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tion, in favour of it. .
Several Hon Members: No, no.
An Hon. Mémber: Absurd.

"It is a very important matter. I fnd
s number of hon. Members want te
take part m this

Skri Satya Narayan Binka: From all
sides.

MAY 8, 1088 Inciusion of English in 15043

i
1
il
T

3
]

°f
{111
i
iIy:
EEE:
ity

]
-
F
{
s

)
-y

(Bangalore City):
a second.

el
iy |
)
Efggiw

(Naini Tal):

3
is

E

B

g

:
£
g

Eé
i
%
I
B

g

H
2

have many important meetings,
particularly Select Commattee meet-
ngs, to attend—and today 1z the only
non-official day of this sesmion left,
1t should be discussed for at least two
hours 1n the next non-official day

Shri Frank Anthony: May I submut
that tomorrow hag not been specified
as an official day* It 18 a nondeseript
day If my hon friends are genuine

Shri Frank Anthony: What s the
difficulty” Why should we postpone
voling on thus issuet

Shri Braj Raj Singh: He 13 afrabf
voting

Shri Frank Anthony: I want a vote
now. Let us have a vote  (Inter-
Tuptions)

Mr. Speaker: How many hours have

already been spent on this Resolution?

¥ wifier v (wwge) ¢ e
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Shrl Frank Anthony: No, no.
Myr. Speaker: The whole House wants

g
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he must

the debate, and after his speech, vot-
ing should take place. I would, there-
fore, tell S8hri Frank Anthony through
you that if this is postponed to the
next session, he is not going to lose
anything.

Shri Frank Anthony: I am equally
anxious But I do not know why vot-
ing should be postponed. Let us sus-

£e
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was 1n possession of the House.

An Hon, Member: Shri Surendranath
Dwivedy was on his legs, last time.

Mr. Speaker; Shrl Surendranath
Dwivedy.

el afra o @ (ST
o wrgfe arfar) o gy
afgemsy #1 wmEr A q i
wiifs wra & wfgew W g2
wony #Y e 3 g &0

Shri AL M. Tarlq (Jammu and

Kashmir): May I say a word? My
Resolution is next on the Order

Paper.
Just one request, Sir.

Mr. Speaker: 1 am not going to
allow the hon. Membezr.
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Jution to a Parliamentary Committes,
on the last occasion, I said that the
‘House should have a full consideration
of this proposal because in a demo-
cracy no minority should have a feel-
ing that because of their adherence to
any particular language they are
suffering under disadvantages. It is
also clear that in this country Hindi

national language. The Constitution
has put its seal on it and there is no
swestion of going hack on that _Al-
though the Mover of the Resolution
has stated that he is not raising these
assyes, 1 think the issues are such that
they cannot be limited to the narrow
limits of the Resolution as it stands
before us today.

Although we want Hindi introduced
in our country, at the same time, we
like that its evolution should not be
forced but carried out with the general
goodwill and agreement of all. I have
very carefully listened to the speech
of my hon. friend Shri Frank Anthony.
I have also gone through his speeches
in the Constituent Assembly and,
lastly, his note of dissent in the Report
of the Parliamentary Commitiee on
Language.

If I may say so, the note of dissent
he has appended to the Report of the
Language Committee has very mis-
chievous implications. When he was
urging his case, he also referred to
Sanskrit and Urdu and said that Eng-
ligh is as foreign as Sanskrit and Urdu,
“These are things which create more
prejudice against English. Perhaps,
Shri Anthony has damaged the cause
of English by imputing these things in
this House, while sponsormng his Reso-
Yution (Interruptions).

We deplore these controversies over
this issue. We feel that the protagon-
ists of Hindi in their own anxiety have
done more harm to Hindl than the
non-Hindi speaking people. At the
113(Ai) LSD-T7.

Mgyages fn the States with a view
to furthering higher studies in the
Ingian languages and literature snd
201 carrying on research in linguistics
ang Indian literature and culture.
Like 3 non-Hindi student who has to
lear, Hindi through a 8 years’ course,
the, Hind1 students also should be made
!0 learn other languages than Hindl.
It ghould be compulsory for them. "It
shGuld be obligatory on the Hindt-
8Pegking people and the Hindi-spesk-
ing students to acquire proficiency in
80Mhe other language than Hindi. When
steps are taken, the proper psy-
chological and cultural atmosphere will
be created for introducing Hindi as
the pational language. Even the Lan-
Bugpge Commission, while discussing
thiy " has expressed its dissatisfaction
tha; the Government has not done all
that was needed. They have advocat-
the acceleration of the plan for the
Pripagation of Hindi.

Bven when this Committee of Par-
liaipent demanded of Government to
Plice the plan of action before them—
as to how Government is going to act
—that was not given to them. In
thege circumstances, we feel that it is
not perhaps, an opportune moment to
introduce it and impose it on the
peuple, but, at the same time, English

has vitally influenced our
OWn country. There is no doubt about
it. Therefore, while developing #
cOlnmon language oug association with
English should not be abruptly ended.

»
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{Shri Surendranath Dwivedy]

Anglo-Indian community. Let me
make 1t clear one thing. I have full
sympathy with their cause. We want
to afford them all facilities. They are
Indisns and India is their motherland.
But there is a feeling which nobody
can deny, and that is, these brethren
of ours have not yet been able to shake
off their past exclusive attitude. Even
after Independence, no visible signs
of their desire to identify themselves
completely with other communities, to
share in their sorrows and troubles,
have been observed. English has creat-
ed a gulf between the English-knowing
people and those who do not know
English Perhaps this insistence that
English should remain as a dominant
language in this country is again to
strengthen that gulf between the peo-
ple and the few English-knowing sec-
tions of the community. Therefore, 1
would plead with them to consider this
aspect and in order that English have
its proper place, they should also put
it in a manner which will create a
favourable atmosphere in this country
so that all past prejudices over it
could be shaken off.

Having said this much,' I would
come to this resolution, I have some
difficulties in accepting this resolution.

MAY 8, 1080 Inclusion of Enflieh s

159%0

the Eighth Schedule of

the Constitution - -
I feel that it.perhaps does not fit in
with the scheme of things as contem-
plated by the relevant article in the
Constitution. I am not a lawyer. The
Mover of the resolution is a renowned
advocate. But I have to draw the
attention of the House to the article
a8 such. The article in question has,
to my mind, two aspects. The articley
refers to the directive for development
of the Hindi language. It is article 351.
One aspect is, it must serve as a
medium of expression for all the ele-
ments of the composite culture of India
and “to secure its enrichment by as-
similating without interfering with
its genius, the forms, style and expres-
sions used in Hindustani and in the
other languages of India specified in
the Eighth Schedule.”

The second aspect is, “by drawing,
wherever necessary or desirable, fof
its vocabulary, primarily on Sanskrit
and secondarily on other languages”.
So, there are here two aspects. One
15, how can the Hindi language be
developed without interfering with
other regional languages and what are
those regional languages? They have
been specified in the Schedule. Then
there 1s no ban on the English langu-
age, because, 1n the second category if
has been stated that the Hindi langu-
age shall draw from Sanskrit and other
languages. There, the English langu-
age and other languages come in.
Therefore, I do not think 1t is quite
relevant to ask that English should
be included in the eighth schedule of
the Constitution But this is perhaps
& technical matter and I do not want
that the technical grounds should be
stressed too much. Very many people
of our country are interested and
therefore we have to look at it from
other points of view.
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eighth schedule. Shyl Frank Anthony
had an amendment. But he withdrew
amendment, when finally the clause
was I repeatedly went
through the debates of the Constitu-
ent Assembly to find out the reasons
for which Shri Frank Anthony with-
drew his smendment then. No rea-
sons had been given and nor has Shri
Frank Anthony, while moving his
resolution here, stated the reasons for
which he wants to include English in
the eighth schedule. Perhaps, what I
fee] is that this was done in response
to an appeal made by late Shri Gopa-
laswami Ayyangar who had said while
moving the clause in the Constituent
Assembly:

E

“It ijs the result of a compro-
muse in respect of which great sac-
rifices of opinions and very greatly
cherished views and interests have
been made or sacrificed for the
purpose of achieving “this draft
in a form that will be acceptable
to the full House”, Perhaps this
wag done because it was desired
that a decision on this matter
should be such as would
be acceptable to the whole nation
and the whole society. Therefore,
this was accepted by all those who
were present there. It is not a
new thing. Even Shri Frank
Anthony has said: "I concede that
Enghsh for many reasons cannot
be the national language of this
country”.

Therefore, my point is, all these
guestions were raised then. So, what
in the reason for raising this question
at this moment? Even at that time,
it is not only the Question of English
that was raised. Other language ques-
tions were also raised. For instance,
1 find an amendment that Rajasthani
and other languages may be included
in the eighth schedule. Sindhi is also
there. My friend Shri Jaipal Bingh
also raised the question of Mundari
and other languages. I find that in
the Constituent Assembly the question
that Rajasthani be included was put
to the vote and was defeated. So,
there are many dialects, apart from
languages. Which of them do we really

in the Eighth
Schedule of the
Constitution

want to be included in the eighth
schedule? Js it necessary at this
moment in order to develop Hindi
properly? In order to make them
acceptable to our countrymen inhabit-
ing thuis land, should we not again
reconsider the whole question? It
can never be said that English is an
Indian language. It is fruitless to
argue that because one lakh or two
lakh odd people have it as their
mother-tongue 1t is an Indian langu-
age. But one should not feel shy to
say that “it may be a foreign langu-
age, but it 15 also my mother-tongue
and I adhere to it". There is nothing

-wrong in it. But to advocate that it

18 an Indian language is, 1 feel, out
of the point.

Therefore, my simple proposal is—
and I think Shri Frank Anthony will
agree with me-—that if we want to go
again into the question, let us appoint
a committee I have suggested a com-
mittee of both Houses of Parliament
to go into the entire question. This is
the opportune time for it. I would
think so because the Language Com-
nussion report is before us; the report
of the Parhamentary Committee on
the question 18 also before us and it
will be taken up by us in the next
session_ before it is sent to the Preai-
dent for final disposal. If, in the mean-
time, we have a committee to go into
the entire question to allay the fears
and dispel the doubts in the minds of
our minonties—either Anglo-Indians
or tribals or Sindhis or whoever they
are—it will be good. Let, therefore,
a Parliamentary Commtitee go tho-
roughly into the matter and place its
report before the House and let us
then finally dispose of once for all this
important question.

Shri Jaipal Singh: I am indeed very
grateful to you for giving me an op-
portunity to participate in & debate
which has unfortunately taken the
type of turn that you and I used to
see even during our Constitution-
makmng days, ] feel ashamed that after
all that has happened, we have not
become normal. The same passions—
call it linguistic fanaticism and it
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There is one attitude which says
that the Constitution is the last word.
Therefore the Constitution must re-
main untouched. We have already
amended it seven times, and we should
go on amending it if our experience

a claim to having a mother tongue
which is the prescribed Indian langu-
age in this country, it is I. My mother-
tongue is not Hindi; it iz not English.

ever. I know you have no desire to
hustle me and I can go on talking for
10 hours at a stretch, if I want. But
I have no such desire because I am not
going to talk to people who are, shall
we say, blinded with a dishonest belief,
who refuse to believe something, who
refust to see the other point of views.
I am not talking to them. All that
I am trying to say is, what are we
after? Here is the Constitution and
here is the Eighth Schedule. Are we
taking yp the point of view that the
Eighth Schedule hss comprehended
and included all the lenguages that are
in India? Are we going to take shelter
behind the Eighth Schedule, just be-
cause it is in the Constitution? I say

guage. I am not objecting to it. If
tomorrow, Parliament in its wisdom,
decides that Bengali shall be the natio-
nal language, I shall accept that also.
But 1t is a matter of fact that at the
present moment Hindi is the official
language of the country,

I would like my Hindi friends to
realise what tension was created when
we accepted Hindi as the official lan-
guage Have they forgotten the quar-
rel about international numerals? Do
they want to divide the country again?
Let us be sober and diligent. Let us
not say anything that is going to hurt
the other person.

I feel the only solution is that the
Eighth Schedule should be in two
parts. One should contain an inven-
tory of the indigenous languages, lan-
guages that have been born here, that
have developed and continue to deve-
lop here. The second should contain
the non-indigenous langueges; call
them ‘foreign’ if vou like, but I do not
like that word. There are several lan.
guages in the list of the Eighth Sche.
dule that are really according to my
point of view not indigenous languages
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is yet to be written of the pre-Aryans.
It is an unscientific expression, but you
know what they did? Before the
*“aryan” people came jn, while my
pecple were here, you know how the
inspiration from Mundari, the generic
language of the people of those days,
was drawn by even a grammarian like
Panini? Today I em told, mine is no
Janguage.
What is the State of Bihar doing?
They sre trying to kill every tribal
language. I am supposed to be pro-
tected by the Constitution. My lan-
guage, rights and customs shall be
protected so long as they do not in
any way conflict with the rest of th
country. After the States’ reorgani-
sation, what do we see in Orissa, in
the areas that were Hindi-speaking
and in the Hindi high schools? Now
, we shall not give you grants-
fn-aid unless the medium of instruc-
tion is Oriya. What is happening in
Bihar? What is this Bengal-Bihar'

So, if we want to be honest, what
should we do? First monther-tongue;
second, what I would call the economic
language. Wherever he has to work,
he has to learn that language, because
he has to work there. The third is the
regional language. In the name of
regional languages, believe me, even

in
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here during this
does not do much credit to all

tongue. I am not talking of English
only; what about the people talking
French in Pondicherry? If Goa comes
back to India, as it should, what about
the Goanese? What about Rajasthani?
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(Shri Japal Singh]
thing is for us to behave normalily;
to learn to give and take, accept facta
as they are, and not live, shall we say,
in a well and refuse to acknowledge
It 13 not the question what is
Mr. Anthony's mother-tongue. Mr.
Anthony speaks very good Hindi also.

Shri Frank Anthony: Hindusthani.

8

guage, wisdom and a lLttle bit of
gentlemanliness, not trying to hurt the
other fellow—that is the definition of
a gentleman; a gentleman is one who
does not hurt the feelings of another

person . . .

Mr. Speaker: The hon. Member
evidently means gentleneas.

Shri Jaipal Singh: No, 8ir, gentle-
rmanliness., If we behave a hittle like
).entlemen in the correct Oxford sense,
then we will be ina better position
to debate this.

I do feel and I think the best thing
is if a high-powered committee of
honest people, without prejudice, peo-
ple, who know the meaning of langu-
age, people who know the country
also, people who can go about the
country were appointed (An Honm,
Member: Let the Speaker nominate
one) let this Committee or Commis-
sion take its own time, let it take ten
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the Eighth Schedule of

I feel great injustice has been done
to many people, Including mygelf,
whether it 1s Orissa, whether 1t is Ben-
gal, whether it 13 Bihar, whether it s
Assam, all over the country, all in the
name of language. (Interruption). I
am very glad that I am respected by
my friends. I hope they have accept-
ed what I have told them. If they
have only accepted what I have told
them, if that 15 the case, there is only
one suggestion I have to make in this
connection and that is that the Sche-
dule should be in two parts: mdigen-
ous languages, truly native to this
country and non-mdigenous, yes, ex-
cellent languages but languages that
have developed and continue to deve-
lop i1n thus country.

And, of course, the real solution is
to abolish all the States Let us hava
a unitary form of government. We
have had far too much of parochialism.

Shri C. D. Pande: Including Jhar-
khand.

Shrl Jaipal Singh: And lastly, one
solution seems to be a very mumple
one, something which I would wel~-
come, namely that Sanskrit should be
made & compulsory classical language
in all the schools. If that is done,
Hindi will become the official langu-
age of thiy country in no time
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Shri Jaipal Singh: Sir, they know

1 was a member of the Press Com-

Pandit D. N. Tiwary (Kesaria): I
can teach you their Hindi.

Shri Jaipal Singh: Sir, I will ask my
‘hon. friend to address his remarks to
you.

I was a member of the Press Com-
mnission.

q fen wor Avee ‘awg” (fo-
q) : § e weew & feedy Ay
TG T E )

Bhri Jaipal Singh: We hear a lot
about the Punjab: suba. When [ was
a member’ of the Press Commission, I
was amazed to find that there was not
a single Hindi paper in the whole of
the Punjab. (Interruption).

Pandit Thakur Das Bhargava
(Hizssar): There are three in my dis-
trict alone.

Shri Jaipal Singh: I would ask my
hon. friend Mr. Prank -Anthony. We
have had a good debate and I think
the general feeling of the House is
there; I would ask him to be a little
patient. The debate is there, it has
been fruitful—some of us got excited.
1 think it is a good thing that he and
we got satisfled that the debate by
itselt did fot press this way or that:
and we could take it up at a later date
when we are a little more sober and
diligent and normal.

in the Eighth
Schedule of the
Conastitution

Shri H. N. Mnukerjee (Calcutta—
Central): Mr. Bpeaker, Bir, it is after
very careful thought and a great deal
otpro]amddiscumonuupwedthl
Communist Party have decided to
oppose Mr. Anthony’s resolution. In
view of the shortness of time I would
try to be as concise as possible. But
there are certain things to which I
would like, in all humility, to draw’
the gravest attention of thg House.

The main reasons for our attitude
in regard to this resolution are two-
fold. English can, by no stretch of
imagination, by no sophistry or jug-
glery of argumentation, be called or
thought of as one of the languages of
India. And, secondly, to put it in the
Schedule can only be intended either
to perpetuate the present position of
English or to prolong, without patriotic
justification, the transition from
English to Hindi as well ag to the other
national languages of our country. I
know that this may not be consciously
the intention of many of my friends
here who have told me that they are
in favour of the resolution. But I
know that they have been goaded by
the fear of, what I can only describe
as, Hindi fanaticism to resort to that
sort of attitude. But whatever the
intention, the effect of the resolution
will be very undesirable from the
view-point of our people.

Eminent leaders of our country like
Shri Rajagopalachari, for instance,
have gone so far as to ask for the
indefinite continuance of English as
the country’'s official language, and
they have also asked for the cessation
of all effort for a changeover to our
own languages. Their bona fides are,
of course, by no means in question,
but as far as their advice is concerned
it ‘should be, with all respect, com-
pletely discarded.

I could appreciate Mr. Anthony’s
initiative i he had suggested some-
thing on the lines of what my friend
Shri Dwivedy has proposed here, if he
had suggested that the Eighth Sche-
dule might very well be amplified as
my friend Shri Jaipal Singh wants,
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I know that perhaps it was at the
back of Mr. Anthony’s mind when he
made a speech last time. Referring
to the Communist; he said that possi-
bly they have come emotiona] hosti-
lity towards English, and that kind of
thing Sir, if personal references are
permissible, I would like to say that
I have spent some of the happiest
years of my life in England, I cherish
memories of England and its sights
and sounds more than I ‘care to tell.
I count Englishmen and women
among my best friends. But I know
—it is not merely a matter of sub-
jective feeling or of ipjured Indian
vanity—I know and I aver that our
roots touch different soil. Whether we
like it or not is a different proposi-
tion. If we believe in the oneness of
humanity in an abstract way, we
might regret it. But the fact is that
our roots do touch different soil. That
does not mean that we keep apart
in water-tight compartments, in isola-
4lon from each other. But it means
surely that their language just cannot
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j¢ it is projected on to a larger plane,
1t might very well be disastrous.

We have had in this country a
omenon of what we used to call
1e8-Bung Society, g7-¥7  grmER
a sort of Indo-Anglican conglomera-
tjon, neither here nor there, neither
fsh nor flesh, who had lost both the
worlds, who did not know where they
gtood, who did not have that kind of
cultural integration which is abso-
jtely necessary for self-expression.
1 do not say this to ridicule them. I
very sorry about them. But I do-
poPe that in our country the pheno-
enon of this kind of artificial asso-
cjation of cultures comes to an end
gitogether.

Perhaps I can claim that I know
gone English, But I know it waell
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ceptions which at one time perhaps
did have a certain kind of objective
validity.

1 know, of course, it would be said
to me that there have been emnent
Indians, who in spite of this load of
an alen langusge, have attained
eminence in science and in the arts.
But to my mind it only shows that

and in spite of the mhibiting factor of
foreign Imperialist rule over our
country, the culture of our country
had such vitality, had such creativity
that it broke all bonds and we have
got our eminent people from Raja
Ram Mohan Roy donwards because
of that factor. But by and large,
during British rule we have been
mtellectually sterile and spintually
emasculated. This is not something
which I am saying just like that or
in a.ff of perversity. This was said
in the Declaration of Independence
which we read after the Labour Con-
gress on the 26th January, 1930, This
intellectual sterdlity’ and  spiritual
emasculation has come with the im-
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to the task of national advance and it
cannot be done if we are going to
have English in the position that it
has enjoyed so far.

There are few things which we
should want so much as to see that
educated Indians, like ourselves—
most of us here can come mto that
category—are free of the thraldom of
it. I want that we all learn English
well, I myself have sought to do so
to a certamn extent, with whatever
success it may be. But being over-
borne by English—which with few
exceptions we are bound to be—will
be a national calamity. I do beseech
Shri Anthony to consider it because
he will understand that after all in
regard to English I certainly do not
and cannot have any particular ani-
mus, That is why I repeat: let it not
be thought for a moment that we wish
to discard English altogether, It is a
magnificent language with its stupend-
ous literature and it is now ahead
even of French as far as wide under-
standing of it is concerned. It is



the principal foreign language which

It 1s a foreign
language that we shall utilise but we
shall utilise 1t only within necessary
limits.

I know Shri .Anthony is right when
he says that Englhish is the mother
tongue of some 150,000 Anglo-Indiams
If the number was substantially
larger and if they lived by and large
m a compact area, there might have
been at least, geographically speaking,
a colourable case for the inclusion of

'glish 1n the Schedule. But there 1»
no such case. I am sorry, but there
is no such case. The plea has been
made that English must be drawn
upon by Hindi for enrichment of its
vocabulary and that 1s a reason for
such inclusion, but this argument does
not really hold ter. There 1s no
bar—and there never has been—to
our languages berrowing from foreign
sources whenever permussible. We
have borrowed much from Persian,
but Persian 1s a foréign language and
we have not put it in the Schedule.
But Urdu 1s an Indian language which
we have evolved on Indian soil and
we have put it in the Schedule.

The mention of Urdu remunds me
that m regard to this particular langu-
age also there is a feeling, specially
in a city like Delhi, where Urdu has
been traditionally the medium of
-communication, that Hindi fanatics—
I am not going to \ name them.—ara
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the Constitution

behaving in such a way that Urdu is
going to be steam-rollered, bull-
dozered out of existence, so to speak,
ar Shri Jaipal Singh pus
it. I remember, you took part in the
discussion in the Constituent Assem-
bly on the language issue and you
began by saying—it is in the proceed-
ings—that you came with a great deal
of sympathy for the idea of accepting
Hindi as the official language of India
but you found a kind of Hindl being
used and being more or less imposed
that you were beginning to have your
doubts. This is how you addressed
your remarks in regard to the langu-
age question. I know this position
continues. I want my hon, friends,
like Seth Govind Dasji, for whom 1
have very great respect, who works
in the literary sphere with a kind
asiduity which evokes respect from
everybody—apart from anything else,
apart from the literary quality of his
contribution, his devotion to hiterature
is something which makes me at least
admire him a very great deal, I wish
him to give vety careful thought to
this, Sometimes, he says, there might
be exaggeration m the statement that
Urdu is being steam-rollered out of
existence. Maybe, ~ there are g-
gerations, but those who lrb/ed?wn
and out possibly do make some exag-
gerations when giving expression o
their injured feelings. But their feal-
ings are injured, I know it for a fact.

a

In Calcutta, I know 1t for a fact,
there are people who speak Urdu.
They have no other home than Cal-
cutta. They are Calcuttias, but they
speak Urdu, they read Urdu poetry,
they go to mushairas. 1 know how
in a place like Calcutta or Bombay
or Delhi or Hyderabad Urdu is more
or lesg sought to be steam-rollered.
It should not be. I only make an
incidental reference to it because I tell
those who are enthusiasts of Hindi
that only if they reassure those who
are speaking the other languages of
this country, it is only then that they
will get the real acceptance of Himdi
as the official language.
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Perhaps, no statiscian can the
loss to India on accoung e waste
of grey matter in our bramns in our
<fforts to learn an obstinately alien
language, an effort which m 1fs effect
«<id not certainly seem worthwhile

Now, Sir, let uz not delude our-
selves Neither Toru Dutt, nor Man
Mohan Ghosh, nor Saroymi Naidu lives
in English lLterature as first-rate or
wven as second-rate poet A very few
Indians have written English prose—
Gandhiji outstanding among them but
‘their works will not be embedded in
the developing tradition of English
wrniting Mr Anthony may have
illusions about Indian Enghsh or
Ghana Enghsh I do not know about
‘Ghana, but I know about India and
that bubble will surely be picked in
no time Indo-Anghan literature even
from Derozio to John Masters suffers
because of the environment of people
like Mr Anthony I am not rediculing
hm I will try to be very under-
standing and sympathetic But un-
fortunately for those hke Mr Anthony
whose mother language 1s English, the
entire environment, where he lives,
moves and has hig bemng, dirverts him
from Englishry, and unless he adapts
himself to Indian conditions, unless he
really and truly associates himself
with Indian 1deals and Indian ways of
thought, pathog and instability wnll
come to his cultural hfe It has
happened and I warn him against this
danger It s almost something which
is pred_alggmd, but he has to fight
against it ‘That 13 whv we wich our
Anglo-Indian brethren to associate
themselves a great deal more with
real, genumne Indian tradibons and
Indian ways of thought and action.
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The Prime Minuster 1s not here, but
I do wish to make a reference to him
also 1in this context 1 recall the best
book which he has written, hus Auto-
biography, where he speaks of his
often having in this country “an alien's
feelings” He says I feel “out of
Place everywhere, at home nowhere”
That 15 how he describe himself 1n hus
autobiography 1n a mood of aesthetic
integrity It was due to the Anghe-
1sm i which he was partly brought
up But he had sensitivity and a very
fine fibre and even in English he has
brought out very charming works But
turning to Hindustan: he has written,
or rather spoken (and that hag been
later published) admirable prose and
it 15 really admurable It 1s so much
more genumne than the kind of Sans-
kritic Hindi which sometimes comes
from the quarters which Seth Govind
Das patronuses But he has done it.
But quite apart from what Jawaharlal
Nehru has given to hig country, and
he has given a lot in different ways,
his being lost between two worlds,
like go many of our talented people
have been 13 the Indian tragedy.
Schizophrenia of the soul may well
be a captivating personal phenomenon,
but it 13 a national loss And 1t is
due to the domunance of English in
our cultural honzon, a dommance
which must go if we are to nse and

create a new Indian civilisation

We want 1mn this country a change-
over from English not only to Hmdi
which 1s the obvious and Rlready
accepted official language, but also to
other national languages of our coun-
try If some Hindi chauvinists pro-
voke suspicion, anger and indignation
in non-Hind: speaking regions and if
we retahiate by suggesting that Eng-
lish should be kept as the neutral
language indefinitely, as our State
language or something very like it,
that would be Lke cutting off the nose
to spoil the face I must say that a
great provocation often comes from
Hindi chauvimsts, as I have stated
before, but that 18 no reason for our
falling at & rebound into the sare
laid by the protagonists of English,



to be postponed. We cannot have a
complete switch-over by 19656 as it
were, as it was once hoped by many
people. But we cannot postpone it
for ever and we should not postpons
it for too long.

Vested interests are busy delaying
this process. For instance Tamil and
Bengali are developed languages but
aeither for official nor for academic
purposes have they been helped to go
ahead sufficiently yet either in Madras
or in West Bengal. Even Hindi-
speaking States plead the difficulty
which bureaucrats above all feel, in
changing over quickly towards Hindi.
One must, of course, not be precipitate,
but even honest efforts are rare. And
when there is such talk as that our
courts are “accustomed to English”
and that our languages are not precise,
expressive and so on and so forth,
what is it that is reaily meant?

What indeed is the Indian revolu-
tion? 1 personally do not think that
we have really had much of a revelu-
tion, but my hon. friends on the other
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educated? I repeat, we should not be
precipitate, and 1 affirm that we must
ensure that in the solutiom of
linguistic problems, we place
linguistic group in a position of
vantage, and all linguistic min
can pull their weight equally in the
tasks ahead. But the change-over
must come and the sooner the better,

i

We cannot tolerate the plea that
English is a highly developed instru-
ment and we must retain it. Our
languages surely are not as advanced
as English. But we have to make do
with our own languages to raise the
cultural level of our people, to stop
the emasculation of our languages
by the imposition of English as an
jnstrument in the hands of a few and
see that there 15 a real, vital link

administration.

Therefore, Sir, 1 will say that I
have tried to pu se as objective-
ly and dispassionately as I could and
1 ask the House to give very careful
thought to this matter. Though I do
not like to see this discussion postpon-
ed, it is good that we apply our minds
more carefully to this matter. I kmow
it we do give very careful thought fo
all the implications of the Resolution
before the House, a large majority no-
doubt will oppose Mr. Anthony’s.
Resolution.
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oo gfie ¥ 39, el Fr W WY
gfe ¥ W@, o sfewm & wed
qfcsgr & @ W wwd | @ qfaem
g w1 ofYy o e, ot g o @
o\t 3% ar g fF g ar fedt WY
v afererr o & 7y Age @ g e
§ @ g0 ¥ wddr N @I w7 A
& | av qfgsra & 7 A & A
ol W ad e Ak § @ w Tt

e
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[8 wtfa we]

R eg ¥ it e fed
it wr 3 afy , WA W wmRr
Y g dmer | fedei Fom
aTaT g, & sty § R e AT §
TRy Ut AT AR AT *X TE TR
# fad.fis F oY g &1 3 @ 8,
g gt & o arlw vt & @
w34 & 1 IR W A § 9w
fer o 37 w7, Tl wadw AT
wfafa @ fed & oot A2 § N ¥y
forar Tod e § ooy § oI
¥ frrafs ie f@dr v fed &
It 39 & o AR AN F walas
R & W7o, ag I e F wf i e
w1 of o i | & =g § i nfer
& ¥ fiorr v 3@ AN 91 qrey e
W 9T 3F fin 39 § gegia fopart o
o forefy § 1 Ty SergTw @ AAT AERN
g fedt ¥ e & Ty & el F
¢ ferdr & avaew o 25 wg w<
frdr ot @ 2o & ¥=w wiw sfwa
Wl # wTeT &, & W g3 | O T
fe et & Y wad ag ¥ & wiuw
T o g | ot ag we w9 e g
afie T dwem & 3,000 af w7 I
¥t & | aaw F 7w fe g g
dfegfer ww wgr & wrar fo gl
afirer W qeT AT AT ¥ Q000
W I A & O uw ad
R gy a% #g fon 5 fedy =
qHe Qo mwfwwiﬂ’ri:ﬂ‘l’wm
=t ¥ Y gver T WA g

Q% R wXe 0 W TR |

¥ Mifeae - ¥ T oW T
O wrf ¥ oy fsme

1628 hrs.

[Samr C. R. ParrasmaMax in the

Chair §

fiwt 3317 ww 2w & oY
w1 aer firar § 1 st o frg ot &

MAY 8, 1080 Imciusion of English in  I¥974

the Tighth Schedule of
the Constitution

v v § wyy i g v fawg ot
B & foe & R W@ o} v R wfygd
felt wrr Al Y€ R W wor
i wgy 1 & yoR faw oft dro e
olt & whar wgme g fe tesy W
&, T % g fdr ®) Rwr & feely &
F A s Ay iy 1 W WY
wo 7t § 1 Hfwa e ag & fe gl
wraT WYy a1 Hrelv wreTey ¥ $ 7 @R
@ AT WGE F AW 6T EET HUA
w1 Faer %7 § a1 gt qmgw ¥ wwer
fiear & 1 SRR it i oy s
Ay A W aa A Sfew W 0
IR sfeafas vt @ W & gEd
wr ® wem ow vy fear R
TR ot o et fgl
o TR A St W 3 R AR
T Y I F7 fggar 9T AR
W T F w7 e g R g F
I fggrardt & a2 v wgrar
et T Ay forr 1 I IWT AT
ey &1 v Ferar aw Wi qar WA
g fw & Rergy s 7 fiwew agwe
# forer & fie dov oft it it afvrzm
seRFATmE | Mferagaudals
X AT ¥ FTOr qg W HE G § |
for ot oftaYy f F s9 ) feeeft
9 7T 8 | T8 77 ey § v wed
qfielx F v N afmfoq s &
Tt figdy of g o & & ) TET 9%
WAF AT HF A T § A & A
#} 4 49t & o oy femmer  forw
AT & WAt W< ey ofr gl ey
¥ R o Y ¥ e ) el
e T WA o o
widt ¥ o ¥ wE faegw @
WS ¥ g aTw wror ofr e ¥ gy
(AL ERCCE R A g ik ik
ofr o & 1 e ddd ¥ fr ol afew

firmr ofy oy fewfarr sravsiy & 1 Fdy



mnmlummn:

ot AT W F & A
mM|mm#wﬁiuﬁml
e, drent, fewe, dfamr g sa o=
fig  w & gra A wd 8, stk
o R go o w=fem g & w0
wrd ¢

. I % qud oo Ty § e wad
wAred g AT §, o o sy ATy
AT A § o, & o o Ay W, IEH
vy fr sepe Hfr age v wi g 3
WY [ IRT AW R ¥ Tg AT A AT |
ug® &t g ar o7 fegAY F g e
MA@ EA S G AR ¥
w1d, WY gega o1 faduf wrey A ¥,
¥ 5 fad fe st oo fadeft wra @,
7g A T ) woita A &1 98 el
Qi Tt ¢ Tw #Y 7 A faane
and ¢ ) aidr & firgdw aew @
& qqT G T 2 FY AT T AT

I el am@ ag ¥ f wad
Y (e S oY AT 0 &
/19 ¥ Fgar g fir Gy gfegay & o
i wfus qar F AT ST @ AW A
WX § 37 # off g7 W W gw
oy gfgqia § w@er 78 w7 a% |
WX &4 99 a9 AT FY 7 qfawE
| &1, oY fs v 3w & qwrw A Y
ARATTE §, A 6T 30 WAy o e
AT foo0 @Y wrFM

WAER N T T § 4
foerfy vt § ag F wiw & aTeE AT
wTEaT § W oy F foreedt ang & 7 wft
& 3¢ weadr are o7 fwg vy & smr
TP

qgeft are & ag vz fr wikdt @@
T ¥ wrar 7 I F w7 W IAE
Prdare € wrar 7 & wrow, 9w &
are st ter T st & wrfeoy

VAISAKHA 18, 1881 (SAKA) Inclusion of English 1597 6=

in the Eighth
Schedule of the
Constitution

* efogre & @it @F & wrowr ¥ ww
¥ & afesm F eftwre ot fear o
AT | FE AT 4% & fir aF o e
ot & frdw & o =t o, o
Arcfr wrarey & fadg F arar &)
it Y g F 37 ¥ e gy oY
oft @t § 1 og @ A w
ANE A gark Afawm § wfrere &
€ §, I aw # gifv et § 1 Ay
T 73 & Fw agr o< s it w1 o
Ao § 5wt 1 gory & Fasa
T fF w3 AT AET X AT ey
g, 9% 32 ofyw gt glewm &
ez Ma ) mwshgn 3
qudY ® w9q Afram § @ w7
Foran &Y foe wirdy & fordy figer @z ww
fr o wgd § ag 7 arar § A wdd
%1 ot 27 A § 7 W awd awn @,
Tg W A avaT A § | o AR
Tl a2 e § i wird &1 eqrw mg
A Arefry v 5o A I F A )
TMAaAm Mg E i wd
ooy & T O & AT W wasy g F
&1 g af &t Aty AT wad
F wqq Fer wfeard ¥ & ofh, @
9 W19 #Y fare s Wifgd

yqure fag ot & wqargec &
X ara w1 g g fw afe srawsar
@ @ sfaym F ofadw g smg
W G sl g 2 3 g fagm F
g & ofvad ox afr aeas
o griY | o frg A ¥ @ waA &
fs ufew & wis o g Hadr
wfied, xw & ofr A € e A )
fedt wamrifedY ®Y w@ 2w #1 o%
T Wi st wifed, v fdr anfee
AT WG AT TR § 5 [



5977 Rmhgau re:

[®= M xre]

el wifgd W@ ¥ fad g ga &Y
T €A AAAE S | T Sy i
Aol & N gy g g aw ¥
Faguo g | wga w A w9 anw-
A A ¥ I ¥ fawrd T wp
Y gwr g, 9< Wiy A S § fw oo
Lox pealt © gl Fax A gy vy
T & A ¥ a8 War § ek wag
LA UEE KR Cf

R o ¥ W & T v e f
fe et age sy agamar Y. . . .

Shri D. C. Sharma: May 1 know
-whether the hon. Member has no
difference of opinion with the hon.
Mover of the resolution?

Mr. Chairman: He was referring to
Bhri H. N, Mukerjee.

¥ s wre . oY SRR T WY
wrar § e o wfgdy st § &
wa ¥ g% 37 § yEA™™ WY #Aw FH
¥ &, 97 & a7w ¥ & wgw g
gEdaaeadsgrfrar s gw
e ¥ & | famr wrwod F 9 w7
T ¥ &, 9o Ay fad g oY g 3w
&, v A Ay @ F a1 fHx Y g
wfdm At e sw g o+
fr frem dvr o & @ ad § W
ferd srr S ¥ fedw &F s §
¥ faearer & fon o o2 o7 wvz agww
99 & gEary Y fraga | 5w F qrer
agy At we2g 7 & 1 v wr ¥
wfe wgwr wrT cad g o e
w1 wfgw ¥ wive Qe wow T

i
sl Wi ank T wwch

argw, W@ ¥ arx wfgare o agdr Aher
¥ wifgd

Indian language. He considers, that

In any case both English and Sanskrit -

are foreign languages; if actually
Enghsh is to be considered as a
foreign language, then Sanskrit also
must be considered as a foreign langu-
age. Though he says that he is not

ag a matter of fact, what he actually
says amounts to this that there is no
other union or no other bond that can
keep India together, if we do not
accept English as the national language
of India, .

Secondly, he says that English is
spoken or understood by at least 60
per cent of the people of India. That
is h s claim. I was not present at the

and I analysed the whole speech care-
tully and minutely. He says that if
the sort of claim that is put forward
in favour of Hindi is admissible, then
English is spoken in that fashion by at
least 60 per cent of the people.

Not only that. He says that the
census is not correct, was not honesily
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because they are educated people who
are consclous of their rights, who
know how to exercise their rights So,
‘it cannot be said that the number was

mather tangue of 78000 peaple, then
the claimg of these other languages are
much greater

If you look at the Eighth Schedule,
you will find what was at the back of
the munds of the framers of the Con-
stitution You will find that 14 langu-
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[Shri N. R. Ghosh)

the Hind. language, to develop it
so that it may serve as a medium
of expression for all the elements
of the composite culture of Indin
and to secure its enrichment by
asgimilating. ... wherever neces-
sary or ¢esirable, for its vocabu-
lary, primarily on Sanskrit and
secondarily on other languages.”

Ome of my friends here thought that
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namely that we are
mndi, to enrich it in e
and that is, that we
t keeping in tact Indian
drawing upon mainly
other languages which
closely connected with
even largely influenced
t. In this pattern, has
any place® English would
there. Under this scheme
1, you cannot fit in English
point of view.
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understand the Urdu-type Hindi. But
the framers of the Constitution want-
ed the creation of a Sanskritised Hindi
which they thought would be accept-
able to all parts of India. For that
purpose and in that context English
has got no place, it has got no role
play, in this Schedule. Its structure
ig different; even its soul is different.
If you examine it intellectually, you

3

stitution It is not a question of
lberalism or favour. You are evolv.
ing language of a particular type—
English cannot have any place in it
You cannot fit it If you look atthe
scheme of the article, it is impossible
to include English there. It does not
fit in.

As 1 was submitting, this ig not a
new attempt What is actually Sans-
krit? Sanskrit means ‘Sanskrita’
reformed Actually, Sanskrit in its
present form was not the vedic langu~
age Old Sanskrit was something else
It was disciplined by the gremmar of
Panin- and it was simplified its
alphabets were arranged phonetically.
It was made a sort of & language
which would be understood in all
parts of India That is the modern
Sanskrit. We are actually velrnln.p
for the day when there will be no
clamour, no dispute about lansuage,
when we will hail that reformed Hindi
a« the common language of the whole
of India. That iz the dav we are
Inoking for ‘That was the purpose
of art’cle 851 'The very scheme rules
out English,

Now English iy a great language. It
has @nt international importance, Bo
wan French: so was German Here in
India during the reien of the Pathans
and the Moghuls., Persjan wag the
court linmmge. Persian continued to
be the court langusge for some time.



Reselution ro:

miltions of India. II anybody says that
Englsh is to be added to the VIIIth
Schedule or that ‘English is to be
accepted as an interstate or national
language of India, we wnll resent 1it;
we will reject this ides.

Shri N. R. Ghosh: There is another
thing Shri Frank Anthony has uttered
a threat that unless we accept English
as the national language of India,
India will disintegrate, fall to pieces
That is the threat he has uttered 1
tell hum that that threat does npot
frighten us. I tell him that if there is

no unifying force in our common
culture, m our unity, in the funda-
mental' unity ot our nation. then
English will not help us. If we are
un ted, i we banish English we will
not in any way suffer for its rejection.

Mr, Chairman: Order, order. I
request the hon, Member fo resume
his seat.

Shri N. B. Ghosh: May I have one
or two minutes more?

‘Mr. Chalrman: I am not acking him
to conclude now. He will kindly
resume his seat. 1 have to make an
announcement.

It is now nearing 5 ™M May I
know how many hon Members want

to speak?
Several] Hon. Members rose—

Shri Naushir Bharucha (East Xhan-
desh): There are many more hoa.

VAISAKHA 18, 1881 (SARA) Inclusion of Eng- 1598y

hsh mn the Ewghth
Schedule of the
Constitution

speak today This Resolution will be
carried over to the next session =8 &
part-discussed Resolution and it will
be taken up next session autematically
on the first available duy. Would #
make any difference if we close the
discussion earller and go on fo the
next item of business? I wounded

was taken up for discussion today at
35 P, It must go on till 535, There
is no doubt about it. Therefore,
would the House prefer to stop now?

Some Hon. Members: No, no.

Mr. Chairman: Then discussion on
this Resolution will goon till 535 roa.
and then we will take up the half-hous
discussion,

Shri C D, Pande: The idea was that
we would have two hours for 4 seus-
sing 1t today and two hours later.

Shri Frunk Anthomy: Two days.

Shrl C. D. Pande: Therefore, let us
stop at 5 pm., so that we may hive
two hours laber.

Shri Braj Baj Singh: No, no,
Bhri Frank Anthony: No, no.

Mr. Chairman: The whole trouble is
that 1 am bound by the ruling of the
Speaker and the Committee on this
They have given 2§ hours. It goes on
till 535 r.M.

Shrt Barrow (Nominated—Anglo-
Indians): May I submit that we must
adopt a formal resolution about carry-
mgth:swertothenextauljm?m
House must accept a formal resolution
to carry it over.

Mr Chalrman: I think a decision
has already been taken about that.
will be a part-discussed Resolution,
There will not be a ballot en #.

mP 3
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five or later immaterial. There-
fore, it is not necessery to go on tili
5.30.

Mr. Chairman: I am afraid we are
bound by the Order Paper. Unless the
Mover and all the Members are agree-
able, we should go on for 24 hours as
has been ponted by Shrimati Renu
Chakravartty. Therefore, I do not
think it proper to stop at five.

Shri Ghosh—has he finished?
Shri N. R. Ghosh: I have not finished,
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Schedule of the
Congtitution

Stirl N. B. Ghosh: Will you give me
half & minute, Sir?

Mr. Chairman: Yes.

Shrl N. R. Ghosh: I am just telling
my hon. friend Shri Frank Anthoy
that the figures are wrong and they are
acknowledged to be wrong. I am
quoting Ghana as an instence which
we should copy.
Mr. Chairman: Shrimati Manjula
Devi. After her I will call Shri
Angar Harvani.

oft amew (arTrie)  oftae, ¥ qw
SAEAT W W v wgm f 1 #
ay frde v g § f fadnfr o
& syt o ofr sher fear am
Mr. Chairman: I have got here a
list of hon. Mem of the Opposi-
tion as well as of the Congress who

are for English and against English.
A dehberate list has been drawn up
by the learned Speaker and the
Deputy-Speaker and I am following
it. They have taken everything into
consideration and I dare say he will
get s chance.

your attention to Part III of the Con-
stitution—Fundamental Rights, Article



The question may arise that the
Anglo-Indians are scattered over India
and do not belong to one particuiar

Samsknit 1n one and the rest of the
raghomal languages in the other,

It is English that has raised the

great name in the world ror s non-
alignment with oither nauons or
mulitary pacts or other agreements. It
1 through Englhish that lncus  has

TF §99 4T 3% g W ey
ft @ Wi} fafewr vl wr oyt
WTHT 47 | IW GG gAY e 9w
#r o ofr oY s X oy W wAT QA
W fwere g v & fod oifis
g frer g & wrEr M e | i
W gaTa A war § o e
T & o gk 3w @ WA fawwr
et &Y T W ST g [y ww
¢ flt & g W o T AT
Iy W T el fewramd
vt & fawar & o | gy At wr fawe
qr fir fafewr smmandy @ W F
e o @l o st W o agt
AT STaR W W) GEd S qgh
R Joft | 3y Arat W fasm, Oy
qr fe ¥F ¥ 7 fpgeandt e ff uw
et wrey § oY g Wy WAy awedt
o @y arfr 8, @ T, fgrgeart
ATYT WY STATAT W | §F ATCAT W
ag faare o1 fs ga 3w * Wy 2
gy e &) Forw F W i o e
& st ford o W x¥ q et wrer
wrar wrg afe @ Rl oge F Ay
arefr § s« fr wolt ot & 1 W
&w 2R € fw Gt w1 wads 5 o
weat F vw wferdy fasrowra o o
WMo g e &
wa fwit @ g i § e gl o frdie
QWi
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[ofr waTT gearit]

¥fwn § ag g g ¢ e g
oft gradfY Trgw 7 W ww @ 0w
art Y f §, 9 Y g7 v gfeewor
¥ wy e wifgd v v e figt
T WA w1 ww oy §, wfew
goa € & 1 Forw v g farary
o 36 9T g% & WY g o, WAt
g wg, ot fesfr ot fawr 3w WY
T YT W T ATaT A O | I
FTaT €@ 2 F N WK AT el
ﬂmd, ﬂm mﬁﬁr W
et ¢ wwd Q, wdat € wwd
R, a1 oY fet s O v A § A
o &, et ot wva & ok A
e B faF a0 gary Fa-gfenT
ATé § W% 39 W aga ¥ fggEA
S & A widr w1 w37 foear omew &,
dfier 38 $Y A& AT T § 0 A wr
AT 7 gt A fedt Ady §
afes g W ¥ feng o Wt STy
§ 1 7 oY OF W g d ) O A
& g ey aiverd a7y &1 g gfeewi
¥ @ i@ SR Fwer g v
WET A% WAL W AT §, TH THA 4T
e g fra St wikey fF 9% g i ey
¥, Y g% a6 9 | qqET widr
o T g A argwe fea | Wi e
&Y | wiret de ot g ST & |
ug ¥ T9 a1 4w gw fafew amrew-
iy ¥ 1 wT Q@ &, gATT IO §9
q¥ W g a1 §R w9 § 2w A
* qrar U A ¥ fod g A BX
widt v B {7 Tww gE o
W g S&TA 8 | W @ e
¥ o gw ray g3 faare war ofgd )
% gawan g fo ag e e et o
A vt ofr o dar ady o ¢, faegwr
wow ars § 1 & wgw wwEr f R
fryer & sy Wi ¥ qid
7 w agya gy figean vy foan, o oo

schedule of the

Constitution
aut &4 fiwar | g arx § o e
faw srad ¥ ww ¥ 9 A ¥
¥ T A ¥ wafa a% ¥ fd o
QEE T 4, wyd o & W gy @,
& &t § o @ Ak ey 0
g Y § fs o g o A ¥ @
W & & aw qadfew st ¥ sfy
wa At wilk &Yy o forg feara A gw @
ofe® g A qT wET fear ag iy
ot #t foeft g€ € “wré qradfede
faaga’ o g witdy & fordy o o1 )
Jw e ®Y o5 we fggea & dwit
ot TR, s R, & R Bk
wrdt ¥ @t o gy |

oft oo fag (sw) . ol
oft ® N wreweqr §, g A F
foreft € oY WX a7 & 39 W1 WA
fedt & g a1 W 9y WA TRy
g€ & Feam

ot g gt 3R ik oy
ww @ § & ag qaod F fadt o
dt | Tg off aw § 1 e IR
Jg A 4R & 7 91, 7 A ¥ WAR
g

8 fro fow 4 9w @ wfes
TATA &9 T AET A AL KA Ao

WA WY W T F T qae W,
¥ B v ¥ fad owvd ¥ fed
g & a0 dxr femr 1 wkar ¥ ot
wr gt & aefiaar o sraar
tosA d, PR e
afed & awwar g fe wdar & gafad
aped w1 e ag add & wrk gl
oy &, o a § ) fgrgeaT ¥ exndwar
quw & R W gy A gy Q@
wire s A fipger & @ = -
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[ wrere grart]
oY srrew ww o §, ow & o dd
® wyw ayr figeer wer femr &0

wafwd & firy & wrdet & wprr
wg § fr oy o awEd W@ R
we fpdr o Wty s flr w
i afes Wy 7g @ fe fipdt o
fipgew & T wreT Wi W A
0 for ff & ok fow fior fe S
oW & &5 T & g 7 dfewr o7 gl
qEe amt fr | ww & e g fe
i W Ty ot & Gl gt
aw s wor & ford, fgnly WY o
aC xR ¥ fad g o st ey
& snex Wl el | wore Qe v
@ fiedr wr = frwr e § Wi g
oF wder aT A awft § ok ax
% faerer ¥ ¥ gw feerw Wy @

‘MAY 8, 1980 fnctusion of Baglsh 19994

the Kighth Scheduls of
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19995 Resolution re:  VAISAKHA 18, 1881 (sAKA) m-:wmm 15996

weite & e g ofY §f fw ey ofida
¥ gw 2 frwre, fr gt ot afdt o,
T Tt WY, TR ST WY S
g WT TRNY, BW WY T W T,
T g I 6 W A § 39 ¥ fad
wWfew we o § fv ot wifiezgen &
zw & mfier we forar arz 1 & i
¥fewmafi g1 A T f, & goudy
TRy, e gwy @
fewge Wiy & el & 7€ | AT
AT qET AT | R T € wira o
foreft | I oY fea®, I w1 &, A
w dfta, v o § @ O, 7 5%
Wi dr | o A fiserer ¢ i oyt &
wrfy wf ag f QX iy ¥ | g ag
o fis g & et & fagft ot
o wrr ot grew ag & e & sam
fiparr® s € $ragfi § | Sfiee ag o
et Tt | gt arqfer Wik 1 ag i
frw ag & Wik o qw wwr wfoerw
9% Y% § O ¥ wnw F Af) wrar v
frg a3g ¥ 7g iy g ™A wr
qwdt § fe wad wifeezqe & deqe
g gt w W 3 o

gy sgw a¥ wifew s §,
WA WTRAT & 1 A% AT e o
" Wy el & ag agy I oA, AR
oo T qIA THEY w0 Ay e W
£ & viit fem | oy =T W@ A
Q% gorew o awr & &1 qg e
dwr wid § fow 7 oA T gower
T € § 1 W7 Y G T A g
fs v arr WY ww & aoifeardz ¥ ot
oft f ¥Q wifeeg et & ot wrdi &
AT § % I WT W A 9T AT
& S Py wrar & o ot ot amely
warr & wg A wrow o | QR G ok
fir gt ot wgw ¥ gwedr @ .t
W et yava i @}, et dw et

Schedule of the
Constitution

g frear &, ol et ot oefror g &
oy T oft woriremard ot gad a
i mEimifed
¢ 1 St o g o o 4 ) et
“mmmﬁaﬁmiﬁqt
g ST BT o qarowary W §
fie TEIT WOt qwEH WY agw T,
g T ¥ ¥ ot agy v
¥ o ¥y femr

ft wo Yo qtd : wit wrEml
o EE

sfw ft 9wy e & grodt wgR Y
wET W § f6 A, 3T e
i &, ¥ T W wew fggem
g ! TES T W W AT W W
w1 § 6 31 & 7w F o o ol
o1 QA wrfgd 1 oo F oo Wi Erw
fa® & amw wo g g MR Rw A

FedY & a1 worwr wEar g g
3 e & %4 § o ot firlr w7
a7 fegema & 4% dwrag N @
@ ¥ fad aga awdtaRg § 1 wg
£ T § O A e F fy wwt 41
«f 0 et frer WY & 1 wgt o
f ¥ & el ey wefer figelr o o
wi & | ofeanle o v far F
o o aF T fow v §, oo
o ¥ el 7y fekt v §, s W
of B ¥ wredt o} & 9¥ o ww
& % VIR T T g Tenl ¥ XA
oy tewat § e
£ g ¥ o W WAt T gEgE
& T € W aw A g W
Y W NG T W g e § Aoy
oy o g 1 et & are g v of

" wrar fw g avs @ gy
¥ ©F WA A fE gk g &
«f o §, et g s ww g ¥
(e fewTs @ ¥R e qudt e
o« v @ fe @t Pt figlr o
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rgwrr F wg 3 ¥ ] v oy ¥ v
¥ we ¥ fir @ qed § 7€)

& Wy % wwrs 6 aw @ o
orgre ¥ ¥ @ dwwx dww o @
T fly ¥ e @ 1 g 7 W @
w¥ ¥ fir firw g & e formr o 8 1
W WY I Y femd F &Y w9 W
qar s fi feeft A8 o #f oy
& g o Wt ¢ 7 v e fe gt
Wi o o T oF et ¥ fet
gt ’

ot #w Ay : g gt &

ofweft To Ay ;oA ¥ &
amth g & fed Y gy s
§ mfaw, ey, drlre, aod, o,
ay foerly § wmow & Fordefr oot
R AT dur @it o gt ag wTAT
o oforwr € | g oA WY g7 far
o § 1w T & oy Fory cerr

MAY 8, 1950 Inclusion of English in. 15008

the Exghth
& Gehedule of

e | fdy weg & o ol o et

agw w wry feemdy § fe
W g gl gt gae e w
R & auf gkar § qu oAk vm
wifaw & ArSAt, W U 8 Y
wr & am g€ ar i oA arg g,
afwr it o forgy o, wiioh ot

T wrar § 1w W o ey
w3 oY gy grovr oy & e e
=t 7 iy oft, & v wdw o
*g It g, A aw ag fto go Tl
¢ & I ow fwamr € ot & W
O oY oY fir Fepe F gy @ W wE
TEH % 70N 9wl S § )
A% wud a9 ¥ qar Fr arferc ag |T
iRy f e
WK 2 w2 forer 37 § 1 A ¥l T
% g a7 s fr sfec o
WA wi w7 A8 woar & | wg O
gt fad qferar Y fraf d 1 o v
et € e g W wpe oY firer ) a2-
W g AfFT uriw Y g @ T
foraet g agemT strfigd 4y g ol aw
I aaw At ) @ § v fEh
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wr wrwr § | gfifed & wgeh § fe ot
‘Polt’ e Wk R e ¥ R
™ §, wrefi § ot qut o @ B
Yo deiorwr S WA § Wy @ v
qe 3 fiew & e w1 3 oy oo fag
oft & wgeft § fr & Tl o faeger
afl g, afew o 42 fawr & Wy
wiigd | 4 v v 38 faw § wolt
o W § | o ww Al feafy faega
artw 8, & qrerede ff § 1 X gt

aiferar § ag off forer <, <t & @
w3 § | dfeT e WA
fr qn fgedr # wree T Wi
o wiezqEe § wg & @ &
s feew feandr § fn W
iy gt dwre § wqifn o <fad
e sy 3 g6 o aowoc W@t
2 fow g% #t s farr gt g 1 &
oY &% Gt ¥ srdar w3 § fe ag
€ 9 AT fararerd Wi WA K
1 arfew & o

st wiwa ark ww (FER—
Wra—ugiea mivat) st ag-
&, & Wt At 1 [ ey R )

waefy W - o @ 47 &Y
To o o freamdt wY qomar § 1

Shri .l-uu_mA.lu (Kanara): After

Bawi N. R. Maunisamy (Vellore): Mr.
Chairman, Sir, at the outset 1 muat
confess that I am somewhat pessimis-
tic, but at the game time I do say that
1 am a realist. When the hon. Mover
moved this Resolution, he

E

Bighth
Schedule aof the
Constisution

his speech by saying that it is intended
oniy for a limited purpose of enrich-
ing Hindi by adding English to the
lagnth Schedule of the Constitution,
It 15 not intended to make Engush
ofies8l language because our Constiu-
tion Proviaes that Hindi is the official
langvage, but this Hesolution is intend-
ed only for a limited purpose of
makg ¥nglisk available for Hindi to

" enngh itself. One can certanly sub-

mit why we should go to a foreign
langvage for the enrichment of ihe
Hingt language. 1 dare say that not _
only kngush but any other language
also can be included in the Scheuu.e.
1 knPW, 1n india not only English put
wwyevdl aloer languages. Rlsa clamn. 'a
nave tne same equal status for getung
tnems€1ves included in the Migath
Schedule. For example, Kashmiri. |
know it 1s there also 1n the Constitu-
uion OUL 1R Aasnmur not only Kashmuri
13 opOKen but tnere i3 Ladakin and
Logyl which are also spoken there,
and a8t the same tume the official
waguage tnere nas been Urdu. Tnere
are various other languages also that
are spoken in other parts of lndia as
Sindny, Dr. Ham Subhag Singh's

w.e. Bhojpur), the language
of otner hon. friends, Tulu Thai and
a host of other languages which should
nave found a piace in the kighth Sche-
auie, But when thiz Hesolution was
move¢d, 1 found that hon. Members on

tnat snglhsh is not the language
of ihe soil but the association that we
have bad with that language is such
—we had association with it not for a
few years but it is about 200 or 300
years association—that it is not easy
for uys to get rid of it by one stroke
of pen. There is a method by which
we can eliminate it. Why make
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Inchusion of English in
the Eighth Schedule of
the Constitution
{8hri N. R. Munisamy]
by several reasons, fAntly, on the wanlrwew : @ vl e
e LA LR e Pt o
very much excited thinking evidently fear § | Surl Panigrani.
that the English language might in the
long run find itsel entrenched in India 1735 krs.
and that it will never pamhﬂulnt [SERmMATT Rexu c"""‘."”"" in the
language which drove the Englishmen Chair]
out of this country. It is not any Shri Frank Anthony: May I suggest
other language. We had several con- thul this may be carried over to the

that this debate may be carried over
to the first Non-official Resolutions day
of the next Session,

Shri Frank Anthony: May I bring
forward an amendment that it should
be carr ed over to the next Session

T
?‘gé
o
§§
il

e |
i
1
;
it

today that this Resolution is
over to the next Session on
Non-official Resolutions day.

H
i

Bhrl Jaipal Singh: There is a point
of order on this. We can ecarry it
over, but 1t will be for the Business

Commiitee to allot the time,
not for us,

Mr, Chairman: Therefore, I say it
is a matter for adjustment later on.
v * amar ¥ B e
it w1 W R Tre AR @ fag
¥ O § "I Y AT W
L

mv}ulbeiuthenutmslm.m-
fore it will be discussed on the first
non-official day reserved for Reso-
lutions,

only

Shri Frank Anthony: That is
two and a half hours.

Mr. Chairman: That can be discus-
sed by the Private Members' Bills and
Resolutions Commuttee,

17.38 hrs.

VILLIERS COLLIERY*

Shri Panigrahi (Puri): I thank the
Minister of Parhamentary Affairs
that after waiting for two
months, rather three long months,
at last this half-an-hour discussion
has been allowed today,

This half-an-hour discussion relates
to the arrears and the wages which
were due to the workers engaged in
the Villiers Colliery, Talcher in
Orissa. Here is a tragic story of 700
coal muners working in this colliery.
They were deprived of their dues,
their current wages and arrears which

g

g é
g
Eeird
st
Tt

E;é
4
g
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ii
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“We are fully aware of the
situation in that colliery. Prose-
cution has been launched for vio-

q
g
B
§
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f’% Eg
£ i
?E ef..
agg E%
RH

and previous wages which were due

We had a discussion in this House
in May, 1858. At that time, the cur-

by the mine-owner. Naturally, the
dues with regard to current wages
came to the 23rd week of non-pay-
ment. So a few thousands more
should be added to this figure of
Rs. 5,74,001 which I have calculated.

The Parliamentary Secretary also
stated—again and again I have tried
to bring this question before this
House and to the notice of the Minis-
tfry—on 2Tth August 1958 he stated
that the court had ordered the confis-

it can be paid towards the arrears of
the labourers?
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{Shri Pamgrahi]

Tribunal, who has contmuously wvio-
lated the laws and did not pay the
dues to the workers, and who _ has
closed the mune whimmcally without
asking anybody or consulting any-
body After a few months of indeei-
sion the Government of Orissa took
over the mines I have gone many
times to the hon Mimster He gave
us a very patient hearmmg He was
very kind and sympathetic We tried
also to mmpress upon the hon Mims-
ter of Steel, Mines and Fuel, so that
the National Coal Development Cor-
poration might take over this mune
and run 1t Just near to this mine
of Villiers there are two other coal
mines which are being run by the
National Coal Development Corpora-
tion and 1t 15 to the interest of the
National Coal Development Corpora-
tion that they should take over this
mme It 18 because if this mine 1s
not worked if this mine 18 not pro-
perly mamtained then this mine 1s
gomng to affect the other two mines
which le in close proximity to the
Vilhiers colliery

Now after the Government of
Orissa took over the mine 1l just tried
to run only the essential services All
the workers have not been employed
Now the difficulty arses The Gov-
ernment of Orissa wanted some finan-
c1al assistance and the hon the De-
puty Mimnister impressed upon the
Minister of Steel, Mines and Fuel the
nece sity of giving some assistance to
the Government of Orissa But the
Steel Ministry 13 of the opinion that
they are not ;n a position to 1nvest
any money  Naturally the Govern-
ment of Origsa 18 finding 1t difficult
to run the mme Now the Govern-
ment of Orssa 15 trying to hand over
this mine to a third party, to an-
other private mine-owner What
would happen to the wages, to the
arrears, of these workers which
comes to more than Rs 7 lakhs? Is
the mine-owner who is gomng to pur-
chase this mme gomg to pay these
arrears of dues to workers, or the
workers are going to be deprived of
these dues?

MAY 8, 1880

Villiers Colliery 16006

© Now, Sr, you must be aware the
other day Government asked .for spe-
cial powers to arrest refugees ana dis-
placed per ons if they do-net pay
their rents and thewr arrears  Here
15 a case where a private mme-wwaer
has to pay to the workers arreats tb
the extent of not one yr two hundgreds
or thousands, but to exterit ol
five lakhs Is these not any powér
or any provision for this* Does Gov-
ernment not think it proper to ask
for spzcial powers to realise this
money from the owner, so that the
workers can get thewr dues?

Sir, the workers are now bemng very
much harassed and they are begging
The shop-keepers who supplied
rations to the workers are asking the
workers to pay back, but the workers
are not getting any money, or wer
dues from the mine-owner because
the mine 1s changing hands from one
to another Therefore it 1s necessary
that the hon the Deputy Minister or
the Minister of Labour and the Minis-
ter of Steel, Mines and Fuel must sit
together and dewvise some ways and
means either to take over the mine
and run it through the National Coal
Development Corporation or thev
must extend financial axd to the Gov-
ernment of Orissa Or if thev are
gomng to hand over this mine to a
private mine-owner they must see
that whatever properties are there
when they are sold the workers are
not deprived of therr dues which
amount to more than five lakhs of
rupees

The hon the Deputy Mmster on
1021959 said that as a result of
the preceedings started agamst
the management for recovery or
arrears of wages, an amount of about
Rs 818 lakhs was directed to be paid
by the payment of wages authority
concerned I would like to enquire
of the Deputy Minister how much of
this Rs 316 lakhs which was decreed
has been really realised or recovered
from the mine-owner and how muech
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of the dues Of the workers has been
paid by now to the workers and,
whether the workers can reauv es-
pect thaf their dues will be paid

Listly I submut that when conmaer-
wng alf these aspects of the broblem
Government should trv at least togive
the provident fund dues to the
workers so that for the present thev
can manage [, again, submut that the
Government should take a definite
and pomitive step and see that the
mune is run and that the mne 15
operated through the help of the
National Coal t Corpora-
tion, and that the dues of the warkers
and the employees are settled 1mme-
diately so that they can hve a better
life and thev can run the mme

The Deputy Minister of Labour
(Shri Abia Ali). Madam Chawrman,
I am thankful to the hon Member
who has appreciated the efforts which
we are making with regard to this
particular matter There 12 no differ-
ence of .opinion between this mde and
that side so far as the dues of the
workers are concerned Az 1t s
known to him and to evervbody, all
that was possible in this matter to be
done by us, has already been done
In spite of that, 1t 18 true that the
workers did not get the deserved re-
hef That also 15 correct Of course,
as he has mentioned, about arrest and
all that, 1t 15 true that if the wbre-
Vious mine-owner was arrested, by
simply arresting hum, no relief would
have come for the workers because
he 15 a pauper We can put him in
the jau That would have been an-
other liabihty to feed him-—a lablity
on the taxpayers but no relief for the
workers

So far as the workers are con
cerned, it is true that a large vum
money is due to them What we
done is we have approached the
Government and they have agreed
see after the mine hae been entrusted
fo a new management or lessee the
assets should not be transferred to
him We have already taken action

sgga

m Uls matter Eight applications were
fiidd under the various enactments
foa the recovery of the dues Out of
a PIE amount, only Rs 75,000 could be
coilected  Also, the mune-owner was
ufed for the recovery of bonus,
for the recovery of the provident fund
anPount So many cases were flled
mst hun  He went to the Figh
CoWwrt He failed in the High Court
A Mtuation arose which compelled
hi” 1o leave the place and run away
The Workers have behaved mn this
mgiter very very senmbly Without
g pad, they took over the essen-
tial services so that, the mine could
be Started without much difficulty
wHenever i1t was possible Subse-
qufntly the State Government came
1n 8na todk over this mine and the
egsential services as well

‘e proposed to the workers that
they may start working the mine on
a co-operative basis A proposal was
mpde that the Central Government
m#y contribute Rs 5 lakhs as a loan,
th#t the provident fund may gve
Rs 3 lakhs, and the State Govern-
mént May give Rs 2 lakhs and that
with the help of Rs 10 lakhs, the
msfie may start working ‘That also
dld not materiahse

My hon friend has asked whether
any Inventory has been made Yes
e assets of the company are
estimated to be roughly of the value
dRs 16 lakhs The habilities of
¢ workers and others are about
Rs 1450000 As I have submatted ear-
1,ef Most of the assets which we can
lay our hands on, have been attempted
to be attached Therefore, what we
have done 1s to safeguard the interests
of the workers So far as the dues
concerned, the State Government
ha$ @Ppomnted a Receiver to facilitate
the 8rrangements regarding the rent-
of the mine by a new lessee The
maChinery will be rented to him Pay-
ment of wages will be the first charge
the rent recoverable so far as the
mgchinery 1s concerned This is whet
the other side 1s concerned with

course, this mme has coal de-
w,itsnt('!ﬁmﬂllonm 8o, it has
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good future as well.

This 'trouble started unfortunately
gince about June 1857. and the
workers had all along been realising
that if they took any drastic step or
went on strike, the employer would
be happy. So, this big amount had
not accumulated for a continuous
period because of non-payment of the
total amount. The employer has been
working the mine with the co-opera-
tion of the workers, and the workers
feel contented with even half the
payment, or sometimes, even with 25
per cent of the amount due to them,
and thev have been working. So, this
has a very peculiar history; the
patience of the workers, as I have
said earlier, and the sensible and
business-like way in which they have
been behaving all along is something
peculiar. They tried to get as much
as possible out of this bad bargain,
and the employer also worked it as
long as it was possible for him to
work it. Our attachments, our actions,
and litigations went on, and he was
submitting, and he was also facing
them, but if he had no money, he had
no money; that was the real position.

The Minister of Steel, Mines and
Fuel has been requested both by us
end by the State Government to ren-
der all possible help as soon as the
mine starts working and give facili-
ties to the new lessee,

Sp, far as the past workers are con-
cerned, we have already made it a
condition that when the mine starts
working, first preference should be
given to the workers who were for-
merly employed. Besides, the amount
due to the workers...

Shri Panigrahi: What about the
arrears?

Shri Abid All: About the arrears,
1 have submitted already that we have
already acted to attach the pro-
perty. And according to the amended
Payment of Wages Act, in the case of
such changes or transfers, the workers'

MAY &, 1960

Villers Colliery 16019

1 am sure my hon. friend will be
satisfied with the detals that I have
given, and also with the fact that
we nave given top priority, or top-
most priority to the dues of tne
workers. Sometimes, there 13 some
ailment which does not find immediate
medicine. This is one of such cases.
It is unfortunate, but there sre
some. ..

Shri Panigrahl: How much of
these arrears or dues has been paid to
the workers so far? The hon. Mims-
ter nas said that an inventory has
been made, What is the total value
of the inventory?

Shri Abid Ali: I have already said
what the position is about the inven-
tory., So far as the dues are con-
cerned, about Rs, 584 lakhs still re-
main due to the workers. This figure
may be challenged by somebody; it
may be less according to the em-
ployers, it may be more according to
the workers, but so far as our esti-
mates are concerned, it is
Rs. 5,84,823.04,

Mr. Chairman: Which is outstand-
Shri Abid All: According to our

Shri 8. M. Banerjee (Kanpur): What
is the value of the property attacher

Shri Abld Al: I have already
that the assels are worth a
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Shri D, C. Bharma (Gurdaspur): The
hon, Minister has said that the as-
sets aggregate to about Hs. 16 lakbs
odd, and the dues are of the order

5 odd.

Shri Abld All: We cannot sell away
all that is existing there and pay
the workers. Besides the workers,
there are other claimants also. A huge
amount of royalty running into
several lakhs of rupees is due to the
State Government. Then there are
electrivity charges also. Everybody
had patience in this matter. So, the
Government did not go to attach the
property. Electric supply was con-
tinued 1n spite of no payment. As
1 said earlier, sometimes 50 per cent
was paid, sometimes 26 per -cent.
They went on accumulating these de-
faulted amounts, and the mine went
on working so long as it was possible
to work it. It is a very unfortunate
position, it is a tragedy as the hon.
Member has said. It is a funny posi-

g0 'm realising az much dues s pos-
sible, because if we sell away, the

additional cost to
mantle it. That will reduce its price
fu.ther, It has got that much value
bepuuse the machinery works at the
sp-ce where it is installed, not other-

Narasimhan (Krishnagiri): As
- concern.
LSD--8,

Shri Ablg All: That is very cor-
rectly put by my hon. friend here.
That much is the value if it starts
working, if it iz a going concern, It
is not at present working, it has
stopped. .It cannot be sold, and the
workers are not interested only in
their dues. It has been proved by
their keen interest that the mine should
work and go on gradually paying
their dues in easy instalments. That
iz the position.

So far as the delay in taking up
this discussion is concerned, 1 am not
solely responsible for it. As soon as
it came we mentioned the date, Then
other things came up. It is entirely

company owns

company had been
tainly we would have put our
on it. However, what the hon, Mem-
ber has just told us will be

into, and if possible, certainly action
will be taken.

With regard to the provident fund,
ag I have submitted earlier, we our-
selves proposed that Rs, 3 lakhs might
be given as a loan from the accumu-
lated contribution of these Workers in
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Covomws WRITTEN ANSWERS TO
[») ANSWERS TO QUESTIONS—contd
Q ONS 1575595 $Q
5Q. Subject N; Subject . Colurans
No. 2 N
2307 Newspnint Factory, 333 Negotiations for new
Nizamabad 15755—58 plants 13804
2308 Enquiry into Dalnua 2334 General Electiong 15804-05
Concerns 15758—61 2335 Evicuon of a tenant 15805-06
2309 Nepa Newsprint 15,61 —64 2336  Eviction of squatters 15806
2310 All Indm Middle 2337 “Bara Hou™ 15806-07

Class Family Budget  15764—66

2312 Indo-Pakistan Agree- UsQ
ment on Moubie No
llwﬂ[, :J?“ 67 VIHISEH
2313 g Oomuume fm' 4229 Jects ousing Pro- 15807
orking Journalists 1576771 4230 Mahatma Gandhip's
2314 Green Tea 15771—74 Wntngs 15507
2315 Production of cocoa 4231 Employees in cement
and chocolate 15775—77 factories 14808
2316 Cooper Allen and Co 15777-78 4233 Export of hendloom
2317 Impor hicences . 15578-79 cloth 15308
2318 Shipping I'mght 4233 Community  radwo
charges on tles recever sets 15808
ndges 1577980 4234 Kingsway Rel‘u@ee
2318A Sewing  Machine Csmp, Delhy 15808~09
Factory 15780—83 4235 Cottage  Industries
2319 Dye-stuff case 1578384 i Punyab 15809~10
2320 Vishnu Saha Com- 4236 Tramnmng-cum produc-
muteee . . 15;84—91 ton umts mn Bombay 15810
2321 Bifurcation of Edu- 4237 Import of telephone
eseron Meustry I$79I—9% SQUIpTREDY 35830
WRITTEN ANSWLRS 4238 Al India Handicrafts
TO QUESTIONS 15796—15807 Mmm 15811
4239 on from Pa-
§ 30 kistan 15811
2311 Commonwealth Tech- 4240 Naga Hosules 15811~12
nical Training Scheme 15796 4241 Instrute of Nuclear
2322 Silver Dollar exports Research, Bombay 15812
from Tibet 15796-97 4242 Export Trade Promo-
2323 Indians in Tibet 15797-98 uon Organisauon 15812
2324 Sikkim enclaves 4243 Competent Officers 15812~13
Tibet 15798-99 4244 wlon:u and :b to o
2325 Charges mmn Offi- col mn 15813
sl . 15799-15%00 4245 Mimmum wages for
2326 Godc Efficiency road transport Wwork-
Welfare 15800 ers 1581314
Employees 4246 Residennal flats in In-
7 I:ml:ﬂnee Schunsgm 15800 dra Market, Delh 15814
shrines 4247 Commercial flats 1n
2338 Hindu nP ot Indra Marker, Delhi . 15F14-1
2329 Plants for the manu- 4248 Indra market, Dellu 15818
facrure of pipes and 4249 Allotment of shops in
tubes . 15802 Indra Market, Delht 15815-16
2330 L Nagar (New 50 Rules under Minimum
3 Dcm . . 1802 # Wages Act . 15816
2331 Stiplefibre . . 15803 4251 Labour appeals . 15816
2332 Film Finsnce Corpo- 4252 Wages of reserve pool
rahon . . . 15803 mazdoor . . 15817
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WRITTEN ANSWERS TO
QUESTIONS—contd.
USQ. Subject

No.
4253 Dock Labour Boards

4354 Decasualisation sche-
me for dock workers

4255 Absentecism in In-
dustrtal  Establish-
ments . .

' State I
4256 hﬂ"ﬂ:ﬂmﬂ'

Steering Committee
457 onw#nfot Indm-

4258 Dock Labour Boards.

4259 Government of Indis
Press, New Delhi .

60 Nationsl Instruments

]

State Trading
ration of India L

Mounmneenng l’onn-
dstion .

Industrial Emteu
Indian traders in
Tibet

H

lndmmﬁ wrvey of
Delhi

Collection of Mahat-
ma Gandhiji's Writ-
ings . .

Cosmic ray mnh
Substitutes for steel
and cement in build-
ing construction .
Civic amenities in
Bharat Nagar, Delh® .
I&%S. Blocks ll'lig

Code of Discipline in
Industry . .
Employees® State In-
surance Scheme in
Bombay
an-ﬁ:r'!'illh:mr
(Delhi)
Incursions inm Ja-
mmu and Kashmir .
Ban on the matinee
aneruahm in
Delhi .
4278 Se-uueundrﬁomof
motor trAnsport Wor-
4279 m'theuc rubber

5% %% BR ORERR G

§

&

§§§

[Day Drcest]

CoLumys

15817
ISBI8

15818-19
15819-20
1582031
15821-22
15822-23
15823-24

15824

15824-25
15825

15828
15826

15826
1§827-28
15828
1582829
15829
15829~30
15830
15830
15831-32
15832

15833

15833-34

15834
15834-35

WRITTEN ANSWERS TO

QUESTIONS—contd.
USsQ. Subject

No.
4280

4281
4282
4283
4284

4285
4286

4287
4288

4289
4290

4291
4292
4293
4294
4295
4296
4297
4298

4299
4300
4301
4302
4303
4304
4308

4306
4307
4308

Dandaksranya Sche-
me Project . .
Export of bones

and
Comce Smllg
Hmladu!h‘ldclh .

‘B'Dmuon of C.P-
Co-opendvehctor-

lmpon ofcaech ﬁlm
Manufacture of wat-
Electric meters .
Burmese oyeu
in Indm m
Fertilizer Factory in
Andhra Pradesh .
Publication of Im-
port and Export Rules
in Hindi .
National Programme
of Music .

tion expenditure

bann Case .

Conciliation Officers
(Central) Dhanbad .
Class IV employees .
Use of fraudulent
» by hawkers in
Ms. Atlas Cycle In-
dustries Ltd., Sonepat
Prices of Atlas Cycles

Steel for Mis.
Atlas Indus-
tries Lrd. . .

iture on dele -
gation to U.N. Gene-

Labour participation
in management .
Industrial Estate,
Mangalore .

Indian engineers in
Labour Appellate
Tribunal . .
Financial assistance to
Universities . .
Nepali Progrsmme .
Steel requirements .
Industries to be set

gh]&mmumd

16018

CoLuMxs

15838
15835-36
1583637

15838

15338-39
1583940

15840
1584041

15841
15841-42

15842
15842
15843
15843
1584344

15844-45

15845
1584546

15846
15847
15847
15848
15848-49
15849
15849-50

158350
15851
15851

15851-52
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WRMTEN ANSWERS TO

QUESTIONS—contd.

USQ. Subiett
No.

10 Kidnapping In-
b disn by Pﬁm
4311 Pakistani intruder .
4313 Drama festival of

ALR. . . .

4314 Border incldest .

4315 Goanese deported to
4316 Minimum wages of
workers 1n sufur fac -
tories .
4317 Import policy .
4318 Marble floonnng 1n
M.Ps' bungalows
MOTION FOR AD-
JOURNMENT . .
The Speaker withheld his
consent to the moving
of two ad)ournment mo-
ql ven notice of by
Sarvashnn  Prabhu Na-
tamn Singh, Ram Sewak
Yadav end R
Singh on the  May,
1959 regarding inade-
quate water supply ar-
rangements In certain
areas of Delhi on the
6th May, 1959

PAPERS LAID ON THE
TABLL

I'he following papers
were lad on the Table

(IJRA copy of l;e Audnt
% 1959 ( 'osts md

ticle lsl(:}ofrhe C.am-

titution and the Appro-

pLiation Accounts,

1957-58

(2) A mpy ot cach ot the
following papers —
f1) mldn Report, Rail-
ys, 1959, under
Amde 151(1) of the
Congnitution

{n) A Ac-
counts, Railways for
1957-58, Part I—Re-
VIEW.

(m) Appropriation Ac-
counts, Rmlways for
I:)ges;:ss, Part II—

Appropria-
tion Accounts. §

113(A1) LSD-10,

158853
15852

1585
15883

1585954

15854
15854

15855-56

15856—61

15861 —6<

and Loss Accounts,
Railways, 1957-58.

(3) A copy of the Tenth
Report of the Law

on the Law
of wsition and
Requisi of Land.

@ A copy of the
o the Commissiohés for

Linguisic  Minonties
for the penod
July, 1957 to 318t July
1958, under Article
350B(2) of the Consti-
tution

(s} A of the Report of
eﬂ tmstration Vi-
gﬂ.mm Diwvision for the
period from the 1st
Apnl, 1958 to the 318t
December, 1958

(6) A copy of each of the
followang Notfications
under sub-section (2) of
Section 4 of the Em-
ployees’ Provident Fund
Act, 1952

(1Y G S.R. No. 164 da-
ted the 7th February,
191 making certain

amendment to
the Employees’ Pro-
vident Funds Scheme
1952

() G.SR No 199 da-
ted the 4th  Apnl,
1959.

(Lu)(.sk No.4ooda-

the 4th April

1919, making certain

amendment  to  the
Employces’

Funds Scheme, 195:1'

(7) The Minutes of the
attings of the listimates
Comumuttee relating to
the Thirty-third, v-
eighth, Thirty-ninth,
Forty-first, Forty-
sixth, Forty-mnth,
Fifty-fourth, Fifty-
menth Iafry-fifth,

-nshth and Fifty-

were
llid on the



REPORTS OF PUBLIC
ACCOUNTS COMMIT-
TEE PRESENTED
Nineteenth and Twentieth

Reports Were presented.

REPORT OF COMMIT-
TRE ON I’LTITIONS
PRESENTED

Sian; Report was presen-
S~TATEMENT BY MI-
NISTER

DISCUSSION Re SITU-
ATION IN TIBET .

Shn Khadilkar rmsed a

(Shn Jawaharlal Nehru)
replied to the Debate
and the discussion was
concluded

[(Damwy Dioxsr)

CorLumns

RB.PORT OF COMMIT-
ON PRIVATE
M.EMBERS' BILLS
AND REBSOLUTIONS
ADOPTED . . .
Forty-fifth  Report was
PRIVATE MEMBER’S RE-

SOLUTION  UNDER
CONSIDERATION

15%65

HALF-AN-HOUR  DIS-
CUSSION .

15%65 .
Shn Chmnmaumm
rased a half-an-|

15466

renrd
hery, T:

The Deputy Minister of
Labour (Shn Atud Al
rephed to the Debate.

AGENDA FOR SATUR-
DAY, MAY g, 1959/
VAISAKHA 19, 1881

15866-15939 (SAKAy—

Further discussion on the
motion re.  Eighth

Services {Conduct) Ru-
les. 1955.

16022

LOLUMNS

15939—40

15940— 1600

16002— 14





